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LOK SABHA
Thursday, 1st August, 1957

The Lok Sabha met at Eleven of
the Clock

[Mr Sreager in the Chair]

MEMBER SWORN

Shri Rajaram Balkrishna Raut
(Kolaba)

Mr, Speaker: Hereafter, I shall have
both the name as well as the consti-
tuency announced, so that other hon
Members may know wherefrom the
hon Member comes

ORAL ANSWERS TO QUESTIONS

Landless Workers In Punjab

*530. Shri D C Sharma: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether a scheme for resetting
landless workers in Punjab has since
been received by the Central Govern-
ment, and

(b) the amount of grants and loans
given or proposed to be given to
Punjab durmng 1957-58 on this
account”

The Deputy Minister of Agriculture
(Shr] M. V Erishnappa): (a) A loan
of Rs 2,25,000 and grant of Rs 1,30,000
were sanctioned 1in 1856-57 on the
basiz of a scheme received from the
State Government No further scheme
or demand has been received.

(b) The amounts of loans and
grants to be sanctioned wnll be con-
sidered on receipt of the scheme.

6308

Shri D C. Sharma: May I know
what scheme was submitted by the
Punjab Government for the congidera~
tion of the Centre?

Shri M V Krishnappa: Last year,
1t was the PEPSU Government which
submutted this scheme They merely
stated that they intended to rehahili-
tate about 400 landless labourers by
making use of 4,000 acres of land

Shri D C Sharma: May I know
whether there are only 400 landless
labourers 1n the wholt of the Punjab,
whether the Punjab Government have
not made an under-statement 1mn re-
gard to the number of landless
labourers, and whether the problem
has been considered m this aspect?

The Minister of Food and Agri-
culture (Shri A P Jain): So far as
the old Punjab State, that 1s, the
present Punjab State exclusive aof
PEPSU 1s concerned, they have not
sent any scheme so far. ‘The hon
Member will do well to activise the
State Government

Pandit D. N, Tiwary: May I know
whether this scheme 18 meant only
for Punjab or there 1s some integrated
scheme for the whole of India®

Shri M, V Krishnappa: There 15 a
scheme for the whole of India In
fact, we have requested all the States
to submit their schemes Most of
them have submitted, while some of
the States have not yet submitted
Punjab has not yet sent any scheme,
and 1t has not been included in the
Second Plan

Pandit D. N Tiwary: What about
Bihar? *

Shri Thimmajah: May I know how
many Jandless workers have been
rehabilitated on land during the First
Five Year Plan?



rehabilitated nearly 500 families at
Bhopal

Shri B. 8. Murthy: May I know
whether, besides giving plots of land,
any rehabilitation work is being done
by way of establishing of cottage
industries?

Shri M. V. Krishnappa: That does

not come wunder the Agriculture
Ministry. Various achemes are there
under the Rehabilitation Ministry
and the various other Ministries
interested in cottage lx}dustr{u.

Mr. Speaker: Next question.
Shri Punnoose rose—

Mr. Speaker: I am sorry. I am
going to the next question. As soon
as an hon. Member asks the question,
1 give him one or two chances to
ask supplementaries. Immediately, I
want to give an opportunity always
to the Opposition. 8o, I look to this
side, But the hon. Member did not
get up. So, I came to the conclusion
that 1 must close this question and
go to the next question. If the hon.
Member gets up now, what can I do?

An Hon. Member: You must look
on all sides.

Mr. Speaker: I always look on all
sidesn.

Next question. Q. No. 532.

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): There iz a
gimilar question, namely Q. 567.
Wr, Speaker: He may answer both
the questions together. Is the hon,
Member in whose name Q. No. 567
stands present in the House?

Dr. Ram Snbhag Bingh: Yes.
Shri Tangamani: Q. No. 567 deals
with another issue, namely negotia-
tions. But this question deals with a
particular issue, namely the tribunal.

Oral Answers 6310

My, Speaker: Both can be answered
together.

Shri V. P. Nlunr: Then, the number
of gupplementaries would become
restricted.

Grievanceg of Rallwaymen

t
32, Shri Tangamani: ’
Shri T, B, Vittal Rao:

Will the Minister of Rallways be
pleased to state:

(a) the progress made upto the
end of July, 1057 with regard to the
grievances of Railwaymen referred
to the ‘One man Tribunal’ in 19353;

(b) whether any of the recognised
unions in the various Zones appeared
before the Tribunal; and

(t) if not, the reasong therefor?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) The
National Federation of Indiap Rail-
Waymen requested the Tribunal to
POoStpone hearings with a view to
settle the issues by negotiation.
Acoordingly three out of the five
termg of reference were negotiated
and agreement was reached. Negotia-
tion on the remaining items has since
been resumed.

(b) and (c). Do not arise.

National Federation of Indian
Railwaymen

*567. Dr. Ram Subhag Singh: Will
the Minister of Eaillways be pleased
to state:

(a) whether the negotistion which
Wag being carried on between the
Rallway Board and the National
Federation of Indian Railwaymen in
the first week of July 1967 has con-
cluded; and

(h) if so, what were the main
issyes of the negotiation?

The Deputy Minister of Raliways
(Shri Shabnawsx Khan): () The
negotiation has not been concluded.
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(b) The mamn issue was:—

“The redistribution of grades
for various categories of staff,
decided upon as a result of the
recommendations of the Jomt
Advisory commuttee should be
reviewed"”

Shri Tangamani: May I know
whether the onhe-man tribunal,
namely the Shankar Saran tribunal,
will cease to sit in future?

The Minisier of Rallways (Shri
Jagjivan Ram): No, the whole inten-
tion was fo revive the trbunal
Before the 1ssues were referred to
the tribunal, it was thought negessary
to have negotiation between the
Board and the Federation, so that
we can come to terms on such 1ssues
as could be resolved by this pro-
cedure, the remidual issues wil be
referred to the tribunal

Shrl Tangamani: May I know how
long the tribunal will take to adjudi-
cate upon the two 1ssues still
pending?

Shri Jagfivan Ram: That will
depend upon what are the mamn
1ssues, after the gettlement by
negotiations, to be referred to the
tribunal. ™

Federation represents the case of the
employees

f
E

1 AUGUST 1857
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in March The railways wrote to the
Federation to agree to that Now, we
are proceeding with the megotiations.
The negotiations were held m July;
and agmn, they are meeting from the
5th of thus month As I smd, the issues
which could not be resolved by
negotiation will be referred to the
tribunal

Shri B 8. Murthy: With reference
to Q No 567, may I know when the
next meeting between the Federation
and the Railway Board will take
place, and what the subjects to be
discussed are?

Shri Jagjivan Ram: As I have al-
ready stated, they are meeting again
on the Bth of this month, and there
15 quite a large number of subjects.
The lst includes as many as three
hundred or so items, and they will
discuss these matters

Shri Sadhan Gupta: May I know
whether any progress has been made
in these negotiations durmng the last
two years, or they are where they
were two years ago?

Shri Jagjlvan Ram: Ag I have said,
the tribunal ceased to function at
the request of the Federation itself
sometime m April 1885 and it is
during this year that we have revived
the tribunal That way the question
of negotiating the issues that were
before the tribunal arose

Shri Tangamani: In view of the
fact that the reference to the tribunal
was on the question of the anomalies
ansing out of the Central Pay Com-
mission's Report and also in view of
the fact that the reference was made
nearly four years ago, wall Govern-
ment consider the question of settling
it either through the tribunal or
through
possible?
Shri Jaglivan Ram: When the
Federation and the Board meet again,
they will consider whether the wsue
should be discussed amongst them or
it should be left aside mn view of
the inquiry that the Government are
thinking of into the principles of the
pay structure of Central Governmen

employees

",
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Shrt B 8. Murthy: May 1 Imow
whether the question of Staton
Masters and Assistant Btation Masters
is included in the 400 items to be dis-
cussed on the 5th and following days?®

Shri Jagiivan Ram: I think the
question of all the employees 15 in-
cluded there I do not thimk Station
Masters are not rallway employees
represented by the Federation

mmmm

Shri Shree Narayan Das
Shri Raghunath Singh:

Will the Mimster of Rallways be
pleased to state what foreign assist-
ance has so far been secured by the
Railway  Admunstration for the
implementation of the Second Five
Year Plan®

The Deputy Minister of Railways
(Bhri Shahnawaz Khan): A statement
1s placed on the table of the House
[See Appendix II, annexure No 50]

Shri Harish Chandra Mathur: May
I know whether any other shcemes
and projects, apart from those men-
troned here, are still under considera-
tion for assistance from these two
sources and any other sources?

{mmmm
*538.

Shri Shahnawaz EKhan: We do not
have any other

Shri Harish Chandra Mathur: May
1 know what 1s the total requirement
of the rmilways for diesel rall cars
and where these are to be comms-
sioned into service”

Shri fBhahmawas Khan: I shall re-
quire separate notice for the
question

Shri Shree Narayan Das; Some of
the materials and equipment are to
be obtained under the Techmcal Co-
operation Ald Programme I would
like to know whether all these

1 AUGUBT 1087
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Shri Shabnawas Ehan: As regards
the did given through the Technical
Co-operation Mission, the items are
either supp'ied by the Government of
USA or they are to be purchased
through negotiation with them. Under
the Colombo Plan, the aid is given
by the countries concerned, lke
Australia, Canada and UK.

Shri Shree Narayan Das: Will the
Government of India be free to
purchase in the open market in USA
all these materials and equipment?

Shri Shahnawaz Khan: These
negotiationg generally are entered
into by the Mimistry of Finance, and
generally the Government of USA
insist that the materials should be
purchased through them But we pay
at the international market rates.
We do not pay anything higher

Shrl Feroze Gandhi: May I know
whether under this assistance scheme,
there is any proposal to set up a
workshop or factory for the manu-
facture of signalhng equipment of the
centralised track control type and
others?

The Minister of Railways (Shri
Jagjivan Ram): Not at present, but
there 1s a proposal to get some sign-
alling equipment

Shrimail Tarkeshwarl Sinha: As
there has been felt s wide gap
between the requirements of the
railways under the Second Five Year
Plan and the availability of foreign
assistance, may I know whether Gov-
ernment have considered the desir-
abihity of pruning the requirements
of the railways under the Second
Plan, and 1f so, to what extent?

Shri Jagjivan Ram: I do not think
there is any contingency to consider
the question of pruning the Becond
Five Year Plan

Shrimati Tarkeshwarl Sinha: Then
how do Government propose to
meet the shortage of the rmlway’s
requlremenu if they do not get the

expected foreign asmstance?

Shri Jagfivan Bam: The question is
hypothetical, shrouded with ‘ifs’ and
‘buts’,
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1

Fithing Grounds

*5234, Shri V P. Nayar: Will the
Munister of Food and Agriculture be
Pleased to refer to Para 1 at Page 41
of the proceedings of the All India
Figheries Conference, 1058 and state

v (a) the important fishing grounds

(b) whether there are any proposals
for the early commercial exploitation
of these grounds?

The Deputy Minister of Agriculture
(8bri M. V Krishnappa): (a) The
important fishing grounds referred to
in para I on page 41 of the proceed-
ings are Wadge Bank and Pedro
Bank

(b) Not at present

Shri V P Nayar: Mor I  know
whether Government have made any
estimates of the possmible annual catch
irom the Wadge Bank and Pedro
Bank?

Shri M V Krishnappa: We have
not got any official estimate But we
have heard from the people who have
gone there including some of our
boats also, that there 1s plenty of
fish in those Banks, especislly the
Perch fish, which 1s consdered very
tasty m the south There 1s a vast
potential and we want to exploit it,
starting work after the monsoon 1s
over and a proper survey of the area
15 made

8hri V P Nayar: In the paragraph
to which I referred, a number of diffi-
culties still in the way of the success-
ful commercial exploitation of these
Banks have been Lsted I want to
know whether Government have any
proposals to golve these difficulties in
the immediate future to make com-
mercial exploitation successful

Shrl M. V Krishnappa: That refers
to the old report. Probably i1t was mn
pre-war days when the Madras Gov-
ernment and the Ceylon Government
had some boats and these boats went
out and found that it was uneconomi-
cal to catch fish there, because in

1 AUGUST 1957
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pre-war days fish was very
Perhaps now when there is so
demand for fish, and the price
has gone up hy about § to 8 timas,
it s very economial ang it is
scientifically proved that fish do
migrate there, and there is a lot of
fish there,

Shri V P Nayar: I find from the
report that attempts made from
1902 have not been successful in the
exploitation of these fish In view of

the fact that the private industry
has contributed Lttle to this, may 1

tion of these vast resources by

Cochin we mtend to start a deep
sea fishing exploratory project We
have sent two of our major boats,
Pratap and Ashok Both of them have
gone there It iz proposed to pool
I'CM boats 1mmediately after the
monsoon 18 over First, we survey the
grounds, then chart the fishing ground
and the currents and cross-currents
Then we intend to proceed with com-
mercial exploitation either from the
Cochin side or from the Tuticorin
side

Shri Dasappa* May I know whether
Government propose to do the chart~
ing of the seas with a view to survey
the fisheries potential? Have they got
the necessary equipment for that?

had 3,000 miles of sea coast and vast
oceans on either side, it was not sur-
veyed Our poor fishermen could go
only about five miles for fish and
wat for the fish to come, because
they could not go further. Also,



ernment of India possesses at present,

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) A statement
18 laud on the table of the House
[See Appendix II, annexure No 51]

(b) The new dreger “Vishakha' 1s
expected to arrive at Visakhapatnam
in January 1968 and after trals will
be able to commence dredgmng 1n
April 1958 ;

1 AUGUST 1967
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have been: replaced during the First
Five Year Plan period?

Shri Raj Bahadur: 1 may

dredging of the lower regions round-
about Sunderbans is pro

whether any dredging will be under-
taken and if there are enough dred-
gers beyond those that are being used
by the Port Trust authonties for this
work?

cty for that As I said, we propose
to acqure a dredger with a big capa-
city and then there may be some sur-
plus capacity, but I am not sure about
it

Bhri Joachim Alva: Thirty-eight
dredgers went round out of which 16
were allotted for the west coast of
India, from Kandla to Cochin. May I
know why the dredgers did not go to
Karwar, Kumta and Honaver minor
ports?

Mr. Speaker: Are they related to
Vizagapatanam?

Shri Raj Bahadur: The minor
ports, as I have said, are in the charge
of the State Governments

Mr. Speaker: Let us confine our-
selves to the question. Here was a
question sbout Vizagapatnam Shall
we go inté the question of where the
f;dmmmdmm‘r Next Ques-



8310 Oral Answers

Forest Research Institute,
Delira Dun

cm{nﬂ&;.m
Shrl Narayanankutti Menon:

Will the Minister of Food and Agri-
culture be pleaged to state:

(a) whether a Vigilance Officer of
the Government of India conducted
an enquiry into certain allegations
against some officers of the Forests
Resgearch Institute, Dehra Dun; and

(b) if so0, the result of the enquiry?

The Minister of Co-operation (Dr.
P, 8. Deshmukh): (a) Shri 8 T. Raja,
Vigilance Officer and the Officer-in-
Charge of the Orgenization &
Methods Division of the Ministry of
Food & Agriculture, visited the
Forest Research Institute, Dehra Dun,
in March last to look into certain
points raised in the first audit report
on the Institute. He took that oppor-
tunity also %o enquire into certain
other allegations made against the
President and another Senior Officer
of the Institute,

(b) After holding a thorough
enguiry, Shri Raja reported that the
allegations either could not be sube-
tantiated or were found to be false.
As for the points raised in Audit he
reported that the Institute had been
audited for the first time and the
existing records and accounting
practices, though not upto the
standard required by Audit, were
adequate and had been in vogue for
many years. He found that on the
receipt of the Audit Report, remedial
steps were being taken or had already
been taken by the President. Shri
Raja did not find any proof of dis-
honesty, bribery, false T. A, claims,
embezzlement or misappropriation of
Government property. He recom-
mended that all such charges should
be dropped and no further action
should be taken.

1 AUGUST 1887

against them? i

Dr. P. 8. Deahmukh: Eassentially,
the allegations were with regard to
the misuse of Government vehicles

and undertaking private work in the
Institute.

Shri Naraysnankuity Menmon: May
1 know whether there were allega-
tiong that a number of peons were
exclusively working at their houses
for years together and did not attend
office at all?

Dr. P, 8. Deshmukh: That was also
one of the allegatiore

Bhrl Narayanankutty Menon: May
1 know whether there was any alle-
gation, to the effect that furniture
was being made in the Institute for
the personal use of the officers con-
cerned without any payment being
made to the Institute?

The Minister of Food and Agri-
culture (Shri A. P, Jain): The posi-
tion was that until recently, under
the rules an officer could get small
articles of furniture made and he had
to pay on the basis of the cost of
manufacture. It was found that an
officer of the Institute had got small
articles of furniture worth about
Rs. 100 made and made payments
for them. Now, that rule has'been
cancelled and no private work can
be done.

Shri Narayanankutty Menom: Is it
not & fact that in the Audit Report
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present with the places of their
location,

(b) whether any of them are
equipped with modern telescopes
and accessories;

{c) whether there 3 sny lason
with the observations mantained by
State Governments and Universities,
and

(d) whether any of the old obser-
vatories have been re-orientated?

The Minister of State in the Minis-
try of Transport and Communications
(8hrl Humayun Kabir): (a) There
are only three important astronomi-
cal observatories ;m India, located at
Kodaikanal, Hyderabad and Namital

(b) The present posmition 1s not
entirely satisfactory but their
Development Plans include provi-
siong for better equipment

(c) There 1s scientific co-operation

Meteorological Department, and the
observatories at Namital and Hyder-
abad, which are maintained by the
Uttar Pradesh Government and the
Osmania University, respectively

{d) No, but the activittes of the
Koda:kanal Observatory which was
established in 1901 have been ex-
panded during the last ten Yyears

Shri 8 C Samanta: May I know
how far the proposed Centra! Astro-
normacal Observatory has progressed
and whether any work will be done
durmg the Becond Five Year Plan?

Shri Humayun Eabir: A good deal
of progress has been made and ohser-
vationg bave been taken 1n two
places, one mn Ujjain proper and the
other at a place called Kalideh near
Ujjain and these observations show
satisfactory results The difficulty of
immediately startmg an observatory
arises out of the exchange
situation and, perhaps, for the next
year or two, it may be difficult to
start the observatory.

\
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Shri 8. C. Samanta: May I know
whether for this Central Observatory
any officer of the department has
been sent abroad for acquring a fair
knowledge of the matter?

Shri Humayun Eabir: Sir, I would
like to ask for notice for that ques-
tion.

Shri Joachim Ailva., In view of the
heavy demand for both military and
civail awviation, do Government pro-
pose to bring any one of these
observatories directly wunder the
Union control?

Shrl Humayun Kabir: The Xodai-
kanal Observatory 1s an observatory
directly under the Government of
Inda

Shri Radhelal Vyas May I know
whether, 1n view of the resu'ts that
have been obtained at the observatory
at Ujjamn, Government have decided
to have the Central Astronomieal
Observatory at Ujjain?

Shri Humayun Kabir. As I said, the
results have been very satisfactory
there and, therefore, the present mdi-
cations are that, probably Ujsan
will be selected But, since the
estableshment of a Central Observa-
tory wall involve large expenditure,
we want to be abso utely sure before
the final decision 1s taken

Shri T N BSingh, May I know
whether it 15 a fact that the observa-
tories situated 1n the plaing suffer
from certain handicaps, namely, dust
and other things, which are associated
with the plains, hampering proper
observations, and also whether the
experts have taken that point into
consideration?

Shri Humayum Kabir: This has
been taken into consideration Ujjain
seems to be satisfactory from that
pomt of view But, I would like to
add that at Kodaikanal we have an
observatory placed at a high altitude
and the two observatories will be
functioning in co-operation with each
other
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Ship Building

Shrimati Tarkeshwari Sinha:
*538. < Shri Raghunath Singh:
LDr. Ram Subhag Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have
approached some foreign countries to
build ships for India on deferred
payment basis;

(b) the names of the countries
approached; and

(¢) the response received so far
from them?

The Minister of State in the RMinis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) and (c).

Shrimati Tarkeshwari Sinka: May
I know whether, during the recent
visit of the Prime Minister to Euro-
pean countries including Sweden, the
Prime Minister discussed this aspect
of the gquestion with the Swedish
Government and whether any offer
was made not only on the deferred
payment basis but also on cash terms
basis about making the ships by
Sweden for India?

Do not arise.

Shri Raj Bahadur: I suggest that
question may be put to the Prime
Minister.

Shrimati Tarkeshwari Sinha: It has
been put to the Government and the
Government must reply.

Mr. Speaker: That only shows
that the hon. Minister who is in
charge of it is not aware of it.

Dr. Ram Subhag Singh: He should
have said so.

Mr. Speaker: To that extent there
is nothing there.

sft wq -a Tag : ® Saw =g
g fe s &, fagsn, aee 4 faad
wgrit &1 fmio g@ T gar 2, Sad
30 wfaara fgear &, @gm@ar &= &Y
Fifaa & srad ?
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Y (N AwLWET : FATT TTAT 48
g B o %1% 33 o g9t <F ATAT F
TETAAT AT ATZAT &1, SHE gH Fgraar
T o0

o T /30 T.7 - 77 "AEAg
HAT Jg aqaATd F1 FITH4 (6 G 2840
¥ T FAG qOF AF F AFE FH §
e %z [T T30 AT Yo T e
% wFSl #1 @ded # famar wen
T o9sT g 7

ot W geY : ozaa fad difew

I FAEEFAT U AfFT o 98
arar orar g fF ooy FUT O foo
FUT qF ETAT GHFT HIAT ST HTATA
i fafa &1 s & guwr fEa
A F fog @F w0 qer g0

Shrimati Tarkeshwari Sinha: May I
know the progress that has been made
by the Government in regard to the
purchase of the ‘Liberty’ ships from

the United States about which there
were some Press reports?

Shri Raj Bahadur: The question of
acquisition of ‘Liberty’ ships is still
under the consideration of the Gov-
ernment of USA and when this is
finalised some definite idea may be
given.

FEA AT AW THA
" Hy3q. st AR T Fa1 afTaga
ag @=  HAY qg FATH AT FAT FA
f& _

(%) a1 &g qdeF g0 qfafa
oz SRfas s = afafaat &
giET & 93 & AR |, S 7 a9
T Frarud g, #faw fAora GFar @
I 25

(=) afz 3f, @ @1 gife
afafaii & azeal &1 uF fagqa faar
gyl-Ied 9% @1 ATEAT;  HWI
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(w) afs 7@, av s T
¥ faoea & a1 F0OT § AR AN
TS F TF [ & SrEar ?

qftaga aar §9.X AN | G-
@3 (s uw ®gEe) - (F) F (7).
o oo gar-gea o= @ faar mar g
[3fea afifacz 2, gawy der 3]

H W WA ;T faEwr ¥
#rT grar @ 5 ag wz= mir faarads
2 ) =Ty 927 Y S qFR F A
TR 3T g@ WWAE HAT A aqendr
q1 % 78 937 fF=rad= &, a1 ¥ sirAAr
arear § F 38 9T Fa aF fa=e San
g ?

Al TR AR H AZ TAT
T § & faeelt a) 9= 9@ v
JSMT AT 9T @ q IAFL AT dF T
i 7 wyafa ez g€ & AR a8 @
NI & ST Y AT +eT g 1 W &
¥ siar & Fgr T FE gaRaR
afafs £ do% farar & g€ oK @1
o fafraa fawrfar #1 & st @5 fa=ra-
9 § I o &7 St & 5 gw fawr-
fr & s Fm@ @ | 3w wfafem
ag Wt e g fF 33 Tsw @ A
qq+ g gg atafaar &qrg § | g
Tl amre & 9 garr faa 9t S
21

=Y WA TR ¢ AT a1 |fafaar
gAY & S99 T g & wfafafa
WX 39 sy F wfafafy faa s
RE J1 FAT EAEA A T g 9T AT
fame foam & B e sl 3R dag
& wfofafaai &1 Ff sad <@r 9@
91 I99 T aX § fgauet @I & 7

it awt WY : yg afafa #
Hag & a3 47 dro fyar g g afsT
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WET TR AW WIGH g d aguT IEE

5T § afAw TEF B AqF |

Shri Narayanankutty Menon: May I
know whether the Government is
aware that no tourist office is opened
anywhere in Kerala and also that the
Central tourist office is not at all
giving information regarding the
places of interest? Secondly, does it
know that the tourists coming to India
and desirous of going to that place are
put to large inconvenience?

Shri Raj Bahadur: That is a sug-
gestion for action which I will bear
in mind very gladly.

Shri Narayanankutty Menon: That
is a specific question—is there any
branch open in Kerala? Is the Cen-
tral office supplying any information?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri): It is upto the State Gov-
ernment to open tourist offices. The
Government of India opens regional
tourist offices. There are many States
which have already started working
a number of tourist offices in the
States and I am somewhat surprised
that the Kerala Government has not
taken any step so far. As regards the
establishment of regional office there,
we will have to consider it in the con-
text of our Second Plan.

Shri Narayanankutty Menon: My
second part has not been answered—
why the Central tourist office does not
publish any information on places of
interest?

Shri Lal Bahadur Shastri: We will
be very glad to do so. The State
Government has simply to ask for it
But, I do not know some literature
must have been published but I can-
not say offhand. I am quite positive
that a word from the State Govern-
ment would give them enormous
literature as much as they want,

Shri Ramanathan Chettiar: May I
know whether the Central Tourist
Advisory Committee and the Regional
Tourist Advisory Committees do really
perform some useful work to help
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tourism in this country or they are
merely glorified bodies?

Mr. Speaker: This question need
not be answered. It is for obtaining
information that the hon. Members
are allowed this hour so that they
may elicit information. There are
other opportunities and occasions for
saying things like that. Next ques-
tion.

Railway Parcels

5B

540, J Shri Bibhuti Mishra:
Shri Heda:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have introduced a system
namely ‘Tell-Tale' labels on railway
parcels as an experimental measure
to facilitate enquiry into case of delay
in transit and adoption of remcdial
measures in the third -week of June,
1957; and

(b) if so, how far it has been
proved fruitful?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Such
an arrangement has been introduced
on a trial basis between selected
pairs of stations on the Eastern and
Southern Railways from 1-3-57 and
on the North-Eastern, Eastern and
South-Eastern Railways from 1-7-57.

(b) It is too early yet to assess the
usefulness of this experiment,

=S faq'a @ o & ag ST
Mg § 5 o399 F wees g
[WE A AR W & qaia] e §
Geaw F o ¥ e Fd9 g7 € 7

i W2 AW & ;5w uw g
9 7 ASAT (HAT T T@T & T9F A2
T uATATES fRaT AT & AR SEd
yar FaT g frag aga XN &
IHT FY AFAT 2 § | GIA WA A
LY 39w F Ik # uATfafag @ ot
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3¢ §F99 a1 3F TFT O TGA 94,
Yo @F, 31 faT # | FH A AR
€3 Q¥ 9§ ot i faT 1 |WH 9GEH

sft fayfa fam : & ofaT =EAr
g & @it 3@a § s& | #qud
W@ ¢ [@HL We & qFmEe A
G FT aReMF 2 AP F AR A T4
q Fg FaaEd !

#ft qigAa™ @i : 5w 5@ 47
H9 AR @ s @ aaen faar
@ |

Shri Heda: May I know whether
the information is recorded on the
label itself or is taken to some regis-
ter at different points so that it may
be checked up?

Shri Shahnawaz Khan: For the
time being, it is being entered on the
label itself and only ten per cent of
the packages are marked.

A1 B T ;T FAT ST FT
T ard & sfaar § & €@ A}
am afaw F1e F @y A Afaw
AT F& AR HI AE qEA WA
fear s@ € 7

Mr. Speaker: The hon. Member is
suggesting a way.

Shri Feroze Gandhi: That only
means that the hon. Minister has not
read the Kripalani Report on corrup-
tion.

The Minister of Railways (Shri
Jagjivan Ram): At that time, these
labels were not in force.

Shri Feroze Gandhi:
labels.

Ordinary

Shri Heda: The Minister has said
that information is recorded only on
the labels. May I know if the Gov-
ernment has thought of a contingency
when the label along with the parcel
is lost?
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Shri Shahmawazx Khan: We are
taking precautions to see that the
labels are not lost If as a result of
experuments, it 15 found necessary to
take any further steps, we will take
those steps.

Use of Explesive In Fishing

*541, Bhri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state,

(a) whether explosives are widely
used 1n fishung 1n the Mampur nvers,

{b) whether Government are aware
of the fact that the use of explosmves
leads to mass destruction of fish, and

(c) the steps taken in the matter?

The Depuiy-Minister of Agriculiure
(Shri M. V. Krishnappa): (a) No,
Sir

(b) Yes, Sur

(¢) The use of explosives 1 fishing
18 strictly prohibited under the prowi-
sions of rule 17 of the Manipur
Fisheries Rules, breach of which 1s
a penal offence under Section 4 of the
Indian Fisheries Act, 1807

Export of Sugar

+
oxge S Shri Heda:
o { Pandit D. N. Tiwary:

Will the Miruster of Poed and Agri-
culture be pleased to state

(a) the quantity of sugar exported
during 1957-58 so far, and

(b) to what extent, sharp increase
in the excise duty from Rs 562 per
cwt to Rs 1125 per ewt had the
desired effect?

The Deputy-Minister of Agriculture
(Shri M. V. Krisheappa): (a) Con-
tract were finalised for sale of 87,300
tons of sugar from 1st April 1857 to
15th July 1957 of which 48,314 tons
was actually shipped durng the
period

(b) It is too early to say what
effect merease m excise duty would

bave on export of sugar.
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Sl Heda: In reply to part {b) the

Pandit D, N. Tiwary: It was expect-
ed that the consumption would go
dowp Has it gone down or not?

The Minister of Food and Agrioul-
are (Bhyt AL F. Jafm): M i3 400 vanly
to ssy whether the consumption in
the country will go down as & result
of increase 1n the excise duty None-
the-less, I may inform the House that
the chances of export of sugar are
becoriing rather shim because world
prices have considerably gone down
during the last few days

Shri Ranga: Is the Government
quite sure that there 15 no smuggling
of sufer into the other mude of the

border?
Bhrl A. P. Jain: We have no ewi-
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Shri Anthony PHilal: In view of the Hydel Power Flant at Konar
fsct. that the excise duty was sought (D.V.C.)
mu&m?b?mmmmg *546. Dr. Ram Subbag Singh: - Will
the export of sugar, snd in view of g:epumutermoflrﬁ.nmmmu
the recent statement made by the leased to state:
hon. Minister that there is little like- (a) whether the plan for construc-
tihood of any increase in the export tmmg the hydel power plant at Konar
of sugar because the world market (D.V.C.) has been given up; and
price is going down, will the Govern- (b) if not, what are the tor
et recerider e qusion o T dely m seung 05 ot pant

D.vV.C.

*543, Pandit D. N. Tlwary: Will the
Minister of Irrigation and Fower be
pleased to state:

(a) whether there has been any in-
crease in the area irrigated by D.V.C.
within the last two years;

(b) the total area irrigated by
D.V.C in Bihar at present; and

(c) the total area estimated to be
irrigated by D. V. C.?

The Minister of Irrigation and
Power (Shri 8, K. Patil): (a) No
area was irrigated by D.V.C in 1885.
11,271 acres of land were irrigated n
1956.

(b) Nil.
(c) Kharlf 10,10,500 acres.
Rabi .. 3,05,600 acres.

Dr. RBam Subhag Singh: 8ir, 1
suggest that Questions Nos. 546 and
547 may also be answered along with
this, because they also relate to
DVCL.

Mr. Speaker: All right; they may be
taken together.

The Minister of Irrigation and Power
(Bhri 8. K. Patil): (a) No, Sir. The
Scheme has only been postponed for
the present.

(b) Does not arise.
Damodar Valley Corporation Act

+
) Shri Supakar:
"\ Shri Bimal Ghose:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether either of the Govern-
ments of West Bengal and Bihar of
both have moved the Government of
India to amend the Damodar Valley
Corporation Aect with a view to im-
proving the standard of its adminis-
tration; and

(b) if so, whether Government have
taken any step in the matter?

The Minister of Irrigation and Power
(Shrl 8. K. Patil): (a) Government
have recelved from the Government
of West Bengal a copy of the proceed-
mmgs of the West Bengal Legislative
Assembly relating to a special motion
passed by them on the 13th July, 1857
authorising the Chief Minister, West
Bengal, to point out the varidus defects
and amomalies existing in the D.V.C.
Act to the Government of India and
to suggest that the said Act may
be amended or altered, if necessary by
vesting the Government of India with
the entire control and charge of the
D V.C. as in the case of the Tennessee
Valley Authority. Governmeat have
not received any communication from
the Government of Bihar on the sub-
ject of the amendment of the D.V.C,
Act.
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(b) The matter is under considera-

are comparatively less expensive and
which have been now passed by the
Bihar Goverament, are under active
examination of the CWPC, and
very soon they would be included in
the Five Year Plan.

So far as Konar is concerned, there
does not seem to be any possibility
of irrigation in Bihar. That Dam is
mainly intended in order to supply
water to Bokaro and, therefore, except
at a very heavy cost its use for irriga-
tion purposes is very doubtful.

Dr. Ram Subhag Bingh: The hon.
Minister just now said that the Konar
water wag intended only for cooling
purposes in Bokaro. May I know
whether this was the original
plan, because a cooling plant
could have been constructed at Bokaro
at a lesser cost than this Konar Dam
where we have spent about Rs 3
crores and the water is going to the
Bay of Bengal without any purpose?
Shri 8, K. Patil: There are always,
Sir, possibllities of thesse dams being
used for multi-purposes. But, the
question is, the cost and other cir-
cumstances bave got to be taken into

years

how many miles channels have
been completed by this time?
Shri 8. K. Patil: There is no rela-
tion, because the 11 lakhs to which

mate thing after the Durgapur Bar-
rage and everything is finished. Last
year, 1856, there were facilities for
the irrigation of 1,00,000 acres out of
which only 11,000 acres were irrigat-
ed. This year there are facilities for
the irrigation of somewhere about
2,00,000 acres—1,51,000 acres to be
exact. Possibly, that was due to the

utilised, and what will be the addi-
tional cost to Government to build
these canals and distributaries?

Shri B. K. Patil: It will take one
or two years for the whole irrigatinn
potential to come into operation. How
exactly the people will use it, what
will be the rates that will ultimately
rule are questions that are diffcult for
me, and where we require the co-
operation of hon. Members. It is a
social problem which we must tackle
very seriosuly-

Shrl Shree Narayan Das: Arising
out of the answer to question No. 0§47,
may I know whether the question of
reviewing the working of the
Damodar Valley Corporation is being
proposed?



being done, and very soon we are
coming with some amendments to
the Act itself so that we shall bring
the whole DVC under review and
also the vote of thie hon. House

Shrimati Reau Chakravartty: May
I know if the attention of the hon.
Minister hag been drawn to the dis-
cussions which have taken place in the

representation on the DVC, and af
80, may I know whether the Central
Government 18 now considering to
change 1ts composition with a view
to give more representation to Bengal
and Bihar?

Shrl 8. K. Patil: We have been

what happens 1in the/ Legslative
Assembly of West Bengal and we
have also received the proceedings of
the debate there on that particular
motion We have wrntten to the
West Bengal Government and also to
the Bihar Government that whatever
changes or amendments that they
want to make may be communicated
to us so that we can have them be-
fore this House The whole picture
of their amendments will be before
this House

Dr, Ram Subhag Singh: The hon
Mruster said that the Government of
Bihar found it very expensive to con-
struct that canal system in the Tilaya
area May I know whether the
DVC authonity purchases all the
boats for plying in the Tilaya Dam
area and also whether they have
finalised their estimate to construct
the 18 or 17-room Circuut House at
the top of the Tilaya hill with the
advice of the Government of Bihar?

Mr. Speaker: That was mooted in
the course of the debate on Irmgation
and Power
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-
Shri 8. K. Patil: That is a matter
that will be left to me for answer In
the course of the debate on grants,
The hon Member should wait a little
while

Shri Supakar: May I know what
are the points in the debate in the
West Bengal Legislative Assembly to
which the attention of the Govern-
ment of India has been drawn 1n the
matter of amendment of the DVC.
Act?

Shri B. K. Patil: We have got the
proceedmgs of the entire debate of
that Assembly As to the other points
that are mot covered by the debate,
we have written to the Bengal Gov-
ernment in order to have a complete
picture of the amendment that they
want to make We have also written
to the Bihar Government It is not
a secret matter at all

Grow More Food Campaigns

*544, Shri Narayanankuity Menon:
Will the Minister of Food and Agrl-
culture be pleased to state

(a) the total amount given to each
State as grant or submdy for the pur-
pose of Grow More Food Campaigns,
during the First Five Year Plan;

(b) the consideration which weigh-
ed with Government in making the
allotments,

(c) whether any State has not uti-
lised fully or in part the amounts
given for this purpose, and

(d) 1f so, the names of such States
and the amounts not utilised?

The Depuiy Minister of Agriculture
(8hrl M. V. Krishnappa) (a), (c)
and (d) A statement giving the
requred information 1s placed on
the table of the House [See
Appendix II, annexure No 53)

(b) The mam consideration which
weighed with Government in making
the allotment were the demand from
the States based on the nature of the
schemes gent by them and the poten-
tuiality of the various schemes in
order to increase food production, and
the financial positon prevailing in the
States



le of the House, that during
the first Five Year Plan, the Kerala
State did not utilise 50 per cent of
the

t
i
i
¥
gE

that the Kerala State was a highly
deficit area in food and because of the
vital importance of the Grow More
Food Campaign for the success of the
first Five Year Plan, the Central Gov-
ernment has sought an explanation

State Government about this fact and
the sanction of the amount, actually,
the amount was paid only when the
execution was in progress and they
could draw only in proportion to the
what they had spent. The ways and
means position and the financial posi-
tion of some of the State Govern-
ments were not so good. It was rather
very difficult for them to spend and
then take it back from the Central
Government. Now, we have decided
in the second Five Year Plan to first
give them 50 per cent. of the amount
so that they can start and then claim
the rest.

Shri Narayanankutty' Menon: In
view of the fact that a manority of
the State Governments have not uti-
lised the 50 per cent. of the grant and
in view of the pretent situation,
situation regarding food and also the
necessity for having the Grow More
Food Campaign, will the Government
consider giving an additional allot-
ment, owing to the fact that the
amount had lapsed in the first Five
Year Plan?

Shri M. V. Erishnappa: When the
allotment was made for the second
Five Year Plan, these problems had
been considered as to how much each
Government has spent during the
first Five Year Plan of the amoun
sanctioned, All these points are
into consideration.

11

Shrl M, V. Erishnappa: If we
clude the agricultural credit in
second Five Year Plan, it would
more than that in the first Five Year
Plan, but, if we take the exact amount,
the position will be this. In the first
Plan, there was a provision of Rs. 108
crores. In the second Plan, it was
reduced to Rs. 78 crores, But in the

directly to the second Five Year Plan
schemes to invest in agriculture.

Shri Ranga: In view of the present
credit supply, may I know whether
the Government are going to recon-
sider their position in the light of the
acute food situation and whether they
will see that they would spend just at
least as much as they spent during the
first Five Year Plan by way of grants
fo the States and also to the peasants?

Shri M. V. Krishnappa: In the first
Plan, though the provision was Rs. 108
crores, only 80 per cent. was utilised
in the second Plan. We intend to
utilise the entire amount and the
various Ministries were also asking for
more from the Planning Commission,
so that we can spend more on our
Grow More Food plans.

Several hon, Members ross—

Mr. Speaker: No hon. Member spake
on food situation in Kerala when 1

g:thmanoppwﬁmlty. Next qgues-
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Boogaon-Sealdah Railway Section

*545. Shri Mahanty: Will the Mmnis-
‘Gfﬂimﬂbﬁplmtoﬂlh

(a) how many instances of riots by
Railway passengers have taken place
recently on the Bongaon-Sealdah Sec-
tion of the Esstern Railway; and

(b) the circumstan
ke ’ces under which

eputy

(8hrl Shahnawag Khan): (a) and (b)
;'; ﬁu;las 18 k;own, only one instance

110! n‘ too phce m the -
Sealdsh Section during theBonnon
between January 57 and 4-7-1957 The
brief facts of this case are that on
14-8-87 at about 07-30 hours two em-
ployees of Jessop Factory, Dum Dum
while ftravellng by S209 UP from
Dum Dum Junection to Dum Dum Can-
tonment station in a third class com-
partment had an altercation with
some other passengers in the said
compartment who gradually got work-
ed up and assaulted them with fists
and blows causing shight injury The
tram was stopped by pulling the alarm
chain and the assalants fled away un-
udentified Particulars of the assailants
could not be collected on investigation
During the scuffie the injured persons
lost a pair of spectacles and a purse
containing Rs 2|- and a few annas
The case rumamned untraced

Shri Mahanty: May I know whether
the staff of the station was mvolved
n these riots? May I know whether
an employee of the station was 1n-
volved m these rots?

Shri Bhahnawas Khan: No, Sir No
employee was mvolved

Shri Mahanty: Have the Gowern-
ment ascertained facts of this case
only after an investigation by the
police or whether the facts have been
ascertained by the Government de-
partmentally?

Bhri Shahnawas Khan: The investl-
gations were carmed out by the Gov-
ernment Railway Police
114L 8 D
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Shri Mahanty: Will the hon. Minis-
ter kundly lay a copy of the report of
the investigation, on the Table of the
House?

Shri Shahnawaz Khan: The police is
under the control of the State Gov-
ernment and the police do not gener-
ally send the repo.i to us

Some Hon. Members. How do we
know about it then®

Shri Mahanty: Here 1z & matter
about which a completely different
version appeared in the Press and
elsewhere, and 1t was stated that the
station employees were mvolved 1in
this riot and that the riot took place
for reamsons completely different from
what has been stated by the hon
Minister To clarify the posation, I
only submut that a copy of the report
of the investigation should be laxd on
the Table of the House It can be
procured from the West Bengal Gov-
ernment

The Mmister of Railways (Shri
Jagjlvan Ram): The hon Member
makes all sorts of unfounded allega-
tions—that the station staff was in-
volved mm the not, etc The people
who were assaulted were there and 1if
the station staff was involved, 1t was
for them to bring it to the notice of
the police As I understand the pom-
tion, the assailants remain untraced,
and therefore, I do not think 1t 18 fawr
to make these allegations that the
station staff was involved
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WRITTEN ANSWERS TO
QUESTIONS

Santa Crus Alr Port

*549. Shri Morarka: Will the Mims-
fer of Transport and Communications
be pleased to state:

(a) the total amount spent so far
on the new air terminal building at
Santa Cruz and how much more is
Likely to be spent,

(b) what was the onginal estimate;
and

(c) when the work for its construc-
tion was started and when 1t is hkely
to be completed?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Humayun KEabir): (a) An
amount of Rs 42,02,008/- has been
spent upto the 30th June, 1957, and an
additional amount of Rs 24,22,558/- is
likely to be spent

(b) Rs 54,12,200/-

(c) The work was started in Apnl,
1851 and 1s hikely to be completed by
the end of 1857

Infantile Mortality in India

*550. Shri Mohan Swarup: Will the
Minigter of Health be pleased to
state:

(a) the chief causes of infantile
mortality in India;
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(b) how many children die annu-
ally; and

(c) whether Government have taken
proper steps to check it?

The Minister of Health (Shri
Karmarkar): (a) (i) During the first
month of life—Premature birth and
Debility.

(i) During the 1st year of life—

Respiratory diseases, Dysentery and
Diarrhoea.

(ili) Inadequate midwifery services,
lack of proper care of the new-born
and the infant, malnutrition, over-
crowding and defective sanitation.

(b) Approximately 19.20 lakhs.

" (c) Yes. Among the objectives of
the various health programmes under-
taken during the First Five Year Plan,
and those in progress during the
Second Five Year Plan, are the im-
provement of maternal care and mid-
wifery services, as well as improved
care of the new-born. These pro-
grammes,are likely to give encourag-
ing result in reducing maternal and
infant mortality.

Bharat Tramway Company

Shri Yajnik:
*551. { Shri P. R. Patel:

Will the Minister of Railways be
pleased to state:

(a) whether the old licence granted
to the Bharat Tramway Company by
the Wadhwan State for plying their
tramcars between Surendranagar and
Wadhwan City has been renewed by
the Railway Ministry before the
Indian Railway Act, 1890 was applied
to the tramway line;

(b) the terms and conditions, in-
cluding the annual licence fee and its
period, on which the said licence was
renewed; and

(c) whether  Government -have
recelved reports about the proper
fulfilment of the terms of the licence
and the provisions of the Railway
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The Deputy Minister of
(Shri Shahnawaz Khan): (a) No. The
Railway Ministry were advised that it
was sufficient to permit the Company
to work the Tramway subject to the
provisions of the Indian Railways Act,
1880, which were applied to the Tram-
way by a notification of the Govern-
ment of India issued in October, 1954,

(b) Does not arise, as the Indian
B_.nilwm.&cglm contains no provi-
sion for such a licence. It is not
known, however, whether the State
Government have entered into any
agreement with the Coy. after expiry,
in 1953, of the old licence which had
;):;;1 issued by the Wadhwan State in

(c) First part does not arise. As
regards the second part, the report of
the Govt, Inspector of Railways shows
that the conditions of the Tramway is
generally satisfactory. Officers of the
Railway Ministry do not ordinarily
inspect the Tramway.

Civil Aviation Employees

o552, S Shrimati Parvathi Krishnan:
7\ Shri Bangshi Thakur:

Will the Minister of Transpert and
Communications be pleased to state;
(a) whether it is a fact that the
employees of the Civil Aviation
Department have decided to go on
strike;

(b) if s0, what are their demands;
(¢) the steps Government have
taken to meet the demands of the
employees; and

(d) whether Government have made
any special arrangement to keep the
line of communication (Alr) open
and internally between the five Tri-
pura airfields in case of emergency as
the only effective line of communica-
tion between Tripura and the rest of
India is by air?
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The Minisier of State in the Minis-
try of and Communications
(Shri Humayun Kabir): (a) A stnke
notice has been received from the
Civil Aviahon Department Employees
Union

(b) A statement 1s laid on the table
of Lok Sabha [See Appendix II,
annexure No 54]

(c) The position 18 well known to
the House with regard to the General
demands which concern all the Cen-
tral Government employees As re-
gards the particular demands which
concern the Ciwvil Awviation staff ex-
clusively, the position was explamned
fully to the Representatives of the
Union during the course of their meet-
mngs with the Director General of Civil
Awiation, Minister for Transport and
Communications and myself

(d) The matter 1s under considera-
tion

Breaches on Jamuna Bund

*553 Shri Warlor: Will the Mimster
of Irrigation and Power be pleased to
state

(a) whether the five mile long
JANTI bund over Jamuna which was
breached by floods last year has been
repaired, and

(b) 1if not, the reasons therefor”

The Minister of Irrigation and
Power (Shri 8. K. Patil)* (a) and (b)
A statement giving the requusite n-
formation 1s laid on the Table of the
House [See Appendix II annexure
No 55]

Age-barred Railway Engines

*554, Shri Thimmaizh: Will the
Minister of Rallways be pleased to
state

(a) how many engmnes are age-
barred 1n Southern Railway parti-
cularly in Hubli Division; and

(b) the steps Government have
taken to replace them?®
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The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Replace-
ment of engines 15 done on condition
basis so there 13 no age-bar as such.
40 years however, 1s assessed generally
as the age of locomotives 354 engines
on the Broad & Metre gauge systems
of the Southern Railway (including
42 engines of Hubl Divizmion) are
above this age

(b) Does not arise

Machkund Soil Erosion Scheme

*555. Shri Sanganna; Will the Minis-
ter of Food and Agriculture be pleased
to refer to the reply given to Starred
Question No 397 on the 3rd August,
1955 m respect of Machkund Sal
Erosion Scheme and state

(a) whether any further grants have
been made during the Second Five
Year Plan period,

(b) if so, to what extent, and

(c) whether the previous grants
have been fully utihzed?

The Minister of Food and Agrical-
ture (Shri A P. Jain): (a) and (b) A
statement 1s laid on the Table of Lok
Sabha |See Appendix II, annexure
No 56]

(¢) No Sir

Hadalga Dam

*556. Shrl Mahagaonkar: Will the
Minister of Irrigation and Power be
pleased to state

(&) whether 1t 15 a fact that Hadalga
Dam (Kolhapur District Gadhinglaj
Taluka) part of Ghataprabha River
Valley Scheme has been approved to
be undertaken in the Second Five
Year Plan,

(b) whether Government are aware
that dam site 1s in the Bombay State
and exact area to be under irrigation
in the Mysore State,

(¢) whether Government are aware
that large quantity of Aluminium and
Manganese deposits, 13 expected to be
under water of the reservior, and
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(d) what administrative measures
have been proposed by the Central
Government to execute this inter-State
scheme?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Project report prepared by
the Chief Engineer, Bombay, does not
contain any information in this regard.

(d) The execution of the scheme is
the joint responsibility of the Govern-
ments of Mysore and Bombay, and in
the absence of any reported disagree-
ment or dispute between the two
participating States about the execu-
tion of the Scheme, the question of
proposing administrative measures by
the Centre does not arise,

Silting of Ganges Bed

*557. Shrl Ghosal: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that the bed
of the Ganges at the Calcutta port is
being rapidly silted; and

(b) if so, what steps have been
taken by the Government for dredg-
ing it?

The Minister of State in the Minis-
sry of Transport and Communications
¢Shri Raj Bahadur): (a) and (b).
‘The difficulty in maintaining the con-
stantly fluctuating depths in the navi-
gation channels in the Hooghly has
been increasing in recent years, The
depths are being maintained by inten~
sive dredging and river training

works.

Smuggling of Foodgrains

*558. Shrl Assar: Will the Minister
of Food and Agriculiure be pleased
to state:

(a) whether Government are
aware that smuggling of foodgrains
is going on on a large scale on the
border of Jammu and Kashmir State;
and
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(b) if so, the steps Government
propose to take in the matter?

The Minister of Food and Agricul-
tare (Shri A. P, Jaln): (a) In view
of the ‘Cease Fire Line' being con-
stantly patrolled and close watch kept
by the Army and the Jammu and
Kashmir Police there is little posal-

bility of smuggling of foodgrains
across the border;
(b) Does not arise.
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Community Development in
Punjab

*560. Shri D. C. Sharma: Will the
Minister of Community Development
be pleased to state:

(a) whether the amount allocated
by the Central Government for Com-
munity Development work in Punjab
and the erstwhile State of Pepsu in
the year 1056-57 was fully utilised
by the State Governments; and

(b) if not, the reasons thereof?

The Minister of Community De-
velopment (Shri S, K. Dey): (a) Yes,
except that loan funds to the extent
of about Rs. 50 lakhs could not be
utilised.
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(b) The savings in the loan funds
are due mainly to temporary upset in
administration following the integra-
tion of Punjab and Pepsu States and
partly to the General Elections.

Export of Frog Meat
561 Shri V. P. Nayar:
d Shri Ramakrishna Reddy:

Will the Mimister of Food and Agri-
culture be pleased to state:

(a) whether frog meat 13 now ex-
ported to US.A,;

(b) if so, the form m which it is
exported;

(¢) whether m view of dollar
earning potentiality of this article,
the Central Government is gving
any encouragement or financial assist-
ance to this business; and

{(d) the generic and specific names

of frogs used for the export of frog
meat?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The skinned frozen hind legs
of frogs are exported after being
packed in wooden boxes.

(c) No subsidy 15 being given

(d) Frogs of the genus “Rana”
Speafic names of frogs are not
available.
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Soll Erosion in Bibar

*563, Pandit D. N. Tiwary: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government is aware
that large scale soil erosim by
Ganges, Gandak and Gogra in Bfhar
and specially in Saran District is
gomng on since last two years; and

(b) if so, the steps taken to arrest
the erosion?

The Minister of [Irrigation and
Power (Shri 8. K. Patil): (a) and (b).
Enquiries made from the Govern-
ment of Bihar show that, except the
erosion of ‘diara” which is wusual in
the case of large alluvial rivers, there
18 no large-scale erosion on the banks
of the Ganga, the Gandak and the
Gogra Whenever unusual erosion of
banks takes place on the banks of the
Gandak and the Gogra, bank piling
and spurs are provided to stop ero-
sion No such protective works have
so far been required on the river
Ganga 1in Saran district

Tourism

*564. Shri Raghunath Singh: will
the Minuster of Transport and Com-
munications be pleased to state:

(a) whether 1t 15 a fact that out
of rupees seven lakhs allocated for
tourism during the last year only
about rupees 15 lakhs could be
spent; and

(b) if so, the reasons thereof?

The Minister of State in the Minis-

try of Tramsport and Communications
(Shri Raj Bahadar): (a) A provision
of Rs. 17:38 lakhs was made in the
Budget Estimates for the year 1056-87.
Out of that about Rs. 147 lakhs were
spent.

(b) The provision made was mostly
for meeting expenditure on improwe-
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ments in State Government pro-
pmmudmmmmmm
mendimrewulowuthe State
Governments did not furnish the
detailed plans and estimstes in time.

Andaman Timber

eggs. Bhrl B. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) whether the propertes, be-
haviour etc. of known varieties of
Andaman timbers for use as sleepers
and for coach and wagon building
purposes, have been analysed and
tested by the Railway Research
Centre;

(b) if so, what are the findings;

(c) whether 1t 13 & fact that a
good deal of Gurjan wood 15 export-
ed to UK and Sudan where they
are utilised by Railways; and

(d) if so, whether any attempts
have been made to stop the export
snd utilise them in India especially in
Indian Railways?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The Forest Research Institute, Dehra
Dun, which carries out timber iests
of this description has complete data
of strengths of the common species of
Andaman Timbers and on the basis
of this information, some species have
been approved for use as sleepers and
others for coach and wagon building
purposes

(¢) No Sir, not at present.
(d) Yes, the Railways have recently
negotiated a supply of 100,000 Broad

Gauge Unit sleepers from the
Andamans.

Ansemia
*568 Shri V. P. Nayar:
* 1 Shri Easwara Iyer:
Will ths Minister of Health be
pleased to state:

(a) whetber under the auspices of
the Government of India any detailed
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study has been made of the incidenee
of angmua 1n our country;

(b) percentage of anmmia result-
ing from nutritonal disorders and
deficiencies as against anemia caused
by diseases; and

(c) whether the incidence of
angmia 15 on the increase?

The Minister of Health (8hrl
Karmarkar): (a) Yes. The Indian
Council of Medical Research bms
md a number of studies on the
incidence of ansmia in various parts
of the country and 15 continuing to do
50,

(b) It 18 difficult to determine
precisely the percentage of ansemida
resulting from malnutrtion as against
anzmia caused by other diseases.

(e) No
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wfear (Blank paper tickets)
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Production of Tobacco

417. Shri B, B, Murthy: Will the
Muuster of Food and Agriculture be
pleased to refer to the reply given
to Starred Question No & on the 15th
July, 1957 and state

(a) whether any attempt 15 being
made to grow wrapper tobacco for
agar industry in India,

{b) the areas selected for the pur-
pose, and

(c) the amount allotted for the
same during the year 1957-587

The Mmister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, on
experimental bams

(b) At Dwnhata i Cooch Behar
(West Bengal)

(c) Rs 420215

Economy on Rallways

418, Shri Yajuik: Will the Mims-
ter of Ralilways be pleased to state.

(a) the amount saved by the eco-
nomy effected in the construction
of prestige buildings and  prestige
platforms and other unproductive ex.
penditure on Railways, and

(b) the amount saved by effecting
further economies after the Raway
Budget was presented®

The Deputy Minister of Rallways

(Shri Shahnawax Khan): (a) and (b)
It 12 not possible at this stage to esti-
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Pablie Call Offices

4mamx.v.xmmwm
the Minster of Transport and Com.
munications be pleased to state the

office are proposed to be
n Andhra Pradesh during 109757

The Minister of State in the Miny.
try of Transport and Communicationg
(Shrl Raj Bahadur): The followng
public call offices are expected to be
opened during 1957-58 provided the
tx;equmte stores become available m

me

Allmun
Atmakur
Bhainsa
Drasharamam
Huzurabad
Jagtial
Kalyandrug
Kandakur
Kodavalur
Madakasira
Maddikera
Mahbubabad
Medak
Miriyalguda
Nagarkurnool
Nﬂﬂya npet
Nirmal
Sattenepalle
Siddipet
Singarayakonda
Renigunta

Q‘u"'ﬁ“hu”m
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HFefwessasaREgox
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of Central mid given in the shape of
grants and loans is indicated below:—

First FiveYear Plan
Rs,in Lakhs
Grant Loan Total
From GMF Funds . o0'4s 0'23 067
From other Funds . 573 - 573

——— —

TorAL 618 o022 640

Y ]
Second Fwe Year Plan (1956-57 &
1957-58) (upto 25-7-1957). —
Grant Loan TorAL

FromG.M.F,Funds{ 374 200 5 74
(Sanction)

FromotherFunds] . 0972 .. o721
(Sancuom)

ey

ToTAL 4 46 2+00 61‘6

——— —— —

As regards allotment of funds, while
no specific amount wag allotted for
the First Plan, the amount provided
for the Second Plan 15 Rs 60 17 lakhs
in respect of fisheries development
schemes under GMF (including
States’ share of expenditure on the
schemes)

Community Development and
N.E.S. Blocks in Rajasthan

421. Shri Onkar Laj: Will the Mi-
nisten of Community Development he
pleased to state:

(a) the number of National Ex-
tension Service and Commumty
Development Blocks functioning at
present in the State of Rajasthan,
District-wise;

(b) the number of Blocks proposed
to be opened there during the year
1957-58;

(c) the total amount spent so far
by the Central Government on these
Blocks since the year 1052; and
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(d) the amount proposed to be
spent during the year 1057-8587
The Minister of Community
Development (Shri 8, K. Dey): (a)
A statement 1s laid on the Table [See
. Appendix II, annexure No. 57.]

(b) NES. Blocks 28
CD Blocks [
(By conversion from

N.ES Blocks)

(c) Amount paid to the State Gov-
ernment as Central Share of expendi-
ture upto 31-3-1857 was as under:—

Rs.1n
lakhs
Loan 129 9
Other than loan 134°5
(d) B t provision for Central Go-
vernment's of expenditure for 1957-58
1s as under 1—

Loan 47°53
Other than loan 49" 25.

Survey of Rallway Lines in
Rajasthan

422, Shri Onkar Lal: Will the
Minister of Rallways be pleased to
state-

(a) the places where survey has
been completed for laymmg Ralway
lIimes 1n the Rajasthan area after the
merger of Aymer,

(b) the number of such places
where sanction hag been accorded
for laying new Railway lines;

(c) the survey report of the
places, and

(d) the estimated amount to be
mcurred for laymmg new Railway
lines” d

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (d).
The information 18 not maintained
State-wise but Railway-wise. How-
ever, the surveys for the following
new Railway lines in the State of
than have either been completed or
are In Progressi—

Surveys in Progress
1. Kost Kalan-Bharatpur/Alwar

2. Loharu-Puani
3. Dungarpuz-Ratiam
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Surveys Completed
Date of receipt  Esti-
-1ame of project ofSuruyRepm:;‘l‘:ted
of the
project
Rs. in
lakhs

1, Kotah-Ajmer Na- 25- B.G. 8§78
sirabad e MG. s78

3. Udsipur-Himat- 21-5-57

nagar/Talod Udaipur-Himat-
(including conver- nagar
sion of B.G. 1452
Khed M.G. 1072
Brahama)
Udapur-Talod |
B.G, 15%0
M.G. 1139
X
Brahams 398
3. Kotah-Chittor- Awaited .
garh
4. Hindumalkot- Advancecopyof 63
S G S Reticat
“ Recerved on

1-4-57

The construction of the followng two
lines was sanctioned on the dates shown at
the estimated cost indicated below :—

Date of Estumated

Name of project sanction cost

1. Raniwara - Bhilad: Rs
(m.m) 16-4-1955 11945463

(openedtht ublic

mﬁcml—;—:gs’; 2-8-1955 6491822
L1

Kotah-Bina Railway Section

423, Shri Onkar Lal: Wil the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
with Government to attach one din-
ing ear along with the Passenger
Train running from Kotah to Bina,
Western Railways;

(b) if so, when it is proposed to
be introduced; and

(c) if not, the reasons therefor?

(Shri Shahnawas Khan): (2) No, 8ir.
(b) Does not arise.

(c) No demand for a dining
between Kotah and Bina
been received from the
public; nor does the traffic
this section justify such a service,

Delhi-Dehra Dun Express

424, Shri Onkar Lal: Will the
Minister of Rallways be pleased to-
state:

(a) whether Government are aware-
of the fact that there is a great rush
of passengers in the Dehra Dun Ex-
press 33 down especially of Third
Class and thus other passengers are
put to inconvenience and difficulty;

(b) 1f so, what alternative arrange-
ments are proposed to be made in
this respect;

(c) when these arrangements waill
be made; and

(d) if not, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Some
overcrowding has been prevailling on
33 Dn, Dehra Dun Express on certain
sections.

(b) and (¢) From 16th June, 1857
trains No, 33 Dn. 34 Up, Dehra Dun
Express, have been strengthened with
one III class bogie each between Dell:
and Dehra Dun

From 15th August, 1957, an
additional III Class bogle is also:
proposed to be attached to these trains
between Bombay and Bayana; this
bogie will run as a through service
between Bombay and Agra Fort via
Bayana

(d) Does not arise,

Construction ‘of Roads iu Punjab
425. Shri D. C. Sharma: Will the

it

(a) the amount of loans and grants-
allocated by the Central Govern-
mtwwmmmm
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Year Plan for the construction of
roads;

(b) the total mileage of the roads
constructed; and

(c) the amount of loans and grants
allotted or proposed to be allocated
by the Central Government to Pun-
jab during the Second Five Year
Plan for the construction of roads?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) About
Rs 407 lakhs.

(b) 516 miles

(c) A sum of about Rs 313 lakhs
18 likely to be allotted as grant for
road development in Punjab during
the Second Five Year Plan period.
Loans are not sanctioned specifically
for road development schemes of
State Governments They can, with
the approval of the Planning Com-
massion, finance their road projects
from loans granted to them for mus-
cellaneous development schemes
under their respective Plans No
funds have been allocated for road
development in the Punjab out of the
loan approved for miscellaneous de-
velopment schemes in the State under
the Second Five Year Plan so far.

Imports and Exports through Madras
and Bombay Ports

426. Shri D. C. Sharma: Will the

(a) the total tonnage of imports
and exports which passed through
the ports of Madras and Bombay
during 1954-55, 1955-56, 1058-57 and
1857 (upto the 31st July, 1957); and

(b) the names of important com-

1 AUGUST 1857
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The Minister of State in the Minis-
try of Transport and Communications
(8hrl Raj Bahadur): (a)

Madras  Bombay
(tons) (tons)

2,201,370 7,050,600+
1955-56 2,461,601 9,570,100
1956-57 . - 2,401,343 12,274,434
Iof'r (upto 30th
unc) .

195455

627,322 3,388,034

Figures for the month of Jul .
(.Ii“myem.n.bu;. Y 3957

(b) Important Commodities

Imports Exports
Madras Coal Iron Ore
Mumetal Oil Manganese Ore
Food- Vegetable Oils
Ferulisers Textles
Hardware.
Bombay Oils Fuel Ol and

g&-gmm other oils
nlllm‘ Ore

Iron and Steel  Other Ores
Chermcals

lers mﬂﬁ%
materials,

Revision of Pay Scales of
Mechanical Brakesmen

427. Shri D, V, Rao: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government have re-
ceived any representation from the
Mechanical Brakesmen employed 1n
the Nilgin Mountain Section of the
Southern Railway requesting the re-
wvision of thewr pay scales as they are
excluded from the revision announced
by the Ralway Mimstry, and

(b) if so, whether Government pro-
pose to consider those cases?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) A re-
presentation dated 1st June, 1957 has
been received by the General
Manager

{b) It needs examunation which has.
been undertaken
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Printogram Service Btatiors

428. Shri Babadur Bingh: Wil the
Minister of Transpert and Commmni-
cations be pleased to gtate:

(n) the number of Printogram
Service Stations opened during the
last 18 months;

(b) the names of such stations and
the names of States where they
have been opened; and
(¢c) the expenditure incurred on
installation of each Printogram con-
nection?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahsdar): (a) One.

(b) Bombay (Bombay State).
(c) Rs. 4,000 approx.

This excludes the cost of cable,
switchboard and commutator,

wat vo¥ wfiwefedt er sy

vie. ot vy Yoy oo Yk
FAY ag 2 A P WOy i i T
¥ 5w Wi v w W
ara Wé F wfgan orw ¥ @
0

TR gl (g Wt
qra .

Antl-Leprosy Work

430, Bhrl V. P, Nayar: Will the

Minister of Health be pleased to
state the amount spent by the Cent-
ralsGovernment on anti-leprosy work
in the First Five Year Plan?

The Minister of Health (Shrl Kar-
markar): An amount of Rs. 30,18,588,
a8 detailed below, has been spent on
snti-leprosy work during the Tirst
Five Year Plan:—

1 dirure on the
eira nip

bt year?  19¢4.55 and
1055-56 . . . .« 13,12,188
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(:)mmmm the Cen. Ry,
grdM!m I n:f
1955-56 . .”‘?’ « 11,48,000
(3)“!2 &u office of
Cantrol Work for the year
1955-56 . . . . 25,540
Grants voluntary
wImur %&mm
1951-52101955-46 . . 6,323,860
TotaL - 30,18,5%8

Flood Control Schemes in
Kerala

431, Bhri Eodiyan: Will the Minis-
ter of Irrigation and Power be pleas-

ed to state:

(a) whether Government have any
schemes to control floods in Kerala
rivers;

(b) if g0, what are the schemes;

(¢) the amount sanctioned by the
Centre for these schemes?

The Minister of [Irrigation ang
Power (Shri 5. K. Patil): (a) and
(b). The Government
whe were consulted in the matter,
have reported that certain schemes to
control the fioods in the rivers of the
State are under their consideration,
A few of them, such ag “Opening a
canal connecting Pamba and Mani-
mala rivers” and “construction of
flood bunksirzKiHiyu”.miapm-
gress. In addition, the State Govern-
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I - 2
5. Pamba . a5
6. Achancoil 12
g. Kallada 15
. Ithikars 12
9. KNllhylt, Karamana and 4
b{
10. Chalakud 12
1t Bharatha Puhza 6
TorAL 158

{c) The Central Government gives
only loans to State Governments for
financing expenditure on approved
schemes under the flood control pro-
gramme These loans are interest-
free for the first five years and re-
payable thereafter in 25 equated in-
stalments covermng both the principal
and the interest The amount of loan
gwven m a paiticular year 1s mtended
to cover the expenditure incurred or
likely to be incurred by the State
Government 1n that year, 1t 18 subject
to margmal adjustments when the
figure of actual expendituie become
available

So far, detailed plans and estimates
in respect of the following three
schemes only have been received
from the Government of Kerala for
approval under the flood control pro-

gramme —

Name of scheme Estumated
cost
(1) Flood control works on the  Rs.
river Killsyar 2z Bg
(u) Flood control weorks on the 273
nver Karamana
(ui) Cutting a canal for
connecting Pamba and 251
Manmala rivers . .
These three schemes have been

technically scrutimsed by the Central
Water & Power Conunission and will
be placed before the Central Flood
Control Board for approval at its next
meeting scheduled to be held on the
12th August, 1957 Once the schemes
have been approved, they will quahfy
for Central loan assistance as ex-
plained in the preceding paragraph
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NES. Blocks in Manipur

432, Shri L. Achaw Singh: Will the
Mimister of Community Development
be pleased to state

(a) whether preliminary survey
was made before the starting of the
National Extension Service Block m
Jibam in the termtery of Mamipur;

(b) whether the above National
Extension Service Block was opened
before the openung of National Ex-
tension Service Block at Tamenglong;
and

(¢) the reasons for the delay m
opening the National Extension Ser-
vice Block at Tamenglong in Mani-
pur?

The Minister of Community De-
velopment (Shri S. K. Dey): (a) to
(c) The mmformation is being collect-
ed from the Manipur Admmstration
and will be laid on the Table as soon
as available

Rallway Catering Staff

433. Shri Tangamani: Will the M-
nister of Raillways be pleased to state:

(a) whether Government have re-
cerved representations from the cate-
ring staff of the Railways regarding
their duties,

(b) 1f so, the action taken in thus
regard,

(¢) the wage scale of caterers n
the Grand Trunk Express, and

(d) whether accommeodation facili-
ties are gaven to the caterers in the
trains and during halts at the ter-
minal stations?

Th Deputy Minister of
(Shri Shahpawaz Khan): (a) Yes;
some representations have been re-
ceived
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(b) A statement is placed on the

Table. [See Appendix II, annexure
No 58]
Category Scale of
pay
Rs.
Managers . 8o—160
Store clerks N 60--13.0
Vegetarian Cooks . . S0—75
Noo-vegetarian Cooks 35—60
Vegetarian Cookmates . 35—40
Non-vegetarian cookmates 35—40
Chapsty makers . 35—40
Cleancrs 3035

(d) The staf employed 1in the
<ining cars on trans generally aval
of the accommodation 1n the cars
during halts and at termmal stations
other than Headquarters.

In the case of G.T. Express, in
addition to the accommodation avail-
&blemthedh;mm;up‘m
eompuhnentostzomumnhopm.

vided for the purpose. Also, suitable
arrangements for their stay at New

vt st fr ¥ e R afaw

Y dfex ot wo vafdt wr
T TR g T A v R b

(F) =1 it % wgwr @@
WA WY & % sy wxamr &
9 oF dw mhr o amw, Wk

(®) afz @1, @ = o A
qrr & o e @ fremege ¥
WA OF TF AT R T w AR
TEHTC w1 A T § 7

R gt (st e ).
(F) g1 @ www & W
R ¥ DD war Y mlemr wwy
i!’rﬂ‘a"rf‘ﬂﬁnatgd‘rtn
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() w gam o frere et
ot T § e ©e e Feemage-wet
o ¥zt AT A 9T Y qurly
wifeat worft §, IF ¥ @ WY firwr w
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& A ¥ miedt ¥ A= 1 ww
W wWF AW AwE 9%
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U qETT quie T &

T.B. Conference at Moascow

435, Shri J. R. Mehta: Will the
Minister of Health be pleased to
state:

(a) whether India sent any repre-
sentatives to the Tuberculoms Confe-
rence held in Moscow on the 1llth
June, 1857; and

{b) if so, their names?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) Does not arise

Rallway Accident

436. Shri B. N. Eureel: Will the
Minister of Rallways be pleased to
state:

(a) whether an acadent took place
near Rae Barely, Northern Railway
m the first week of July, 1857,

(b) if so, whether any enquiry was
held;

(¢) the approximate loss of Govern-
ment property;

{d) the number of persons mnjured,
and

(e) the result of the enquiry”

The Deputy Minister of Rallways
(Shri Shahnawaz Kbhan): (a) Yes. At
about 21]3 hours on 7|7|1857 a yard
Shunting engine dashed against No. 2
AL Passenger from the rear in Rae
Barell coaching yard,
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(b) and (e) An enquiry was held
by a Committee of Senior Officers
and their report 18 awaited

(c) The approxmmate cost of
damage to Railway property was
Rs 5,025- y

(d) 11 persons received minor In-
Juries

Development of Fisheries in Mysore

437. Shri Shivananjappa: Will the
Mimster of Food and Agriculture be
pleased to state

(a) the amount allotted to the State
of Mysore for the development of
fisheries (both inland and marine) for
the year 1857-58, and

(b) the aid given by Government
for the development of deep sea fish-
ing 1n that State?

The Minister of Food and Agricul-

ture (Shri A. P, Jain): (a) A sum
of Rs 805 lakhs has been allotted
for the development of Fisheries
(both inland and marine) mn Mysore
State for 1857-58

(b) A scheme for the development
of fishing harbour costing Rs 45,000/
has been received and is under consi-
deration

Nipani-Raigarh Rail Link

438. Shri D. A, Katti: Will the
Minuster of Rallways be pleased to
state

(a) whether the preliminary engi-
neermg survey of Nipani-Raigarh
Raillway Line (in Mysore State) has
been completed,

(b) 1if so, whether Government pro-
pose to undertake the construction of
this railway line,

(¢) if so, when, and
{d) if not, the reasons therefor?
The Deputy Minister of Rallways

(8hri Shahnawaz Khan): (a) No,
Sir

(b) to (d) Do not arise
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De-luxe train to Madras

439, Shri B, S. Murthy: Wil the
Minister of Railways be pleased to
state:

(a) whether arrangements are now
complete to provide connecting trains
for passengers travelling from Delhi
to Madras by the De-luxe tram, and

(b) if so, the date from which the
new connecting trains will come into
force?

The Deputy Minister of Railways
(Shrl Shahnawas Khan). (a) and (b)
This De-Luxe bi-weekly service is es-
sentially meant to provide the fastest
train service between Madras and
Dellu at timings as convenient as
practicable to the two terminii and
thus the long distance passengers
travelling to Madras, stopping stations
en route and those beyond get the
full benefit Connections at junctions
could not be adequately catered to
under this arrangement, but there are
other traimns on the section which look
after this requirement

Introduction of additional trains
merely to connect the De-Luxe trains
which run only bi-weekly and carry
a very small volume of such traffic, 18
not warranted particularly in view of
the paucity of facilities and resources
which have to be utihised in accord-
ance with the priority of demands

Railway Platforms on Tapi Line

440, Shri N. N. Patel: Will the
Minister of Rallways be pleased to
state

(a) whether there 15 any provision
in the Second Five Year Plan to
construct Railway platforms on Tapt
line on Western Railway between
Surat and Bhusaval where there are
no platforms on many Stations; and

(b) o so, at how many stations it
will be undertaken?
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The Deputy Minister of Rallways
(Shri Shahmawax Khan): (a) All
existing stations are provided with
platforms, either High Level, Medium
Level or Rail Level

(b) Does not arse but platforms
are being provided where new cros-
sing stations are being opened for
passenger booking

Old Coaches on Western Railway

441, Shri N. N. Patel: Will the Min-
ister of Rallways be pleased to state:

(a) whether 1t 15 a fact that the
coaches of First Class of Tapti line
on the Western Railway running bet-
ween Surat and Bhusaval are too old;
and

(b) if so, when they will be replac-
ed?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No

(b) Does not arise

Janata Trains

“ Shri Surendranath Dwivedy:
' Shri Onkar Lali:

Will the Miruster of Rallways be
pleased to state:

(a) how much of the seating accom-
modation available on the air-
conditioned Janata tramn service to
Madras, Calcutta and Bombay from
Delh 1s filled on an average per trip,

(b) the average revenue per trip on
each route and the average expendi-
ture on each trip, and,

(¢) the proportion of travel of the
pass-holders if any, to the total tra-
vellers on each route?

The Deputy Minister of Rallways
{Shr] Shahnawas Khan): (a) to (c).
The information 18 bemng collected
and will be laid on the Table of the
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MOTION FOR ADJOURNMENT
AND

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE
Swerrers STRIKE IN DELET AND

Porice FIRING

12 hrs

Mr. Speaker: I have received
notices of adjournment motions from
as many as 13 hon Members—Shri
8 C. Gupta, Shr1 Surendranath
Dwivedy, Shri Nath Pai, Shri T C N.
Menon, Shri N G Goray, Shri Jag-
dish Awasthy, Shnn Achaw Singh,
Shnn Supakar, Shr1 Hem Barua, Shri
B C Kamble, Shrn1 G K. Manay,
Shr1 Vajpayee and Shri Brajnarayan
Brajesh, on the same subject:

“The serious situation ansing
from the unjustified and wanton
firng by Police nto the Swee-
pers' Bustee at Reading Road,
New Delhi, resulting m death
and serious injuries to sweepers"

I received yesterday calling atten-
tion notices under rule 197 from
Dr Ram Subhag Singh and Shn
K L Balmiki relating to the same
matter which I have admtted for
today Shiimati Sucheta Kripalan,
Shr1 Radha Raman and Shr Yadav
Naravan Jadhav have also given
calling attention notices today As
hon MNumbers will see, I have put
down the calling attention notice in
the Order Paper in the name of Dr
Ram Subhag Singh and Shn K L
Balmiki But I would like to hear
the hon Mimster first

Shrli T. K. Chaudhurli (Berham-
pore) May I pont out thal on occa-
sions ke this, a caling attention
motion 1s not the proper method of
discussing these things, because we
will not be allowed to put any gues-
tions or have our say over this
matter ‘That 1s one aspect of the
matter and a very serious aspect
which we should take into considera-

five hours of that, this incident took
place, blood was spllt and lite
has been lost The House should be
gli:::lnopwﬂunitytodhcunﬁh
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Mr. Speaker: Both of them are
taken together.
Shrimati Renu Chakravartty:

What we fear that you will say,
“In view of the statement made by
the hon. Minister, the adjournment
motion is not allowed”, Before that,
I want to know the position.

1 AUGUBT 1857 Adjournment and

Attention to Matter of Urgent
Public Importance
judge what will be done. I am not

adjournment

Shrimati Sucheta Kripalani (New
Delhi): Myself and Shri Radha
Raman have also sought permission
for a discussion under Rule 164.

of extreme regret to me and I
t
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Attention to Matter of Urgent
Public Importance
[Shn G B Pant) 22 On July 30, all the Sanl-
has been done in another place 1 tary staff of the New Delhl
read the narrative as it has been re- Municipal Committee went on &
ported in the papers that cuntains the strike and the sanitary services
account of this mcident that has been m New Delhi were paralysed. A

statement, otherwise, the enquiry
would lose some of its value (Inter=
ruptions)

Mr. Speaker: I will allow hon
Members to put questions afterwards

Pandit G. B. Pant: 1 have no ob-
yection to listening to hon Members,
I respect theiwr opmnion But, I will
be happy i1f I am allowed to make a
short statement, I do not want to
takce much tume

1 was just saying that an officer has
been appointed to make an enquiry
The District Magistrate has issued a
statement If the House so wishes, I
can read out the statement that the
District Magistrate has 1ssued

Some Hon. Members: We have seen
1t 1n the papers

Other Hon Members: Defending
the shooters

Pandit G. B. Pant. I do not know
if 1t would not be regarded as an
omussion on my part if I did not read
it So, I can ask for the indulgence
of hon Members just for reading out
what the Distmict Magistrate has
stated m his report I am not adding
a word to 1t nor taking away anything
from 1t and I reserve my own judg-
ment on the matter till I have seen
the report of the officer who 1s con-
ducting the engquury The statement
1ssued by the Deputy Commussioner
runs thus-

“Reparts have already appeared
in the Press of the hunger stnke
by some members of the New
Dellu Municipal Commuttee Sani-
tary staff which started on July

small number of substitutes were
hurriedly secured and an attempt
made to maintan the essential
samitary services on the next day
This afternoon at 3-30 pM when
the temporary staff recruited for
the purpose was setting out from
the New Delhi Municipal Com-
mittee sanitary store on Reading
Road, their lorry was surrounded
by 600-700 strmkers who had
gathered there earlhier apparently
with the intention of preventing
the substitutes from performing
their functions The police tact-
fully cleared the passage for one
of the lormes, but, when the
second lorry was on the way, 1t
was mobbed and 1t became neces-
sary to push the crowd of the
strikers back with lathis

As their attempts to stop the
lorries were foiled, the crowd who
seemed to be excited and deter-
mined to prevent any more lorries
coming out of the stores, attacked
the police with brnickbats and
lathis A constable who was hit on
his head by a lathi, dropped on
the spot and several other cons-
tables sustaimned injuries by
brickbats and lathis Finding
themselves in danger of bemg
overwhelmed and the samtary
staff and the installation at the
mercy of the mob, the police
opened fire One person was
killed and two injured, one of
them seriously The 1njured
persons were immediately remov-
ed to hospital

The Chief Commssioner has
detailed the Additional Dastrict
Magistrate to make an nquiry
into the firing

At about the samge time, two
lorries manned by the temporary
recruits which were clearing
refuse m Kaka Nagar, were also
attacked by about 200 strikers.
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The crowd of strikers pulled out
the wiring of one of the trucks.
The police had to make a mild
charge when some of the strikers
stoned the police and the vehicle.
‘There were several other incidents
in other parts of New Delhi in
which the mob prevented

!
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vices,”

representatives. But, on that day, the
Tepregsentatives could not attend.
a meeting

Tepresentatives of the
were both present to discuss those
demands. Many of them, I am told,
were accepted. A few appeared to
be very difficult as they involved ex-
penditure of a recurring type. I
would not refer to the details. Even
about others, the Committee assured
the representatives of the Sangh that
it would give sympathetic considera-
tion to them and they could pursue
the matter further.

Then, notice was originally given
that on the 22nd, two of the members
of this Sangh would go on hunger
strike and thereafter two would be
added to the number of hunger
strikers every day. So there are 12
hhunger strikers, I think, at present.

On the 26th, a notice was given that
there would be a strike on the 30th.

¢ordingly and most of the members
refrained from doing their work.
“Then, a further notice followed that
day saying that there would be a
strike also on the 31st and indefinite-
1y on the following ys. The
authorities felt that the sanitary con-
ditions were deteriorating and in
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Attention to Matter of Urgent
Public Importance

ger who took it there. So, it is un-
fortunate that these matters could not
be settled.

It is our anxiety, it is our desire
that these outstanding questions
should, to the extent it is possible, be
settled in a generous and sympathe-
tic spirit. We realise that the class
to which these people belong have
not had the benefit of education or
even of refinement, They can be
easily led away and their difficulties
did not always receive that amount
of sympathy and attention which one
would very much wish should be
given to them. So, it will be our
attempt to see that these matters
should be luoked into and settled
Maximum effort should be made for
that purpore.

I appreciate the feelings of hon.

he may belong, when any citizen loses
his life, we must naturally feel thal
such a thing should not happen and
that we should be able to carry out
our functions in a normal way. Buf
as I said, circumstances do not always
allow us to shape things as we would
like them to be moulded. And these
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[Pandit G. B. Pant]
terests have to be guarded. Every
attempt should be made to ensure
these purposes without having re-
course to force in any shape or form,
but there are sometimes reasons, oc-
casions and circumstances which may
compel us to adopt a method which
may be altogether unpalatable and
even detestable for the sake of guard-
ing the health of large numbers.

I am not prepared at this stage to
pronounce my opinion as to what
judgment we will come to. I feel I
am as anxious as any Member in this
House that the question should be
looked into with care and if there has

Shri Warior (Trichur): How can
he get the life of the person dead
whose blood has been spilt?

Pandit G. B. Pant: I am sorry, and
I wish that the occasion had not
arigsen, but there are, I am sorry to
say, sometimes happenings which we
all deplore, but till the full facts are
before us, it is difficult io say whether
anyone was blameworthy or whether
in the circumstances it was proper or
it was necessary or it was unavoid-
able, About that I can only make up
my mind after I have seen the report
of the officer who has been appointed
for this purpose. But, in the mean-
time, we will continug our efforts to
settle the problems and demands, and
to redress the grievances to the maxi-
mum extent we can reasonably do.

Mr. Speaker: When does the hon.
Minister expect the report of this
officer? (Interruptions).

8hri Parulekar (Thana): The re-
port will not contain new facts,
Mr, Speaker: There is no good all
the hon. Members rising. Am I not
entitled to put a question to the hon.
Minister ag to when the report is ex-
pected? Thereafter I will hear one
of the spokesmen of the hon. Mem-
bers. They have tabled adjournment
motions with respect to the same
matter, more or less in the same
words, and therefore, any one hon.
Member may say what he wants to
«ay. I am only eliciting information
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Attention to Matter of Urgent
Public Importance
from the hon. Minister. Thereafter,
I will call upon Shri Sadhan Gupta
to say what he wants to say and then
reserve my judgment,

Pandit G, B. Paat: I hope the report
will be available in four or five days.

Mr. Speaker: Shri Sadhan Gupta, on
behalf of all the adjournment motions,

Bhri Nath Pal (Rajapur): No, Sir,
not on behalf of all.

Shri Sadhan Gupta (Calcutta-East):
The whole point is that the hon. Min-
ister seems to rely on the findings of
an officer appointed to enquire into
the matter. .

First of all, let us remember that
the officer is the Additional Magis-
trate, and the District Magistrate has
already pronounced his views on the
facts. Therefore, the Additional Dis-
trict Magistrate’s report cannot be of
any value under the circumstances.

Secondly, this is such a serious mat-
ter that we cannot go by the report of
an executive officer in a matter where
the executive, according to us, has
committed & monstrous crime. The
enquiry body should be a body on
which the people as a whole must
have entire confidence. Otherwise, we

been to this place along with Shri A.
K. Gopalan yesterday. The allega-
tion is that there was so much stone-
throwing that the police feared to
overwhelmed and had to open fire.
have seen the place, Shri A.
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bear me out, In a small way
a replica of Jallianwala Bagh.
was a small walled up colony.
bullets were showered into
colony. The walls even
bullet marks, And then, {
describe in what condition
injured people or
dragged out by the police.
on the entrance of the colony.
then I am told by the representa
of the sweepers today that
year old child has been
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how many demands were met
by the Mumcipality and whifch
demands were not accepted by
the Mumicipahty. If it becomes clear,
1t will be easier to understand the
problem.

Mr, Speaker: Shr: Balmiki,

Raja Mzhendra Pratap (Mathura):
Has the hon Prime Mimster or the
Home Mmmster visited the place?

Mr. Speaker: The hon. Member
will sit down. Shri Balmiki.

@« mEhe  ( {TEmE-Tiaw
gy anfear) weas wdten R
¥ thgw & widt ¥ gidem ¥
wfoem &, &7 oY ARAE T 94 §
€9 T & WX7, SHY T 9 F7 4%
m A AXgF A | qg wEAT IW
i o wd) §, oigh g # wrewr N
¢t ¢ ogl =g wg Vi & ) o ga AN
i gz af f 7w § R A
T AT § g & ) AEw d q@Amn
avgar g i ag aw wf e ® wiwE-
faf #t serefer & FrRw, TR
R b ey g da freg @
*ford SR § cog MR AW ],
ag ot g s g, v Frg I
fqr g o &€ i adi @ | e
o agd AF Fe e T FT AT WY
&g «r fie @ v ot o 3o A st
Are ww Wit o sl o< W feart
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FHhan e g § O
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T vy o 8, frgree e § ot
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WA fear aog % fr A geng off
&1 o @re & o wary ard fewr &,
ag o frgrae aerr wow § Wi SEd
if gearf W ¢ Aw w A
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and what the facts are, That is all
the issue at present.

Shri Manay (Bombay City Central—
Raeserved—Sch. Castes): On a point of
information. Has the Prime Minister
or the Home Minister or the Health
Minister visited the place of firing or
the hospitals where the wounded have
been admitted?

Mr. Speaker: That does not arise out
of this. Shrimati Sucheta Kripalani
has also given a similar notice. I shall
hear her also.

Shrimati Sucheta Kripalani: I just
want to get some further information
from the Hon. Home Minister as to
who ordered the firing. As far as we
know, there was no magistrate present,
How did the Sfiring take place?
Secondly, there is considerable truth
in what has been said on the floor of
the House as to the manner in which

the shooting took place.

I was there last night; we were
there in the morning; we went all
over, and we saw how the police had
penetrated into the courtyard, into
the covered arem, and shot them at
random. We saw bullet shots over the
wall at this distance; we saw bullet
shots at a distance of four feet from
the floor. The place was congested,
there were women and children all
over the place. I cannot, for the life
of me, understand how the police
penetrated inside and how they shot
at them, there. If they had shot out-
side, I could have understood. I feel
that the police have behaved in a very
irresponsible manner. 1 feel that a
judicial enquiry must be instituted,
because we must also take into notice
the fact that the chairman of the New
Delhi Municipal Committee is the
Deputy Commissioner. How can the
magistrate who is below him hold an
enquiry into all these matters?

Therefore, I most humbly urge that
a proper judicial enquiry should be
instituted to go into the matter,

d!ll'lw(l)ehmmm):ﬂnlpnht
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Mr. Speaker: I am calling the Home
Minister now.
Shri Tyagi: I rise to a point of order.

Mr. Speaker: What is the point of
order?

Shri Tyagi: My point of order is
that for the last so many years,
adjournment motions are rejected by
the Chair, taking advantage of the
diseretion given to it.

Shrl Ranga (Tenali): But that does
not arise just now. You have not dis-
allowed the motion.

Shri Tyagl: It is a point of order,
and I have the right to make it, Let
not the hon. Member try these tactics
with me.

Mr. Speaker: Hon. Members need
not be impatient. Let me hear the
point of order; I am bound to. Now,
what is the point of order?

Shrli Tyagl: This privilege of the
Chair is given also in the Parliament
in UK, and there also, the Chair
exercises this discretion.

This Parliament is now establishing
the practice where adjournment
motions are generally not permitted,
on the plea that the Speaker does not

. exercise his discretion in favour of

them.

Shri Joachim Alva (Kanara): Be-
cause there are 50 many.

Shri Tyagi: Whatever be the case,
even the Speaker’s discretion....

Mr. Speaker: Order, order. Hon.
Members who waht to raise a point of

Bhri Tyagl: I would submit that
there are set rules for the conduet of
business, and particularly, :in the
matter of adjournment motions. ...

Mr. Speaker: What is the point of
order?



according to the rules. Is that the
point of order?! Very well. Now, the
Home Minister.

Shri Narayanankutty
(Mukandapuram): I have also tabled
a li‘mllar notice.

Mr. Speaker: It is not a general dis-
cussion now.

Raja Mahendra Pratap: I was on the

Shri Anthony Pillal (Madras
North): On a point of order. May I
know whether at this stage the
Speaker is allowing the motion or not?

the adjournment motion or not, what
exactly the position is. I shall

representative Members who ve
tabled the adjournment metion, call-
ing-attention-notice etc. and the others
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Superintendent of Police, and he
ordered the firing.

Some Hon. Members: Suspend him,

Pandit G. B. Pant: I do not know
what the provocation is in this reply.

Shri V., P. Nayar (Quilon): What is
the use of that enquiry? He is only
a subordinate.

Pandit G. B. Pant: 80 far as this

Raja Mahendra Pratap: The issue is
very simple. Let us call a committee
of our Members to enquire into this
matter. /

Pandit G. B. Pant: I must wait for
the report of the officerr He has
already started his investigation....

Some Hon. Members: What is this
‘must’? He is only a subordinate.

Pandit G. B. Pant: I am not prepar-
ed to concede and I do not accept the
argument because the Additional Dis-
trict Magistrate is a man of, I think,
twenty-five years’ standing, and with
such & long experience. I dg not think
that we could carry on the adminis-
tration if we regard a responsible
officer as altogether unworthy of credit
or that he will manipulate things and
send wrong reports. But after the
receipt of the report, I shall see if the
situation demands any further invest-
gation.

Shri T. K. Chaudhuri: On a point of
order. I presume we are discussing
the question of the admissibility of the
motion. We are not discussing—
though that question has come up—
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ed or not, I would like to make a
humble submission here,

Generally adjournment motions are
tabled on the basis of reports receiv-
+d. But today as far as this adjourn-
ment motion is concerned, many of the
Members, not only from the Opposi-
tion but also from the other side,
have visited the place. Shri Balmiki,
Shrimati Sucheta Kripalani and Shri
Radha Raman and others have gone

admissibility of adjournment motions
before, when certain things had taken
place in some place, our information
was based on reports received. That
is a different matter, But here many
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Matter of Urgent Public
Importance
unwarranted, We are convinced that
there has not been such violenoe on
the other side. Even supposing there
had been violence, shosting should not
have been ordered and it should have

been avoided.

Shri Tyagl: On a point of order. My
hon. friend is entering into details,
This is not the stage to discuss the
:notiunl. Now the point is whether it
should be allowed or not.

concerned, it may be admitted and we
may have a discussion so that as a
result of it, certain directions as
regards firing and what the police
should do in such circumstances may
be evolved. So I request that the
motion may be allowed.

Several hon, Members roiv
Mr. Speaker: I have heard enough.

Shri Nath Pal (Rajapur): This is
extraordinary.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I make a sub-
mission? I feel, on the strength of
opinion that has been expressed from
all sections of the House, that why
Shri Tyagi has submitted is worthy of
your consideration. 'Whether we
should have a magisterial inquiry or
a judicial inquiry—these are not perti-
nent to the application of rule §8. All
that rule 58 postulates are certain
conditions—the matier should be
specific and it should be a matter of
urgent public importance. It is speci-
fie, it is urgent and it is certainly of
public importance, and I feel it would
represent the almost unanimous feel-
ing of the House if the matter is in
terms of rule 58, admitted.

Shri Nath Pal: You have not givea
me a chance.

Mr. Speaker: I am not going to

Shri Nath Pai: I want to subtmnit on
the admissibility of the motion. I just
want a minute. .
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Mr. Speaker: I have bheard all sec-
tions of the House.

Shri Nath Pai: No, Sir. You are
anticipating. We were never given a
chance,

Mr, Speaker: No.
Shrl Nath Pal: You are not giving
me & chance? This is unfair,...

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): May I say a few words?

Mr. Speaker: Tne Leader of the
House will have preference over
others normally.

Shri Jawaharial Nehru: The motion
for adjournment to consider the mat-
ter, I take it, means that this matter—
what has happened—should be dis-
cussed properly in this House. Then
the House may decide as it chooses.
Now, if it is a question of looking into
this matter thoroughly, every aspect
of it, so far as Government is con-
cerned, we are entirely in agreement
with it. There is no question of a
matter of this kind being passed by,
by-passed, hushed up or anything.
The question is what will be the best
time when this House has as full pos-
session of the facts as it can be, s0
that it can discuss it?

‘Whether it is this motion or any
other motion—it is immaterial what
form the motion takes—Government
would like this matter to be consider-
ed by this House, But all I would
say is that it would be desirable, I take
it, to consider it when as many facts
as possible are available.

Now we are just within less than
24 hours of this wvery unfortunate
occurrence, As hon. Members know,
only yesterdhy I said something about
it. Within an hour of what I had
said yesterday, my colleague, the
Health Minister, met the representa-
tives of the Sangh and in fact the mat-
ter appeared to be—so far as the
demands were concerned—well on the
way to a settlement..., (Interrup-
tions). That was my information.
Then late in the afternoon, he inform-
od me of the present occurrence.
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Now, nobody can doubt that it is &
tragic occurrence. There is no doubt

and the most impartial inquiry and
any action that may come out of that
inquiry. We are all agreed about that,
whatever side of the House we may
sit. The point is, how best to
approach, to go into this matter, and
inwhﬂdmmhneuth‘a!!mun
consider it fully. Government is pre-

that we shirk the discussion.

But I would submit for your comsi-
deration what would be the proper
time for such a discussion in this

place. I intended visiting the place
this morning, but I was told that it
would not be a suitable time. I am
going probably sometime today. But
my going there and seeing the place,
of course, is not an inquiry. It is just
satisfying an urge that I may have.

into this matter in a hush-hush way.
We want a full consideration of it, a
full inquiry. It is not a prestige of
Government involved in this matter
so that Government may foolishly try
to hush up something or postpone
something. We want the fullest
inquiry, as the House wants it, and
we want action taken as a result of
that inquiry. We also want this House
to consider this matter fully. As to
when it should consider it, and in
what form, it is for you to consider.
Bhri Nath Pal: In spite of this
explanation, and the statement made
by the Home Minister and the Prime
Minister, I feel that we are not satis-
fied; 1, at least, am not satisfled. ...
Some Hon, Members: We are not
satisfied. .
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have said—that we are very much
afraid and exercised that this may un-
fortunately be a taste of the shape of

as this question is concerned—involv-
ing the death of one person and injury
to various persons—it has happened in

have gone and seen the place; others
have heard, and a third set of Mem-
bers have reiad about it in the news-
papers. But so far as Government is
concerned, for an authoritative state-
ment, the hon. Home  Minister
requires—whether it is accepted or
not—a statement from his own officer,
and as he claims, an independent
authonity, though he is a subordinate.
Under the circumstances, I would
like to allow a discussion. I am post-
poning the discussion till day after
tomorrow, Seturday, within which
time, being near to the place, the hon.
Home Minister will make every effort
to get the report and make a state-
ment that morning. As to what fur-
ther has to be done, if we are not
satisfied, T shall try to provide for a

have an enquiry committee?
Mr. Speaker: All these motions are
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the facts before the House. And, after
his statement—whether a statement is
made or not—we will have a discus-
sion that evening Whether the
adj_mrnmentmntiom:hnﬂhelllowod-
or not or whether the discussion shall.
be on the calling attention notice, L.
shall decide that morning. All these
will now stand over.

Shri Sadhan Gupta: Under the rules,.
an adjournment motion, if it is allow-
ed, should be put for discussion at the
end of the day—whenever the sitting:
of the House ends—and should be-
discussed for 2-1/2 hours. That is the
rule for adjournment motions. This.
House is going to adjourn at 5-30 this
evening and under the rules you are-
required to put the motion for discus-
sion at 5°30 p.M. to be discussed till
8 pMm. Is it the case that the Home
Minister or the Prime Minister cannot
within that time get possession of the
facts from their officers? This was in
Delhi and 5§ hours or 5-1/2 bours is a
long enough time to get possession of
the facts from the city. So, may I sug-
gest that we should conform to the
normal rule in this matter?

Mr. Speaker: There cannot be end-
less discussion on this matter. If I
admit the motion today, it is true that
I must take it up this evening,
whether it is accepted or not. If it is
admitted further work of the House
will be adjourned. But, I am not
coming to any decision on this. There
is nothing in the rule which prevents
me from taking my own time and
adjourning the matter. The matter
will be kept alive and if I decide that
day in favour of the adjournment
motion the discussion will take place.
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Shri Tyagi: S0, may we take it that
you' are holding over your ruling?

Mr. Speaker: I am agreeing with the
Jhon, Member.,

DEMANDS FOR GRANTS—contd.
MmnisTeY OF IRRIGATION AND Powea—
contd.

Mr, Speaker: The House will now
resume further discussion of the De-
mands for Grants relating to the
Ministry of Irrigation and Power.
QOut of the 9 hours allotted for the
Demands of this Ministry, about 5
hours have already been availed of
and 4 hours remain. Now, it is §
minutes to 1. Let me take it as cne
o'clock. The debate will close by 5
o'clock today. The list of cut mo-
tions relating to these Demands have
already been circulated to the Mem-
bers on 3lst July, 1857. I shall call
upon the Minister for Irrigation and
Power to reply to the debate at 4
o'clock, after which the cut motions
will be disposed of and the Demands
put to vote.

Shri Harish Chandra Mathur may
continue his speech.

Shri Sadban Gupta (Calcutta-East):
Sir, I gave notice of cut motion
No. 607. I sent a chit; but, probably,
the chit that was sent by my party
did not contain that number. I do
not find it in the list of selected cut
motions. I would like it to be in-
cluded.

Mr. Speaker: I will allow it. Cut
motion No. 607 may also be moved.

Sale of electric energy by D. V. C. to
calculate E.S.C.

Shri Sadhan Gupta: Sir, I beg to
move: *

“That the demand under the
head of ‘Ministry of Irrigation
and Power’ be reduced to Re. 1.”

Mr. Speaker: This cut motion is also
before the House,
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years before the first Five Year Plan
was conceived or born. The short-
fall is staggering in the caseof power
projects also; it is about 62 per cent.
And, again, this shortfall does not
take into account the fact that one of
the turbines has already burst killing
a labourer; it does not take into ace
count the make-shift arrangement
made by rushing a second turbine
from Panipat to cater to the needs
of Jodhpur.

This very clearly discloses how the
progress of development in the State
has been betrayed. I have Invited
particular attention of the Minister
to these facts not because I am anx-
jous to make any complaints or ask
for any explanation. But the fact
remains that during the Second Five
Year Plan we are likely to be faced
with many difficulties, particularly,
difficulties regarding foreign exchange.
Until and unless the hon. Minister
pays special attention to the problems
of the State, the progress is likely to
be locked. My reason for bringing
all these facts to the notice of the
Minister is to ask for his sympathy
and to sgek his assistance in giving
top priority to the demands of Rajas-
than, particularly in view of the
betrayal of the progress of the State
during the years so far.

I shall not refer to the Bhakra
Nangal project. The story is said. I
shall not refer to Chambal which is
being looked after by the Deputy
Minister for Irrigation. But, I think
he will take us into confidence, for
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I have it from the horse’s mouth, and
my information 18 thet though the
progress is farly on the
Madhya Bharat mde, 1t is not so on
the Rajasthan side Whatever the
reasons are, the fact 1s ohviously
there that the progress on the Rajas-
than side of the Chambal Project also
is not satisfactory I do not wuh to
be told that this lack of progress 1s
due to any difficulties regarding per-
sonnel I will be able to convince
the hon Minister at any time that
we had the required personnel There
is no reason to believe that Rajasthan
has not got the personnel as Madhya
Bharat have We had the personnel
and if anybody comes up with the
excuse, I may submit with confidence
that he 1s living only 1n ignorance
and that he will be adding nsult to
injury The personnel i1s there The
need now 15 to go into those matters
which have been responsible for the
staggering shortfall, to streamlne
the agencies, to adopt effective mea-
sures and to see that the time which
we have lost 1s made up and the pro-
gress in the next Five Year Plan 1s
assured because 1t 1s only natural
that the entire progress of the State
18 based on the progress of the pro-
Jects for power Unless this 1s done
no developmental schemes of any
type can be taken up

13 hrs

I will just gave the House an ex-
ample We have set up an ideal in-
dustrial colony m Jodhpur, but that
colony 15 today lymg desolate and
deserted for no other reason but that
we have not got power for comnec-
tions to be given The result, there-
fore, 18 natural To avoid this state
of affuirs I hope necessary and ade-
quate measures will be taken to en-
sure the progress of the State during
the course of the second Five Year
Plan

Now, one suggestion which I have
to make for the consideration of the
hon Minister 15 this We are putting
up a steam plant m Jodhpur 1
would request him to consider link-
ing wup this Jodhpur power house
with the Chambal network So far
as I have been able to ascertain from
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& large number of towns and villages,
a very productive area, an
is otherwise likely to be ignored. I
would further request him to conm-~
der putting up another power plant
at Sumerpur or somewhere near
Jawamr whichever i1s feasible Orlgi-
nally in our scheme we had & power
plant at Jawa: but 1t was discovered.
that a hydel power plant would not
be possible He may have to put up-
the steam plant, but I wish to em-
phasise the need and urgency of this
power plant there If we put up a
3,000 to 5,000 kw set there and if we
link it with Palt and Jodhpur, we
will have a first class industrial and “
agricultural grid runhing over an
area of about one hundred to one
hundred and twenty five miles This
would be an almost ideal place You
can develop this place It 13 not
gomng to cost us very much;
the cost 15 wvery lttle The
feasibility of the scheme
15 undoubted and it 13 something
which does not involve much of
foreign exchange If you can do thus,
the whole area will be humming
with business and industry, it wall
be an ideal place for the develop-
ment of rural and cottage industries.

I have only one more point to refer
in respect of Rajasthan and that 1s
about the Rajasthan Canal Sir,
Rajasthan Canal 18 the dream of our
dreams I think Rajasthan Canal is
going to be the dargest canal not only
mn this country, but it is per-
haps one of the largest, 1f not the
largest, 1n the world We have by
certain events changed history, but
by Rajasthan Canal you are going to
change the geography of the country
Ourgzends will be staggered to know

that by means of this Canal we are
thinking of navigation in the Rajas—
than desert The very idea is mnspir-

i
EEx

g, but this project
over for a long time I

to be sure that all efforts are

that this project is given top priori-
ty 'This project 1s not merely a pro-
ject for Rsjasthan, it 13 & project
which does not serve Rajasthan alone,
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[Shri H. C. Mathur]

-our mind should be very clear on
these matters. We cannot go on pla-
cating Pakistan all the time. I think
we have gone more than out of our
way to be generous, to be more than
fair to that State, but we should not
permit Pakistan to sabotage the pro-
gress and development of our coun-
try. I hope the hon. Minister would
be in a position to give us an assur-
ance that the progress of this project
will not be retarded by any extra-
neous considerations.

Again, when I look into the Second
Five Year Plan, though I find refer-
ence to this majestic project, I see
nothing being done to develop the
transport facilities aloneside the
Rajasthan Canal. You cannot con-
ceive of any project without trans-
port facilities. I do not know if even
a survey has been made of that area
for a rail road; I do not know whe-
ther you are thinking of a highway;
I do not know whether you are think-
ing about construction of various
roads to inter-link it. I hope the
hon. Minister-will be able to throw
some light and give some satisfaction.

As T said in the beginning, I would

now touch upon certain important
-points of policy. The first sugges-

]
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tion which I respectfully wish to make
is that we should have a uniform rate
for power throughout the country. I
think the mind of this Government
is already working in that direction,
because I get indications of it in their
policy and many other spheres. We

. have the same rate for cement, we

have thesamerate for steel, whetherit
is imported steel or not. The import-
ed steel at the port of Calcutta costs
only as much as it does in Delhi
Government has taken into considera-
tion all these matters because they
want the even development of the
country. I made out this point when
the Second Five Year Plan was dis-
cussed, when the hon. Minister for
Planning invited certain Members to
discuss this Plan before he was to
take it to Parliament. The hon. Min-
ister conceded the point in principle.
I should like to know what steps are
being taken to give shape to that idea
and what steps are being taken to
implement that scheme. There may
be certain difficulties raised, certain
administrative difficulties, in this
matter. The bogey of the autonomy
of States might be brought in, but
I do not think this is inconsistent with
the autonomy of the States in any res-
pect, in any manner. There can be
adjustments made very conveniently
and easily. In the first instance, I
would urge upon the Minister to see
that there are uniform rates. The
rate of electricity for power and do-
mestic consumption is entirely differ-
ent in Jaipur from what it is in Udai-
pur. Yet another rate prevails in
Jodhpur. The consumer pays eight
annas or six annas or some other
amount. This chaotic state of affairs
should not be permitted to continue.

While making a reference “to it, I
would ask the hon. Minister to elimi-
nate the distributing agencies. In
the context of our present thinking
and the policies and programmes
which we have accepted. I do mnot
know why they are allowed Thuge
profits. I would ask him it he has



examined the balance sheets and the
working of these distmbuting
It the older lines cannot
over immediately, for God's
do not introduce the new inter-
mediaries and allow them huge pro-
fits,

il

¢

It 15 really very distressing to find
that even in the present context of
things when we are most anxious
about our food supples,
already dug and which could be com-
mussioned are lying idle because
power connection could not be given
mspite of the fact that power 1s avail-
able I cannot concewve of such a
state of affairs 1 have gone through
the entire bulky volume which you
have put in our hands the day before
gving a review of the First Plan I
did not find any reference to rural
electrification anywhere there Just
a casual reference 15 made at one
place and that too not to rural elec-
trificatton A particular scheme has
been worked out and a sum of Rs 20
crores was allotted out of which
hardly Rs 8 crores had been spent
I do not consider this scheme to be &
scheme for rural electrification 1n the
true sense of the word

We must give electric connection
to the rural areas for hfting water
and for the development of cottage
and small-scale industries You
cannot stop the influx of the popula-
tion from the rural areas to the cities
unless you make the rural area worth
living where we should find ways of
means for him to earn something to
supplement his income That 15
only possible if small-scale and cot-
tage industries are developed in the
Tural areas Instead of Delhu being
the centre and the capital of small-
scale industries, it should be dispersed
all over the rural areas Then,
the cottage and amall-scale industries
can succeed They should be worked,
‘not on

ples They can be so if they are
made ancillary to big industries
“That will take away one of the

major difficulties which hampers
all the tume the progress of these
mndustries—marketing difficulty.
these industries are ancllary to
tamn big mdustries, then the

industries can be developed in

2
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able to attract the educated young

the rural areas It is no use exhort-
g them to go to the rural areas if
you do not create good conditions
there These conditions he mostly in
the hands of the Minster of Power
and Irmgation and I hope he will
very seriously and sincerely go into
this question of rural electrification.
I wish him to earmark a particular
amount for thigs purpose I am not
asking that because eighty per cent.
of the people live 1n rural areas,
eightly per cent of the power should
go there But, I certamnly say that
at least 25 per cent or a fixed quan-
tity should go to the rural areas

Mr, Speaker: The hon Member
must conclude now I have allowed
him more than 20 minutes They
must have an eye on the clock also

Shri H. C, Mathur. I shall con-
clude in two minutes For want of
time 1 am not going wnto many other
matters, I would refer very briefly to
two matters

The Deputy Minister, in his speech
last evening, referred to the All India
Service 1 was not very much satis-
fled with what he saidd I have been
taking up this matter on every occa-
sion when I had found an opportunity
to speak More than two years back,
the hon Minister for Planning, while
discussing certain subjects on the floor
of the other House, assured us that he
will take effective steps It 12 no use
blaming the States You have not
made a correct approach in the matter
nor have you given them any lead
May I know what you have done to
constitute at least one consohidated
Central Service? There are yarious
departments, each department a king-
dom m itself You have not been able
to effect a co-ordination and have a
central pool If you give any lead to
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the States, atlustthoCentulServie—
es are co-ordinated and pooled to-
sther, half the problem will be solv-

Then, these major river valley pro-
jects should be implemented speedily,
There are certain bottlenecks. I would
request the hon. Minister to examine
what these bottlenecks are. I have
no time; otherwise I would have de-
tailed them. Delays add considerably
to the cost. The Vice Chairman of
the Planning Commission mentioned
only the other day that if we had
efficiency and integrity in the imple-
mentation of our major projects, 25
per cent of the cost will be cut down.
That would be a colossal amount.
This comes from an experienced ad-
ministrator who is associated with
planning ever since its inception.
I hope proper attention will be given
to this matter. We do not feel happy
when we are told that these major
projects are centres of corruption. De-
lays add to that and I hope proper
attention will be given to these sug-
gestions.

Shri Rameshwar Rao: (Mahbubna-
gar): Mr. Speaker, Sis, irrigation is
not a very absorbing subject but a
very important subject, especially in
a country like India, where conditions
necessitate large-scale irrigation.
The only factor which would contri-
bute to increased production in thjs
country is irrigation. India being in
the tropics, there is heavy evapora-
tion and what is worse,
there is uneven rainfall
and wunless water can be giv-
en to flelds regularly, we cannot in-
crease food production. It has been
estimated that food production can be
trebled in this country with irrigation.
All other aids like improved seeds,
fertilisers, contour bunding or conso-
lidation of holdings are but secondary
in importance as compared to irriga-
tion. Our population is increasing
at the phenomenal rate of four million
a year, and unless we can otherwise
devise methods of controlling our
increasing population, we can survive
only if we can produce at least a mil-
lion tons of extra food every year.
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however, appears to be that experts in
this country have opined that we have
the potential for increasing irrigation
and hence increasing food production
even if population goes on increasing
at the present rate for decades to
come. ‘

At the moment we produce about
685 million tons of food grains every
year, while the Planning Commission.
has estimated that our requirements
by 1967 would be 87 million tons of
food grains. This would mean that
in the next ten years we would have
to increase our food production by at
least two million tons a year. All this
only proves and conflrms the great
urgency and importance of irrigation.
in the Indian context.

There are two facts to this problem;
firstly, the long-term plan and,
secondly, the immediate objective. The
Planning Commission envisaged that
by 1987 we should have an addi-
tional 33 million acres under irriga-
tion. The targets of the First Five
Year Plan were 8'5 million acres of
which water was apparently made-
available to 6'5 million acres while
only four million acres came under
the plough. It is also claimed that
minor irrigation extended facilities to'
ten million acres. But, surely, if this
claim is true, and if 14 million acres
have in the last five years come
under the plough, then, how is it that
we face a food crisis in this country?
Either the irrigation figures are wrong
or the food production figures . are
wrong; I only hope that both are not
wrong.

1 believe, at the moment lrrigation
is handled by two and half ministries.
I say two and a half ministries be-
cause, the Ministry for Food and Agri-
culture handles ininor irrigations, the
Ministry for Irrigation and Power
handles major irrigation works and
medium irrigation works and, I am
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told, the Ministry of Community De-
velopment is also tinkering with irri-
gation.

Surely, an important subject like
irrigation should be handied Tbetter.
Unless there is unified direction, plan-
ning and control, justice cannot be
done to irrigation. It is not import-
ant which Ministry handles irrigation,
but all the three aspects of irriga-
tion—major, medium and minor
irrigaticn—must be handled by one
Ministry and responsibility must be
shouldered by one department.
Divided responsibility, Sir, you will
agree, is the very negation of respon-
sibility. "

In the scheme of irrigation one has
to remember that in India one-sixth
of the country has assured rainfall and
the other five-sixth needs looking
after. There have been in the last
two days many comments that com-
pleted irrigation projects have not
been fully utilised. Not only have
there been comments in this House,
but the Planning Commission’s re-
view of the First Five Year Plan,
page 144 says:

" “In some cases it has -happened
that owing to defective phasing
of works, water has been stored
at considerable cost which ecan
irrigat elarge areas but canal and
distribution systems—needed for
conveying the water to the fields
were not ready ‘in time. There
wére also projects in which the
time” table prepared by States for
spreading the available irrigation’

_ facilities has not been rapid en-
ough. There are, thus, important
Iessons to be learnt from the ex-
perience of the past few years.”

Further, the report goes on to say:

“....phasing of irrigation and
power projects and their execution
should be carefully arranged to
vield maximum returns from in-
vestment at each stage.”

I would like to add that it is not
merely defective phasing that has con-
tributed to this non-utilisation of
water accumulated at great cost. Ap-
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parently, the Planning Commission,
the planners themselves overlooked
the fact that the placing and location
of these irrjgation 'projects is import-
ant if their utility has to be fulfilled.
Projects like D. V. C., Hirakud and
Mayuraxi are located in areas of
assured rainfall. Obviously, if an area
has an assured rainfall of 50 inches a
vear, surely the peasant is not going
to take water from our irrigation
schemes, Our planning should be such
that our irrigation projects are located
in areas of scanty rainfall where the
peasant needs them.

On the other hand, there. is Tunga-
bhadra, which is the other extreme.
Tungabhadra project is also located
in the worst famine-stricken area of
India with a sparse population of only
120 people per square mile—while a
proper irrigation area requires a
population of about 350 persons per
square mile—and with land which
was never been tilled in the last 50,
60 or even 100 years. Naturally, the
development process will take time.

In view of the importance of irri-
gation to India, what is needed is a
sure assessment of projects and prio-
rities. In my view, therefore, an Irri-
gatioh Commission consisting not only
of experts but also of Members of this
hon. House should be appointed. It
was in 1902 that an Irrigation Com-
mission was appointed in this country
and did some useful work. For some
reason a similar Commission has not
been considered necessary as yet, In
my view the Commission appointed,
as explained earlier, should be tharg-
ed to travel round India, examine a_;l
proposed projects and report on prio-_
rities in a year or 18 months. Thg
Irrigation Commission should formu-
late plans not only for the immediate
futm;e but also to cover the next 150
vears, as the least service which we
can render to gemerations yet unborn
in this country is to leave them fully
surveyed and planned projects for

. them to be undertaken whenever

necessary.

This would also help our own phas-
ed development of agriculture and
irrigation, otherwise our irrigation will
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submut, 13 happening today. I should
like to give one example to the hon
Minister for Irrigation and Power 120
miles from Hyderabad in Telanga,
on the Godavan—Godavan of which
only 6 per cent of the water 1s used
for wrrigation and 94 per cent spills
into the Bay of Bengal—there 13 a
beautiful site at Pochampad, a para-
dise for engineers, 1f I may call 1t so,
a site for a wonderful irrigation pro-
ject Surveys and investigations were
begun 20 years ago—by the late Sir
All Nawaz Jung one of the greatest
engineers this country has produced
Investigations have almost been com-
p cted and even the channel align-
ments have been fixed However, this
project needs a few lakhs of rupees
and a little interest to complete in-
vestigations before 1t can be taken
up and built The Andhra Govern-
ment has no money to complete the
job It 1s indeed a tragedy that such
a project the best of 1ts kind 1in South
India 18 neglected, while more expen-
sive projects are bemng not only in-
vestigated but built Surely, there 1s
some mistake somewhere The
Pochampad Dam would be a low dam
of about 80 feet and could be bult
without cement or steel and without
any foreign exchange It can be
built only with surkh: mortar and
stone It will irrigate over 20 lakh
acres of land It 15 the cheapest pro-
jects of 1ts kind m India
It wall not cost more than Rs 40 cro-
res or Rs 50 crores The dam itself
costs Rs 10 crores and the channels
are supposed to cost Rs 40 crores, and
it can be built in stages It will pro-
duce the much wanted rice, rice
which we cannot buy even outside
India for love or for money Leaving
such cheap, lovely and abundant pro-
jects we tinker with 1nsoluble pro-
blems

I am not speaking of Pochampad
from a regional angle at all It 1s
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India that suffers the agony of bunger
and want, and 1t {s our duty to take
up projects which yield quuck and
bountiful results Pochampad is bdut
one example There may be othefs.
The Irrigation Commussion may dis~
cover newer projects of greater bene-
fit which we may be able to take up
even during the second Five Year
Plan, to the exclusion of other projects
which could be delayed '

1 have so far drawn the atten¥on
of the hon Minister to long term pro-
jects Before I go on, I would like to
draw the attention of the hon Min-
1ster to the fact that I have not spok-
en of Pochampad from my own ima-
gmation I would like to refer hum to
Volume III No 10 of Bhagirath—
March 1957, in which there 1s an arti-
cle on the potentialities of the Goda-
vari m which there are a few lines
about Pochampad

‘A few miles inside the western
part of Andhpa Pradesh, there 1s
an cxcellent <ite at Pochampad
where if a dam of 120 ft height
15 constructed the waters could
be diverted to irrigate nearly 16
lakh acres in the northern portion
of the mver which are at present
mn great need of water”

It goes on to say

Below Pochampad 1t 1s only at
Inchanpalle that the Indravathi
feeds the Godavarn with most of
1t waters There 15 an excel-
lent site with bedrock exposed
At this place if a dam of 130 ft
height 1s  constructed, it would
store 16 million acre ft of water,
which would be by far the largest
storage reservoir of the country
and the second largest m the
world "

Mr Speaker What will be the
length of the dam?”

Shri Rameshwar Rao I am afraid
1t has not been given in this report
But I can say 1t 1s not very long It
15 a very convenient site and it is one
of the most beautiful sites As I saud,
1t 1s the engineers' paradise

I have spoken at length on the long
term plans of irrigation I would now
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draw the hon. Minister's attention to
the immediate objective of increased
food production. The hon. Minister
knows as well as I do, that in South
India especially there are hundreds of
thousands of small tanks which are
breached. For some reason, they are
under the Food and Agriculture de-
partments, and so are under divided
responsibility The divaded responsi-
bility does not take them anywhere
If only the small tanks could be res-
tored, 1t would be good. All they
want 1s earth, labour and stone. No
cement, no steel, no foreign exchange.
If only these tanks are restored, and
these can be done m 18 months or two
years—i1t would lead to increase food
production . Tens of lakhs of agres
would come under irrigation, but
the States do not have the funds
to tackle the job Surely, the Central
Government should, as an emergency
measure, make grants to the State
Governments for the specific purpose
of restoring these breached small
tanks Irngation would be facilitated
only 1if all irrigation works are handl-
ed by a single authority I hope the
hon Minster will give some considera-
tion to my submission While support-
ing his demands for grants I do re-
quest him to try and reallocate the
funds m the direction in which I have
indicated

Several hon. Members rote—

Mr. Speaker: I now call upon Shri
K S Ramaswamy I will then call
upon 8hn T K Chaudhuri Then,
Shri Punnoose Dr K B Menon will
then be called

Shri Sanganna (Koraput—Reserved
—Sch Tribes) May we know the
list of speakers from Orissa”

Mr, Speaker: Shri Supakar has
been called. I will draw from all
gsides. Let us see

Shri R. 8. Lal
What about U P2

Mr, Speaker: Seth Achal Singh has
spoke.s.

Shri M. C. Jain (Kaithal): May we
know the list of speakers to be called?

(Domariagan)):
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Mr. Speaker: 1 am prepared to
allow one more Membur, from U.P.
In matters relating to food, agricul-
ture, health and education, irrigation,
etc,—largely these are not politieal
matters—and therefore, I would Mke
to give opportunities to every State
U.P. is a big State and I would like
to call one more Member represent-
mg UP But nobody tells me, and
there is no arrangement, whereby
the representatives are placed before
me to speak. I cannot call all the
Members of UP. or of any particular
State Nobody assists me, 8o, I am
not able to know who is able to speak
on behalf of any particular State.
So, whoever appears before me, I
shall call upon him.

Shri M. C. Jain:
onuly one Member spoke

Mr. Speaker: ° Pandit Thakur Das
Bhargava spoke

Shri M. C. Jain: Yes, I am only
saying that apart from Pandit Thakur
Das Bhargava, no other Member from
Punjab spoke

Mr. Speaker: Punjab, from a defi-
cit State, has now become rich With
Bhakra Nangal, it 153 now at the top
of the skies It 158 now a pucca sur-
plus State

Shrimati Laxmi Bal
rose—

From Punjab,

{Vicarabad)

Mr. Speaker: The hon. Member
had a chance. There are other
maiden speakers.

sfweh efted  sA T Wi aw
Ao i

weaw wiew AT fgrprna o1
o AT A qw TwA

Shri K. 8. Ramaswamy (Gobichet-
tipalayam): I am thankful to the
Speaker for having given me a chance
to take part in this debate. Let me,
at the outset, pay my tribute to the
Minister of Irrigation and Power for
the great achievements that have
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been shown in the first Five Year
Plan 1mn the last few years. By
these efforts, famine in this country
has become a thing of the past.
Millions of acres of land have been
brought under cultivation. About 14
million acres of land were brought
under cultivation, during the first
Plan period—and it has been estima-
ted—that 20 million more acres would
be wrrigated m the next four or five
years. We will certamnly tide over
the food crisis, and we will become a
surplus country very soon because
of these irrigation facilities

When I speak about this, I have to
refer to my State In the Madras
Statc we have utilised all the waters
available in the small and big rivers,
and we may not be able to have any
more dams or big river valley pro-
jects unless other neighbouring
States come to our rescue The
Andhra State 1s going to share its
waters with ou1 Krishna-Pennar pro-
Ject which has becn investigated, and
I hope that that scheme will be
taken up for implementation very
soon But that will serve only
Madras, Chingleput and South Arcot.
St1ll further in the south, Tinnevel-
ley, Coimbatore and Madura, and
also Ramnad, there are wvast tracts
of land which are very dry and there
is no hope of irrigation facilities
there, in Tamil Nad But in the
Kerala State, big rivers are gomng
waste to the sea, and those waters
can be utilised for the Madras State.
The Parambikulam project which was
investigated sometime back still re-
mains to be implemented, and the
other State is not co-operating with
us If the Parambikulam scheme is
taken up, about two lakhs of acres in
Coimbatore and Ramnad will be 1rri-
gated and about 21,000 acres in
Kerala State will also Ye irrigated.
We want only a share of their waters
They can utilise all the waters they
need, but they may give only the ex-
cess water that goes waste into the
sea, That will do
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There is one Giriyar, whose water
is not utilised by Kerala. That will
urigate about two taluks in the Tin-
nevelley district, that 1s, Sankara-
nainarkoil and Koilpatt:.

Pambar and Upper Periyar can
also be taken up It will also irm-
gate lakhs of acres m Ramnad, We
want Kerala State to be sympathe-
tic towards us We have also a good
cause to share that water with them.
Recently the food zonal council was
formed and the Kerala State wanted
to be with us, because 1t 15 a deficit
State We are also deficit, but even
then we arc piepared to share our
food with them If they give us
water, if they agree to the irmgation
zone also, then we will produce more
food, and all of us together by our
Jjoint enterprise can solve this food
problem and also generate electricity,
which will be useful to both of us.
The present Kerala Mimstry believe
n 1nternational theory and I hope
they will not be carried away by
parochialism and ‘Stafeism’

If the States do not agree among
themselves, 1 request the Centre to
intervene and take up the owner-
ship of the rivers The national re-
sources of the country should not be
wasted It should not bc left to the
whim, and fancies of the States It
should be fully utilised by the Indian
Union I hopce the Minister for Irri-
gation and Power will intervene and
see to 1t that this water 1s utilised
for the benefit of both the States
Luckily for us,.we have got this
Lower Bhawani dam, which irrigates
2,10,000 acres.

There are some difficulties I would
hke ta mention one difficulty and I
hope it will be looked into The
irrigation authorities are pursuing a
policy which 1s detrimental to food
production Among the urmigated
areas of Lower Bhavani ayacut, there
are thousands of acres which are
fed by lift-well scheme. People were
using lift-wells and they were al-
ready raising food crops and commer-
cial crops. Now these people are
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prevented from ipstalling pumps and
they dre not allowed to lift water by
mechanical methods. It is said that
~ by these methods they take out
the pefcolated water. The lands in
the Lower Bhavani ayacut area are
not fed with enough water. I think
it is better to be unfed than half-fed.
If these people are allowed, they
would have installed diesel engines
and would have lifted water; they
would have certainly contributed to

the grow more food scheme. 1 hope .

the policy of the irrigation authori-
ties will be revised and people will
be allowed to use these mechanical
devices

The Ministry should formulate a
policy with the co-operation of other
Ministries like the Commerce and
Industry Ministry to start more
industrial undertakings in the pro-
ject areas. In the Lower Bhavani
project, they have invested lakhs of
rupees in forming a township and
it is lying waste. They could have
utilised the raw materials available
there and started some industries.
‘The man-power utilised for the dam
could also be utilised for the indus-
tries. They can be settled there;
that will greatly relieve congestion
in the towns and to a great extent
relieve unemployment also. Big
tenements arc lying waste and they
must be utilised to the fullest ad-
vantage.

I entirely agree with my friend’s
view regarding the minor irrigation
works. Minor and major irrigation
should be in the hands of the same
Ministry and should be conducted in
a co-ordinated way. [ have no com-
plaint to make against the Ministry
now dealing with minor irrigation
works. 1 will give one instance of co-
ordinated work. In my constituency
in Bhavani taluk, there is a chain of
tanks—about 6 or 7 tanks. They are
depleted. The bunds are breached
and there is no water in them. They
are lying just near the Mettur dam.
Itmlyaeannlota!ewmilu is
constructed and water is let into
these tanks at the time of the mon-

- greatly relieve them.

soon, they will ;rrigate thousands eof
acres and you need not levy better-
ment levy, etc. and upset the culti-
vators. This will greatly relieve
those people.

As there are no big rivers to be
tapped by us, at least the minor irri-
gation works can be taken up and
the tanks can be renovated 1 am
proud to tell you that the farmers in
Coimbatore and Salem districts are
the hardest working people in the
world.] Whether there is tank or
not, whether there is -‘dam or not,
they will dig the land to a depth of
80 to 100 feet and find water, because
they believe in the philosophy of
Thiruvalluvar: “Uzhudhundu vazh-
vare vazhvar”. They are not going
to kecp quiet, but 1 only request the
irrigation department to give them
all the facilities. They cannot be
working hard for ever; some relief
should be given to them.

There are thousands of tanks in
Salem district. But in a major part
of the place, there are no irrigation
facilities. If the Krishnagiri project
is completed, that will help them. In
Ramnad and Tinnevelly districts,
tube-wells can be constructed. In
the past, Madras State has been neg-
lected in the construction of tube-
wells and I think some money will
be spent for the construction of tube-
wells in *this region.

I was happy to hear yesterday
from our Minister that the Cauvery
and Tambraparni rivers were being
considered for navigation purposes.
Cauvery will greatly relieve the con-
gestion on the railways due to the
shortage of wagons. Tanjore peo-
ple are not able to export their
foodgrains to other places. This will
I hope and
believe that this will be expedited.

1 want to submit one more point
about electricity. One of the biggest
schemes that have been started in
Madras is the Kundah project. It
was stated sometime ago that it might
be nostponed due to want of mate-
rials or foreign exchange. Luckily
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for us, the Canadian Government Is
helpmng us under the Colombo Plan.
I only request the hon Minister to
expedite the matter and finish the
work i1n schedule time so that we

can at least get electricity soon o
not water.

I wholeheartedly
demands

Shri T. K. Chandhurl (Berham-
pore): Mr Speaker, if I have deci-
ded to take part in this debate at
the earhest opportunity that was
available to me, that 15 because I
feel that the Ministry of Irmgation
and Power holds the key to the ULfe
and destiny of the Godforsaken State
from which I come, I mean the
State of West Bengal

support these

Due to centuries of neglect under
the British colonial rule, we have a
State where we have floods side by
side with choking and silting up of
hvers We have the problem of
arid areas and draught affected areas
gomng without any irrigation All
problems that one can conceive of In
connection with irrigation, flood con-
trol and river drammage and erosion
are to be found in plenty in that
State

Before I go to detail out some of
the urgent problems that confront our
State, I would lLke to draw the at-
tention of the House and the hon
Minister to the problem of flood con-
trol Last year, 1n a radio speech,
the economic significance of the pro-
blem created by floods was underlin-
ed by one of our top engineers, if I
may be permitted to refer to his
name, Shr1 Kunwar Sam He said,—
and I think there would be no autho-
ritative expert who would dispute
that statement — if we can prevent
the damage that takes place through
floods every year, we can raise the
national income of India by Rs 100
crores, which means, if we could
have prevented the damage created
by the floods, we could have one mil-
lion-ton producing steel mill every

a

U P, and last but not least, the State
of West Bengal In the year 1855,
the total flood affected area was of
the tune of 36,000 square miles

1355 hrs
[Mr Drrury-SpEAKER 1n the Chair]

As the House well knows, before
1954, flood control problem was re-
garded as a part of the general pro-
blem involved in the furmulation of
our policy with regard to mult-
purpose river valley projects Flood
control as such was not taken up
separately or distinctly After the
1954 floods, we started to have what
might be called an integrated flood
control policy

But, one thing has intrigued me
most What are we gomg to do
about this policy? I am afraid that
this problem of floods which we have
taken up, apparently, very seriously,
has given rigse to a spate of Commit-
tees, Commissions, etc I was just
trying to find out how many bodies
there are to deal with these  pro-
blems In the Explanatory Memo-
randum on the Budget, there 13 a
concise statement about the flood
control bodies of our Government
First, there 1s the Central Flood
Control Board Then, in ten States,
we have ten Flood Control Boards
at State level Then, we have four
River Commissions which deal wath
floods Then, there 1s the flood wing
of the Central Water and Power
Commussion which assists the Central
Flood Control Board and also four
investigation Circles of the flood
wing and which is supposed to sup-
ply design and other things and exa-
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mine the schemes submitted by the
State Governments. The Central
Water and Power Commission has a
Flood wing. The Flood wing has
again four investigation wings. I am
afraid this multiplicity of bodies most
probably leads to a  duplication of
efforts, duplication of plans and the
same ground being gone over by diff-
erent bodies. Things which ought to
have been tackeld on a war basis are
unnecessarily delayed.

So far as the flood control policy
and the allocations for the same are
concerned, I would like to draw the
attention of the House to the fact
that the original Ministry of Irriga-
tion and Power submitted plans for
the First Plan period and they had
included schemes involving an expen-
diture of Rs. 174'37 crores. For the
Second Plan period it was Rs. 117-15
crores, But, actually, in the Plan
itself, schemes costing Rs. 60 crorcs
were sanctioned. I would urge upon
the House and upon the Government
to look into the matter and see if
they cannot increase the allocation at
least by Rs. 25 crores more. Why I
say this is because, as in the First
Plan period, in the Second Five
Year Plan period alse, we intend to
go through two stages of our three
tier programme. We take emer-
gency, immediate measures and also
intermediate measures. It has been
found by actual experience that wher-
ever we have undertaken some kind
of emergent measures or intermediate
measures, large tract, a considerable
tract, has been saved from the havoc
of floods. So, that aspect of the matter,
that is, larger allocations for flood con-
trol, for intermediate type of schemes
and emergent schemés should be im-
mediately taken up.

14 hrs.

Then I come to certain problems of
my State. The House is not perhaps
aware that the State of West Bengal
suffered the worst floods in its history
* in 1956. . Unfortunately that flood

occurred after hon. Shri Nanda made

1 AUGUST 1957

LY

‘Demands for Grants 6416

his statement on 3rd September. It
began on the night of September
25-26.

Mr. Deputy-Speaker: Had the flood
any connection with the statement?

Shri T. K. Chaudhuri: No, not with
the statement, but the peculiar features
of the flood could not be taken into
account while that statement was
made. I want to level a definite charge
against this Government that they have
simply ignored the occurrence of this
flood and /have refused to take into
account the problems which were pre-
sented by the occurrence of this flood.

I have here one of the anniversary
numbers of the Bhagirath; published
only in the month of June. There is
an article by a gentleman from the
C.W.P.C. in it where he evidently re-
fers to these 1956 floods. It passes my
comprehension how an officer of the
C.W.P.C. can make a statement iike
this about that flood. He does not
even know what was the. principal
river due to the overflow of which
the flood took place. He jumbles up
certain rivers he has heard of. There
is mention of the Bhagirathi, tihe
Ajay and the Dwaraka, but he does not
remember, he does not know perhaps,
that there is a river, a turbulent river
which has been sought to be trained by
a multi-purpose project, the Mayu-
rakshi. We have spent hearly Rs. 16
crores on that project, and we suspect
that there was something wrong some-
where in the administration of the
Mayurakshi project which ¢reated this
flood. ' :

I do not refer to the statements that
were made in the State by the State
Government, but it created such a
havoe in an wusually arid area that
even the Prime Minister had to rush
to our district. That was the first
occasion in the history of the district
of Murshidabad that the Prime Minis-
ter went there. Shri A. P. Jain went
there. The hon. lady Member from
Malda, who is not here, who was
Minister of Refugee Rehabilitation in
West Bengal then, had to rush there.
All the Bengal Ministers had to rush
there. At least 1,000 square miles were
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not only flooded and completely sub-
merged. I would invite any Member,
any official of the department of Irri-
gation and Power or the hon. Minister
if he can find some time, to come there
and see what havoc has been created
and remains to be repaired even after
eight to nine months. But uunfortu-
nately it has been sought to be assert-
ed by the officials of the zlepartment
that the working of the Mayurakshi
Project had nothing to do with it, or
even the Mayurakshi river had nothing
to do with it. It was like all floods,
a God-made flood. But the people of
Bengal have an impression that it was

a man-made flood and no proper en-

quiries have been held up till now.

An expert enquiry committee was
appointed by the Governmeni of West
Bengal, but they carried or their en-
quiry in a hush-hush manner, and I
have just come to know informally
that some sort of report has been sub-
mitted. We do not know what it is.

And the strangest part of the thing
is that now, five or six years afier the
project was started when this flood
occurs, the Government and the offi-
cials of the Irrigation Ministry come
out with a statement that it was not
a_flood-rontrol project, that the Mayu-
rakshi Reservoir Project was a multi-
purpose project like all other multi-
purpose river valley schemes and flood
control was certainly one of its dee-
lared objectives. But these 1956 floods
have shown, and particularly the un-
precedented submersion. the submer-
sion of that whole area, has shown
that the scheme has failed in one of
its primary objectives, namely control
of floods.

I will now come to the Irrigation as-
pect a little later,
minutes.

Mr. Deputy-Speaker: There are
only two left. 1 do not know when
he would come to that.

Shri T. K. Chaudhuri: I would cer-
tainly ask for a few minutes more,
because the attention of the Govern-
ment has not up till now been drawn
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to some of these proBlems 1 Wﬂl ]usf
touch upon them and finish as early as
I can.

After floods—I have to skip ov.enf
other points,—I have to refer to the
problem created by version. I think
certainly it is also one of the problems
which comes under the purview of the
Ministry. = I think it was in early 1955 |
that the previous Minister for Irriga-
tion and Power, Shri Nanda, convened
a conference of West Bengal M. Ps.,
and there I sought to raise this ques- °
tion of erosion. Literally before my
very eyes in the course of the last ten
years a populus municipal town of the
name of Dulyan Ganga has been wiped
out by erosion. I tried to raise thav
problem, but nothing could be done
because the representatives of the
State Government who were present
said they did not think it was worth '
while saving it.

This problem does not affect simply
the State Governments alone. The
railways have been interrupted. The =
Bandel-Barharwa line of the Eastern =
Railways has been interrupted. If we
refer the matter to the railways, they =
say they have nothing to do with it
and ask us to go the Ministry of Irri=
gation and Power. If we go to the
Ministry of Irrigation and Power, they
say they have nothing to do with it
and ask us to go to the State Govern-
ment. In that way people are kept
running from pilar to post can be
easily imagined and nothing has been
done up till now. So, I would like the
hon. Minister to take up that problem,
to see if anything can be done.

Connected with that region, the
Duliyan region, the region where the
Hooghly branches off, the question
the Ganga barrage or the Farraka har
rage comes up. I do not want to go in-
to that question, but there are one ar
two things that must be said. It is
now definite that the Second Plan does
not include the Ganga Barrage scheme,
but in spite of it, I do not know wi
the Government of West Bengal is be-
ing allowed to keep that thing up asa
sort of myth, as a sort of hope dang-
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1ing before the eyes of the people that
this 1s going to happen I come from
that dustrict where the headguarters
of the Ganga Barrage scheme of the
West Bengal Government 1s situated.
They have appomnted a whole-ime
officer, the former director of the niver
1esearch institute of West Bengal there
for this purpose But I do not know
why this matter 13 being held up
Perhaps, there seems to be some 1nhi-
bition 1n the muind of the Minstry and
also of Government, because that in-
volves the river Ganga Thal 1s n &
sense an international river, and an
international waterway, and perhaps,
it 1s felt that so long as the dispute
with Pakistan ovcr canal waters 15
there 1n West Pakistan these matters
should not bc taken up But here 15
a scheme which would go to help the
Pakistan people ] can say on rhe
basis of authorita‘ive statements made
by the representatives of the Palastan
Goveinment that they would viry
much like to discuss this matter, be-
cause this Ganga Barrage scheme
would take away the surplus water
which floods Eastern Beng.l

I would lihe Government to make a
definitc statement on this matter, so
that this can be immediately taken up
with the Pakistan Government Let
us not mix 1t up with the West Pakis-
tan canal water dispute There, they
may feel aggrieved, but here they will
feel grateful Moreover

Mr. Deputy-Speaker If the hon
Membir says too many things then
none of them mught be looked into
So, the hon Member must confine
himself to a few points only

Shri T. K Chaudhuri I <hall finish
in three minutes

Mr. Deputy-Speaker: That 15 not
possible  Alreedy, the hon Member
has taken 22 minues There 1 no pos-
sibhility of his getting three minutes

Shri T, K. Chaudhpri. [ am just
finishing 1 would only request Gov-
ernment to examune whether, if the
Ganga Barrage scheme cannot be
accepted, something mtermediate
measure, such as dredging etc could
not be_ undertaken, so'that the flow
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n the river Bhagiratht can be increas-
ed, because the entire future of West
Bengal, and 1 would say the resuscita-
tion of the niver valleys of West Bengal
would depend upon that

Lastly. "

Mr. Deputy-Speaker That has al-
teady been saaxd Now I am calling
upon Shri Dasappa

Shri Dasappa (Banglore) I jom
my hon friends in supporting the De-
mands for Grants relating to this
Munastry

In the Fnst Plan, the highest
importance was given 1o urigation and
power As much as 20 per cept of the
entize Plan expenditure was earmairk-
ed for irrigation and power which 1s
a surhicient indication of the great
importance dttached to the develop-
ment of urigation and power in the
country

It 18 true that in the years gone by,
not mucn dttention was paid to the
development of irrigation much less
to the development of power But
when we got fieedom, and what 18 more
when we were faced with the ternfic
vroblum ot food shortage the highest
prioritv naturally was given 1o these
multipurpose projects and irrigation
PLOJLLES

I aate with my hon friend from
Andhra Piadesh that unless both the
categories of nrigation, namely the
major ones a- well as the minor ones,
ale vested 1n the same Minustry, 1t will
be very dufficult for us either to make
a rapid headway or even to get at the
correct situation It 1s seen that under
the First Plan, out of the additional
acroage that came under wrigation
because of the Plan, as much as ten
million acres are due to minor 1rriga-
tion schemes I would like to ask the
Minister as to where he got these data
from, whether there were any accu-
rate statistics mamntamned in the States
with regard to these mmnor 1rrigation
schemes, and whether this does not
form part of a large acreage which 18
already under irrigation We have no
detailed information given on this
pomnt
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With regard to the Second Plan, the
figure 18 equally high, because it is
proposed to bring under major uriga-
tion 12 milhion acres and under minor
irngation another 9 million acres.
What are the data for us® Are we
amply to take whatever our hon
friends choose to place before us as
the truth? Or has there been any
scientific survey or investigation made
into this question® I, therefore, plead
that both major irrigation as well as
runor 1rrigation must be under one and
the same-Mmustry Besides, since the
Food and Agriculture Ministry has
enough of occupation Just now, 1t
would not be correct on our part to
place this additional burden of looking
after minor irrigation on their shoul-
ders

I reinforce this particular argument
by another statement which I beheve,
makes 1t even more compelling,
namely that these big projects are all
right, so far as they go, but they do
not yield immediate results It 1s ad-
mitted by the Ministry and also by the
planners themselves that 1t takes a
long time for these major projects to
yield the best and the fullest results,
whereas if we take to these mino
irrigation schemes we get results
immediately I think that 1= a tangi-
ble advantage, because 1t 1s notzls of
we have got to wait very long, Wwe get
mmediate results Secondly, it also
gives a psychological satisfaction to the
people What does 1t matter to the
people in the thousands and thousands
of our willages, if they are told that
there are magnificent projects like the
Bhakra-Nangal or the DVC and so
on These big projects mean nnthmng
to them They would mean something
only when they bear results before
their eyes But in the case of the
minor irrigation schemes, they would
give immediate results, which will
sattsfy the people, and will also deve-
lop a fine psychology in them for co-
operation

For these varwous reasons, ! plead
that this matter must be brought
within the purview of the Irmgation
and Power Ministry Furthermore, in
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order to sausfy the mnllions of people,
the Ministry must make a dynamic
attempt to see that these minor
schemes are pushed through very
vigorously As regards dynamism, I
do not think I should at all try to
plead for that here, because the Hon-
ourable Minister 1s nothmg, if he is
not dynamic

There 15 one other reason also The
planners themselves have said that
there must be more co-ordination, be-
cause the mmor schemes are comple-
mentary to the major ones For all
these reasons, I plead that minor irm-
gation also must come wunder this
Ministry, and a great deal more of
attention must be given to minor irri-
gation schemes

Sir I come from a State which 1z
full of tanks In old Mysore, over an
area of 20 000 square miles, there are
about 26,000 tanks which means at
least one tank per square mile apprexi-
mately Of course the situation mignt
be the same 1n some other parts also

Out of these, as many as 18,000 to
19,000 are in disrepair

Shri B § Murthy. Are they with
or without water?

Shn Dasappa About 18,000 are in
disrepair

If we just give a little money, I am
sure all these tanks will bear fruit
and we will be able to increase our
urigated area considerably

Another point 1s that we have a
large belt the Western Ghats, where
we have copious rainfall There is no
need for us to build huge dams, cons-
truct reservoirs and all that If only
we try to help them with communica-
tion, we can open up a large tract of
rain-fed wrigable area We can also
terrace these uplands and convert
them into wet crop areas

I would like fo say a word or two
with regard to DVC, which has
evoked so much controversy I have
had occasion to vimt it recently I
have a number of points which I
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would likke to deal with, but there is
no time. The hon. Member from West
Bengal was just now saying that West
Bengal was a God-forsaken State. I
have here literature which gives a
totally different picture of West
Bengal. This is a report on the
Damodar Valey Corporation, a very
authentic one, prepared by one of the
members, Shri Ganguly. I am not
referring to the particular district of
the hon. Member. It 15 quite likely
that his district may be bad, But I
am referring to the area which now
comes under the Damodar Valley
Project.

It 18 admitted that 1t can irrigate
now more than 10 lakh acres below
the Durgapur Barrage, and yet nothing
of the area has so far been brought
under the plough, nothing done so far
as utilisation of the Damodar waters
is concerned.

Shri T. K. Chaudhuri: That was why
I said that there was somgthing wrong
somewhere Even when we have
spent Rs 86 crores over the DVC,
with the exception of power, so far
as flood control and irrigation are con-
cerned, we have got no help.

Mr. Deputy-Speaker: 1 suppose
there 1s no dispute between the two
hon Members He only said that it
was God-forsaken, not Planmng Com-
mussion-forsaken.

Shri Dasappa: I have here an autho-
rity which 1 would like to place before
the House,

“No less an authority than Sir
Wilham  Wilcocks emphasised
that the Lower Damodar area has
one of the rnichest soils 1n the
world In a series of lectures
delivered at Calcutta Unuversity
some 25 years ago, he reminded
us of the ‘days when travellers
considered Central Bengal as rich
as Egypt and the Burdwan as
claming first rank 1n productive
agricultural value in the whole of
mi.l!

What 1s it that prevents the farmer
from making use of the water which

is flowing right over his land?
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Shri T. K. Chaudburi: That was
what I wanted ‘Government to take
note of. What is it that prevents the
farmer from taking advantage of the
irrigation potential?

Mr., Deputy-Speaker: Order, order.
Now 1 suppose that has been taken
note of.

Shri Dasappa: Let not the blame be
laid at the doors of the Ministry which
has chosen to spend crores of rupees,,
and has brought waters to the far-
mer's lands.

Shri T. K. Chaudhuri: But crores of
rupegs have gone down the sea,

Shri Dasappa: I am afraid he 1s off
the track.

Mr. Deputy-Speaker: Is this going to
be settled by this method? The hon,
Member may proceed,

Shri Punnoose (Ambalapuzha): On
@ pownt of order. If I heard the hon,
Member correctly, he said: ‘I am
afraid he 15 off his head’, May be
thatmmeotusmaybew. But 13 1t
phzmnmble tuv make such observa.

?

The Minister of Irrigation and
Power (Shri 8. K. Patil): He said ‘off
the track’,

Mr. Deputy-Speaker: Yes.
Shri Punnoose: Thep it 1s all right,

Shrimati Parvathi Krishnan (Coim-
batore): Let him be dustinet,

Shri Dasappa: ! said ‘off the track’,

Itwnumonlheparto!ﬁwm-
ment to build dams spending crores
and crores ot rupees and help us to
fertihse the land. As has already
been stated, there are people who are
hungering for water ...

Shri Nath Pai (Rajapur): Thursting
for water.

Shri Dasappa: The question is, why
is it that there 1s thus difficulty. I also
know something about these major-
irngation projects, how people res.
pond at the beginning and how after-



6425 Demands for Grants

[Shn Dasappa]
wards they feel blessed that there has
been a dam constructed for them

I knbw about the Krishnrajasagar
dam which irrigates 1,20,000 acres
4,000 farmers marched to the Govern-
ment Secretariat saying that they did
not want to pay the contribution and
so on Afterwards, there was negotia-
tion Tlie interest was left out, and
they agreed to pay what 1s known as
the betterment levy But that was
spread over a long number of years

Now, I have got data here In this
areas covering 10 lakh acres, not, only
can they grow paddy,.not only can
they take one ciop, but they can
easlly raise iwo crops, they can cult-
vate jute i at least 1,00,000 acres
They can also grow vegetables and
commercial crops

So 1t 15 just a reaction 1n the begin-
ning to the question of additional pay-
ment I think, Sir, here the best wits
of both the Central Government and
the West Bengal Government must
corre to play and they must demons-
trate to the poor farmers the advan-
tage of utilising these waters

This 1¥*what they have also said in
cofinection with other irmgation pro-
jects I must plead with the hon
Minister that they must have these
demonstration farms

I would now like to say a word or
two on power I judge the prosperity
of a nation by the amount of power
that 1s generated in the country and
the amount of power that 1s utilised
Power leads to prosperity as nothing
else does The power potential 1n
India 15 35 milbon kw We are just
now reaching 3 mullon kw, and
another 3 milhion kw under the
Second Plan So that you will see
that we are far far from utilising all
the facihities open to us to generate
power,

I lay special emphasis on generation
of power, particularly hydel power,
for the obwvious reason that hydel
power 1s an inexhaustble source of
Jower All other sources, whether 1t
‘may be coal or i1t may even be atomic
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power, aie exhaustible sources But
so far as hydel power 1s concerned, it
18 inexhaustible It 13 what 13 known
as current economy so far as hydel
power 1s concerned, as against bucket
economy so far as_coal and oil are
concerned  The latter soon get
exhausted I would say that there
should be no stinting of money so far
43 power generation 15 concermed

Theie are some hon friends who
remarked that there 15 not sufficient
power given to their particular States.
After all, we are now thinking large-
ly of hydel power and if nature has
bestowed certain facihties in certamn
areas, 1t 15 Just as well that we take
advantage of those natural gfts and
generate power The whole of the
Western Ghats from Bombay down to
Kanyakumar 15 an area full of poten-
tial power In my own Stale, one pro-
ject can generate 710,000 kw on a small
expenditure of Rs 57 crores That
works out cheapest so far as genera-
tion of electric power 1s concerned I
find here that they have taken up the
first stage and they have set apart
about R+ 22 crores With the allot-
ment made, we may not be able to
generate more than 1,40,000 kw I
would ask the hon Minister why he
has not stated there that the whole
project would cost Rs 57 crores and
-he ultimate generation of power will
ve of the order of 710,000 kw

Shrl Punnoose. What 1s the name of
thal project?

Shri Dasappa: Honnamarudi or
Sheravati Valley scheme

1 would also plead for another very
advantageous project In doing so, 1
am not selfish for it helps our friendly
neighbour, Kerala, more than our
State of Mysore That i1s the scheme
to which my hon friend Shr1 Shan-
karaiya referred It 1s a multi-purpose
project It not only gives power to all
these areas but 1t will also irrigate
30,000 acres of land

Shri C. R. Narmasimhan (Krishna-
gir1) Is one of the purposes of multi-
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nists? '

Shri Dasappa: 1 may also say that
in Mysore there is no difficulty about
any material except for copper wire.
We can get polew, we can fabricate
all the structures but it is only the
question of copper wire that causes
trouble. I would request the hon.

Minister to bring pressure on the con-,

cerned Ministry to see that whatever
other imports are cut short, the im-
ports of copper wire is not be cut
short.

Shri C.- R. Narasimhan: Sir, I
thought, from the way people were
called, that I had no chance; but it
is a great surprise that 'I am also
called.

Mr. Deputy-Speaker: Sametimes we
get unexpected showers.

Shri C. R. Narasimhan: Especially
when you were saying, 'Order, order’,
1 thought 1 had incurred your dis-
pl:-asum, but it was the other way.

We are all proud of the engineers
of India and the department of Power
and Irrigation. We are finding
magnificent and huge projects having
reached completion and some are near
completion and some more are under
contemplation. All honour to the
engineers who have with enthusiasm
and devotion addressed themselves to
the building of these temples of pros.
perity.

One particular matter about the
economic way of constructing these
projects was agitated upon during-the
previous 5 years. There were dis-

- putes - even amongst experts as to
whether these projects should be
made of cement concrete. There
were experts who felt that it can be
of masonary and earth. They were
saying that by resorting to too much
of vement concrete business, we were
allowing a lot of money to be drained
out of India. They meant the huge
earth-moving machines. They meant
not only the cost af the machines but
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also the cost of maintaihing them with
spare parts which was equally heavy.
Naturally, the engineers who studied
the economics of it felt worried that
we were indulging too much in this
cement concrete work.
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During the first Five Year Plan,
the problem did not attract the atten-
tion of Government sufficiently. Much
freedom and lenience was given im.
the matter of allowing cement con-
structions to be indulged in or resort-
ed to. Now that it is known that
there is not only shortage of foreign
exchange but even shortage of cement .
in the country, and we are depend-
ing also on imports, we feel that every
step should be taken to minimise the
utilisation of cement concrete in the
consiruction of projects. I want to
know what attention Government
have paid to this and what decisions
they have taken and what changes
they are contemplating. I want a
categorical answer at this stage be-
cause there is such a big economic
drive. We should first know how we
have devised our construction plans
in this respect. Though I would per-
sonally like to have a post-mortem on
this subject, since post-mortems are
not popular, I do not insist on it, but
I insist that hereafter at least pro-
per attention should be paid to this
matter.

My friends from my own State,
from Mysore and other States also
have said—and as is published in the
summary of the First Five Year Plan
that has been released to us—the
State of Madras has exhausted prac-
tically all its important water re-
sources, their utilisation being more
or less complete. Ninety to ninety-
five per cent of the waters in Cauvery
are being utilised. It is qne of the
wonders of the world that about 95
per cent of the waters of the river
should be used for irrigation purposes
and there is nothing more left; hard-
ly any portion of it reaches™ the sea.
Therefore, it has become very neces-
sary for Government to do something
about the water sources for the State
of Madras,
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As one of my friends from my State
said, we must have a water zone for
the South. Shri A. P. Jain found that
there was some difficulty for food.
He created a zone. My friend was say-
ving the same thing. I do not mind

repeating it here because the Minis-
ter was not here then. My friend
was saying that we must have a water
zone for the south and an electricity
zone (Shri B. S. Murthy: For the
north!) for the south. Electricity
and water should be exploited for the
benefit of the whole country. Water
resources in various States should not
be treated as parochial things, belong-
ing to particular States; linguistie and
other feelings should not come. If the
Constitution stands in the way ol
development of these and other things,
it should be so amended that we
should all feel that the water re-
sources of the country are one and
the power resources of the country
belong to one, the Indian Union.

Shri B. S. Murthy (Kakinda-Reserv-
ed-Sch. Castes): Is not claiming the
waters of other States parochialism?

Shri C. R. Narasimhan: If we all
believe that we are the people of
India then it is all right. The mental
change is necessary.

Mr. Deputy-Speaker: Is there any
doubt or dispute about it that we are
all Indians?

Shri C. R. Narasimhan: I do not
know in what context the interrup-
tion was made. But, I will give you
an example,

Mr, Deputy-Speaker: The hon,
Member must realise that his own
valuable time is being lost.

Shri C. R, Narasimhan: There was
the case of the Parambakulam pro-
ject. There was a dispute between
Kerala and Madras about the utilisa-
tion of the waters; the location of the
catchment area and such other things
caused complication. Some felt that
it belongs to one State, the water
goes to the other State and then
makes a curve and comes back to the
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Madras State. We do mot know who
is to be.considered the

of the water facilities mﬁdﬂ‘ to
construct a project there, That is the
difficulty. A lot of hurdies were falt
and we are not able to start the pro-:
ject there. To te the difficulty
of the Kerala Stafe not giving full
facilities, the Madras Government is
thinking of having a costly tunnel and
somehow or other getting over the
Kerala obstruction. That means we
will have to spend more. I say, we
are not spending Kerala money or
Madras money; we are spending
India’'s money; so, cheaper methods
should be resorted to. Costly con-
structions should be avoided. Either
the Constitution must be changed if
there is eny difficulty on account of
it, or the administration should have
a different approach or the laws about
river disputes should be employed so
as to bring about an amicable settle-
ment and the early construction of
these projects.

As far as Madras and my particular
district is concerned, 1 want to say
just one word. As I said before, the
river Cauvery is fully exploited.
There are other smaller rivers. I
would like this Ministry to give their
attention to these rivers. In my dis-
trict there is the South Pennar river.
It starts from Mysore, goes through
Salem, reaches South Arcot and
Pondicherry and falls into the Bay
of Bengal. There are two small pro-
jects already constructed and they
will be opened for irrigation on the
14th August. I hope one or two
minor projects on this river will be
given some more attention.

Our district is adjoining Rayala-
seema area and it is also practically
famine ridden.

district has not become famous be-
cause nobody is there to cry aloud
However, I would like the
Ministry te treat this area also as a
scarcity area and to cover this area
also in their programmes for scarcity
areas.
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The time-lag between the comple-
tion of the project and the exploits-
tion of the project was referred to
It 138 really shocking, that they re-
main unexploited after spending mil-
lions and mullhions sumply passes be-
yond our comprehension I want to
know why such things happen and
how they are going to be avoided 1n
the future

Shr1 Dasappa had said that smaller
projects give quicker results It does
not depend upon large number of
population A sizable population can
tacklc these and utilise the facilities
and achieve better and quicker results
Therefore I strongly recommend the
medium size projects to the Mimstry
for paying more attention

Shri Punnoose: During the discus-
sion on Demand for Grants for the
Mimnustry of Food and Agriculture,
Members -from Kerala did not get a
chance to speak The hon Speaker
was good enough to offer a chance
for one of us but we did not want
to disturb the arrangements that
were already made In fact I thought
that i1t would be better for me to
speak on this occasion when the De-
mands for Irmgation and Power are
taken up Irmgation and power 1s In
fact the mam weapon by which we
have to fight for a prosperous India
If we want to progress m the matter
of food and work for a brighter India,
the question mainly 15 what we can
do in the matter of Irmgation and
Power ! -

Just as in  wvictorious wars great
marshalls and commanders come out
with glory, so also m this battle for
India’s prosperity, certamnly Hirakud,
DVC, Bhakra Nangal and others wall
stand out But just as the battle 1s
fought and won by the men at the
front, this battle for a better and
Pprosperous India 15 gomng to be won
by the medium and munor irrmgation
projects and power projects

In framing the Second Plan, this
major factor has been partially left
out The explanation 1s that the
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States are not able to utilise the
allocations in the First Plan If we
have to prosper and make our Plan
a success, then we have to make
large-scale allocations for the medium
and minor rrigation and power pro-
Jects This is true for the whole of
India and for a State like Kerala in
particular which 15 a defiat State
with regard to food On page 157 of
the Rewview of the First Five Year
Plan, they make a mention of the
1irrgation  projects in  Travancoré-
Cochin State They say.

‘The irrigation programme of
the State of Travancore-Cochin
mcluded six major irrigation pro-
jects of which four, namely, the
Peechi, the Chalakudy, the Perin-
tham and the Waddakanchery
were 1n progress when the Plan
was formulated ”

They were expected to irrigate
109,800 acres Out of these {four,
Perincham1 has gone to Madras State
as a result of the reorganisation of
States If you look at it closely you
will find that the really three big
sthemes are the Peechi, Chalakudy
and Kuttanad Of these, Kuttanad 1s
the project which was expected to
bring a large acreage of land under
cultivation and increase the produc-
tion of paddy

But, I am afraid that Kuttanad pro-
ject has not fulfilled its hopes In
one sense 1t 15 not complete It 1
indicated here that this project was
nearing completion by the end ol the
Plan It 1s not yet complete What
has happned 1s that one part of the
project 15 complete The spill-way at
Thotapall: 1s complete and 1t 15 ex-
pected to do two things' to prevent
sea water, saline water from malking
inroads mnto the paddy flelds and
secondly to let out or drain out sur-
plus water during flood The recent
flood has proved that the spillway
cannot prevent that area from floods
We had a record flood this time
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The other part of the'project—
Thannirmukkam bund—is yet to be
completed It was held up because of
some objections raised by the Cochin
harbour authorities 1 am told that
they have now lfted their objections
1 Kuttanad project 1s to be of any
use to Kerala State, Thannirmukkam
bund has to be immediately taken
on hand If it m done, thousands of
acres can be brought under cultiva-
tion ‘We will have two or three crops
In place of one crop that we are
having 1n Kuttanad It is the granary
of Kerala and everythihg that we do
to improve cultivation in that area is
a positive service to the whole State

Mention was made about water
that could be used by neighbouring
States For sometime-some attempts
have been made by our Madras
fnend:ls to secure some amount of
water from Kerala State to be utihised
for the benefit of Madras

Shri Dasappa: Water which goes to
the wed

Shri Punncose The argument 1s
that in Kerala water 1» gouig waste
to the sea But those of us who know
it a little more closely and intimately
know that the water which 1s sup-
posed to be gomng into waste 13 serv-
mg a purpose Shri Dasappa and
others may study this problem and
then advise us which we will be
happy to accept During monsoons,
we have surplus water But, what
happens during the Jean months? The
flow in the rivers becomes very much
less with the result that saline water,
that 1s water from the sea, comes up
It goes into the paddy flelds and
cultivation becomes impossible Even
now, without any diversion of water
to Madras or any other State on a
large scale, this saline water comes
up to about 50 mmles Any large-
scale diversion of water from these
rivers will, therefore, make our area
completely useless, it will become
completely useless as far as agricul-
ture is concerned
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Therefore, what I want our Madras
friends to understand 5, we should
not look at this problem from one
angle alone We should study this
problem The Central Government
should help us to do that With some
amount of representation for my State
I might say that we are quite pre-
pared to look into this whole ques-
tion Every ounce of available water
that can be spared for Madras 8¥ould
be spared, because we know the pros-
perity of our State rests on the pros-
perity of the whole of India, especial-
ly on the prosperity of our Tamilnad
frlends and on the prosperity and
development of our neighbouring
State the State of Mysore

Mention was made about Barapuzha
That 1~ a project which could have
been undertaken much earlhier If the
Barapusha project 1s taken up that
will help Malabar and also areas in
Mysore

But while we speak about this
apportionment of water, let one thing
be clearly understood Kerala has
some surplus water there 1s no doubt
about 1t If we do the proper embank-
ments 1f we arc able to construct the
neces,aly dams we can certainly
spare some wdter I am quite clear
about that But, let our friends also
1emt mber that we have certgin other
things also 1n surplus for example,
we have got educated men and
women, i a big surplus There was
the question of admitting some of
these boys and girls into the engineer-
ing and medical colleges n  Madras
Shri Dasappa may kindly enqure
from his friend Shr1 Ramaswamy
about this Shr: Ramaswamy imme-
diately came out with a Press release
that no Malayalee students should be
admitted into these colleges, and the
Central Government had to come to
our rescue We are sister States With
regard to water we are prepared to
behave like sisters, but with regard
to admission of students we cannot
afford to be treated like a sister-mn-
law

Therefore, the whole question has
to be studied and a plan has to be



tion projects for Kerala because we
mainly depended on the mponsoons,
and there was no question of any
wntensive cultivation Major uTiga-
tion works were, therefore, never
undertaken 1n the past Now, if we
have to face the food ecrisis we have
to take up these projects very serious-
ly It may not be possible for Kerala
to become a surplus State, but if we
put in suffictent amount of determma-
tion and energy, then we can increase
our food production This 15 quite
possible

But we want a number of mmor
and medium irrigation projects in the
State The blueprints are already
there and the Mmstry has only to
look into them The Central and
State Ministries should put their heads
together and find out ways and means
to work these projects

There 1s also the question of
Pamba River Valley Project which
can go a long way to increase our
food production

With regard to electricaty, though
our State 1s small it can give a large
quantity of electric energy As early
as 20 or 25 years ago our Government
started on this line Even today
there 1s so much of resources that has
not yet been tapped For example,
there 1s the Iddikky project I am told
it can give us 5,00,000 kwts power at
a mimumum cost This has to be
undertaken Also, as i1t was men-
tioned by some Members, let us have
an electricity zone by all means The
question 1s, suppose Kerala can pro-
duce and supply power at a cheaper
cost to Madras, 1sa1t necessary that
Madras 1itself should undertake the
building up of power houses and
Power projects}, There are people who
say that 1t would be cheaper to sup-
ply electricity from Kerala to Madras
Let us try to understand our mutual
difficulties and share our water and
power resources to the best possible
use

it 13 made anywhere The legend
goes that Lord Parasurama reclaimed
Kerala from the sea But, it would
appear now that the sea 1s claiming
1t back

Mr Deputy-Speaker. No wrong is
being done then

Shri B. S. Murthy: Does Shr1 Pun-
noose want Shrn Patil to be modern
Parasurama for Kerala”

Shri Punnoose* The people of Kerala
will not allow their land to be over-
taken by sea Kerala will be protect-
ed There are areas where large-scale
sea erosions take place ‘Thi are
places like Chellanam near Ernaku-
lam, Trikunnapuzha and other areas
The whole area from Tankassery to
Alleppy 15 under this threat The
sea has encroached up to two or three
miles and hundreds of houses are
being washed away every year No
serious step 1s taken At Chellanam
a wall 1s being built, but 1t 1s not done
on any large scale or with the amount
of energy with which 1t has to be
undertaken If #iolland can exist, I
am sure Kerala can be protected pro-
vided there 1s the will to do 1t If
our engineers cannot find out the
means for that the Central Govern-
ment should get some expert engi-
neers who can help us That situa-
tion 18 a very grave one from which
the people of Kerala suffer a lot 1
would, therefore, request the Minds-
try to give top priority to this pro-
blem

In conclusion I would say that
medium and small irmgation projects
and also power projects which can be
developed on a very large scale have
to be undertaken immediately, and
immediate steps have to be taken to
effectively ward off the sea erosion
that 1s taking place in Kerala
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Shrimati Remuka Ray (Malda):
Mr Deputy-Speaker, Sir, we have
heard many points raised of import-
ance regarding rrigation and power
scheme I do not propose to reiteiate
these First, I want to say that I
welcome the move that the new
Minister for Irmgation has taken up
m regard to the canal water dispute
I think this 1s a matter that has been
standing for over long, and 1t 13 time
that in spite of tha distortion of facts
mto which Pakistan goes we should
come to a final decision

Sir, there 13 not much time at my
disposal, and there are one or two
very major points which I should ke
to stress The first 18 in regard to
the Ganga Barrage Project This 1s
a matter about which we nave been
hearing for the last one decade A
decade has come and gone and yet
nothing has been done about 1t

15 hrs

In the budget allocations there is
only 10} lakhs for the Ganga Barrage
Project Yet, we know that the pre-
Lminary work has been done, investi-
gation report submitted, foregn
experts have been consuilted and yet,
we do not get a move on It s
admitted that there are many reasons
and particularly four reasons—major
reasons for which this Ganga Barrage
Project 15 urgently required I think
everyone m India knows about the
siling up of the Calcutta port and
about which an hon Member men-
tioned in this House yesterday The
slting up of this port can be really
checked effectively only if the Ganga
Barrage 1s constructed The floodings
that are now taking place are taking
place 1n areas which never know flood
before The need for dramnage of
land which can be done if the Ganga
Barrage comes m, 18 very essential,
and has to be fulfilled

Last but not least, there is the
erosion that 1s taking place mn certain
parts of West Bengal I* would not
only serve to check the floods in
Bengal but also n Bthar For all
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off this scheme on that ground

I spoke earhier about the port of
Calcutta  Recently, the country was
rudely shaken by the fact that large
numbers of ships were lying outside
our ports and we were having to pay
heavy demurrage m spite of the tight
position of our foreign exchange
resources, in spite of our tight mone-
tary positton That 13 one aspect of
the question Qutside Calcutta port
on the 6th July, 24 ships waited at
Sandheads because of the incapacity
of the port to berth these ships  The
size of ships that Calcutta port can
berth 1s also going down At a time
when nternational shipping decided
upon large ships for reasons of eco-
nomy, the capacity of Calcutta port
18 reduced The temporary expedi-
ency adopted 1s dredging the harbour
which 1s getting silting up  The silt-
ing process started many many years
ago and during the war years we
have been talking about having the
project by which this will be checked,
but nothing has been done

The other day, speaking to the Par-
liamentary Group the Prime Mmister
was telling us about his experiences
abroad, and spoke about the fact that
the port of Rotterdam which had been
wrecked during the war years has
been rebuilt with a capacity of 40 mil-
lion tons a year for hasdling commodi-
ties In the whole of India with its
vast coast line, our handling capacity
15 much less The port of Calcutta
had the highest—between 8 and 9
million tons Now 1t is well known
that this capacity is going down due
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to the mlting up process. In other
lands they go ahead. In Inda also,
we are trying to progreas in 80 many
other ways. But how 1s i1t and why
ds it that this major necessity of the
port which had the highest capamfy
for handling cpmmodities in India
should be allowed to go down in this
way? This morning, in reply toa
question, the Deputy Minister of
‘Transport, said that dredgers in Cal-
«utta port were being purchased
‘These dredgers are merely a tempo-
rary expedient It has been admut-
ted that one of the reasons why
dredgers which have been there for
the last 44 years or 36 years still
wontinue 15 that ten years ago it was
decided that the Ganga Barrage Pro-
ject 1s going to come, and so, there 1s
no need to change Yet, I do not
know when the Ganga Project is
gomg to be mplemented That 1s
about the part, but that 18 not the only
side As I said, the floods have
ancreased due to the fact that the
Ganga does not enter into the Bha-
geerathi-Hooghly nrivers and the
eapacity of the spill channel now is so
Limted. The result of all this 1s that
last year we had unprecedented floods
in Bengeal areas which never had
floods and some of which had no
Boods for some pears  All this 13 due
to the fact that we are allowing this
uncontrolled water to remain uncheck-
ed and because the capacity of the
spill channel 1s reduced

Thirdly, it 1s admitted that the land
frontage of West Bengal 18 so very
Timited that we are not able to take
extra people in even with the best of
will to do so If the barrage was
built some areas -would be dramned
Some of the people who today cannot
get land would be able to get land
‘We are going in for new projects such
as reclamation of the salt lake area
Here, 1f the Ganga Barrage was built
s0 much land would be reclaimed

Last but not least, the most import-
ant point from the human point of
view 18 the tremendous erosion that
18 taking place near Farakka and 1its
opposite bank  The town of Dhulian,
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the flourshing busy town of Dhulian
m 18048 has completely disappeared
mto oblivion The only vimble

that the town was ever there, 18

high cable posts of the railways which
were once there and which are just
above the water level now  This is
the tragedy of Dhulian town  The
people moved to the hinterland, but
thewr tragedy was not over because
the erosion still continues on this side
of Murshidabad district and 1is
opposite bank m the Malda district.
Year after year, duning the ramy
season, the homesteads disappear and
land shrinks We are used mn this
country to the floods, floods recede
after somefime, but those who lose
the entire land—becoming refugees—
move nto hinterland They are
really displaced persons Not once,
but some of therh twice or three times
have lost their all They feel that
their problem 1s unknown in the rest
of India It 15 quite true, that 1t 1s
an maccessible area. I do not know
how many Members of this House
have ever been to that area I wish
that they could go and see what hap-
pens to the people during the ramny
season when parts of their house go
down mto the mver and the remain-
ing parts crumble down the next time.
They build in the hinterland The
State Government has done all that 1t
could do But all that it could do 1s
to give the people rehef in the nature
of grants or loans for house-building
But that 1s done only in the case of
the poorest It 15 an area which
compriges middle-classes who were
not so badly off at one time but today,
they are almosi beggars This 1s
the position of the area near Farakka.
I am sure that if Members of the
House saw 1t and if the hon Minister
goes and sees it, i1n spite of the fact
that ;n India we do face so many
calamities, they would be moved to
tears when they see the plight of
those people Those people feel neg-
lected, foresaken, forgotten, because
they are 1n a very maccessible area
The building of the barrage, it has
been held, would help them  Even
o 1t 1s started now, it will take time
for completion  Since 1948 when the
erosion started, and upto this time,
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the effect of erosion has been very
great. 'When erosion started and
Dhulien began to disappear, I wond-
er if from that time till now
any Central Government expert has.
been there to see it at least. I would
ask the Minister to find out and to see
whether some effective mesasures
could be taken to check the erosion
there.

This is not an area near Calcuita
whose needs come to light immedi-
ately, because the pecple there are
not as vociferous as town people.
This is an inaccessible ares and peo-
ple have been waiting patiently,
because they have been told that the
Farakka barrage project, the Ganga
barrage project, i3 going to be imple-
mented soon. But in the meantime,
as I said, a decade has gone. I
would plead with the hon. Minister
to take up this pfoject and also to see
what temporary measures can be
taken up in the area that is getting
eroded now, so that at least next year,
when the rainy season comes, the
people will feel that what is left after
the rainy season this year will remain.

The land of West Bengal is limited
enough and yet the land frontage is
visibly shrinking and shrinking fur-
ther year after vear. If the Ganga
barrage project came, it would, not
merely benefit one area, but it would
benefit an international and national
port and also communications right
up to eastern U.P.

There is one other point which I
wanted to take up. I have no time
for details; I would just like to bring
it to the hon. Minister's notice. 1
think the survey report shows that a
good amount of land has been irrigat-
ed through minor irrigation achemes
and small irrigation schemes. So far
as this has been done, it is good. But
I would suggest that, since long-term
schemes take time and resources, we
should pay much moré attention to
the minor irrigation works. I know
that a number of bunds have been
erected here and there, irrigation
tubewells put up and tanks excavated.
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But sometimes these are not done in
the proper manner. Expert opinien.
should beé - taken first and then,
through the community projects or
any other agency the Minister feels
fit, this might be taken up. If this
is done on a much more widespread
scale than is being hitherto done, 1
am sure we shall be able to go ahead
in the conversion of this land into a
land of plenty much more quickly
than we have done in the past.

I will end on a note of optimism.
It is an exhilarating feeling that one
gets when one visits some of these-
great river valley projects which have
been compleféd or are mnearing com-
pletion in such a short time after
independence and through which our
turbulent and untamed rivers are
being harnessed to the welfare of the
country. Undoubtedly, in implement-
ing such large schemes many mistakes.
are made many faults and defects
come to light. It is only human to
err. But we must be vigilant to take
steps to sce that these are set right
and that mistakes are rectified. T
hope that whatever has gone wrong
will be set rightt Nevertheless,
through a decade we are progressing;
we are going ahead and through the
effort of our own people we are able
to build these big river valley pro-
jeects. It is indeed a tremendous and
a great thing; I do not want to decry
any part of it, but I do say that it
needs careful vigilance and particular
attention to see that the margin of
error is limited. More attention
should alse be paid to the things that
should have prior consideration.
More specially do I think that a pro-
ject like the Ganga barrage project,
which will cover the needs not only
of one kind, should not be delayed.
I hope the hon. Minister will give us
an assurance on this point.

With these words, I support ihe
demands.

qfea ww A o arse’”: ( fragdY) :

Jregw wEEd, foa § wwr F
Wy oty
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gq F1E % 7F1 fF ww I & fag
ST HIAT UF AT w0 afz
dio a1 9T @ A @ a8 99 7 @
ST HT gw fEadr ofr wmEr q
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A qEarg F 39 anet &1 aadra
& A w51 ¢ {heq 7 ag A
g =t fF fF wfaai 7 w21 & © “wd
gaf: wer a7 gfqesr: 17 faad o 99
£'F 99 U9T & WwTd AT AT § | a1 a8
FREAr At AFTEET ¥ IFE 1T
faer ST & | T8 UST T UF AR G
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FH EAAESH | HW TREr #wR
Fiforsy F TaA § T g7 4
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FF L6 S ) @ & I AT 1 IAE
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i magnfFrmfaand owox A
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FHTL U & =AT7 989 29 74T §
AR g gAfaq a7 f& sy w1 9w
g & w9t 7 9 78 Far fF A4y
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T F A F ZAT T AT IR WL
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71T faar | aHT wamAE A faaw s
& TS T | WAl ar 3FET R
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IR FTT I50T A7 TFAT & | 99 far 7
# g f5a o <3 &, T a7 A G
o gaF Fra AL AW R AT GEAA
T staeT fopoT o @7 € 1 Peeg forae
safq Zidr arfzr s@Ar A AR
F Fer owar # wEaw  9ar
gar & Wk fwe agEd sAw &f
AT R @ FEwr g fF T S
a1 AT T § A5 AT IAT T AT
T & W IaE g1y faard o &1 @
g1 P g a0 A<t MR q 1=
wfirds ener & #E gfrorme 3T faFadr
g AT SAar &t wAEAfG ag §
Tg 397 3T § AT FAT AAT AR F |
S YAT 7E} FF A aTT T4, FA T2
ferperit #i fop Fa arr fa=rs & fag
YT | 9 &0 qA OF Sgr FEraq
qIZ AT § ¢ ‘FE AT WF A F
AR WG T O F ARG A A
0 77 Ia% faq 43 FT QAT | FA A
qig gAT, FF AL fAHAA AL FA
AT WA | AT WA &7 FEar §
T a1 OF E1 qT AT gegr T | ST
g1 &1 g7 I@AT |

ST 9T T qw F AT FET G
ITT Al F1 AT a3 wRAEAT 77 8,
TR AT 2 93T 8 TE H AT |
afs & wrearET Q¥ T AT W@ 8
AT FT T S0 T4T AT FZT
T £ ZaT § o AT g Atz gt |
AP e At F oA FEA F e
qET aF T4 (7 720 & A A A9
g @ &) oF AT ga v Afzar dagi
«F T, AT AT IARN BEA T Gl
& 1 wror g feorfa €1 el €, gafag wnst
FraTE FT ZAAT e faAr AT & |
# eman g 6 4 adt afr A S
Farr 91 @ E Sww @d a1 qH6F
B G FiaE . FeE @A
FfET | ZwAT gar 19 T w7 @A
Tifge faad f6 gmm< AE W o
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[wrtunrmw“ﬁu"]
aEET T | oY gw vt Iwfe W &
&Y GRTT § AT WWT TG EY [Ewr
Fyarar ofr gw prrAw e § o st g
e oy e wor ff Y TR A QY
g xw &< s fear o wifgg o
wTIeY wrraT wifed fe 3w ¥ fier fiewr
At § few fow swre & Qo
TEw gy Fwd f, 97 Wiy F &4 &
oy w wef wfgg | s
# age ¥ 0¥ wur § forae spfir awrersy
&, =er A gt ¥ Wy W gwer § o
afedt &Y arad & wry yor awar € ) Sfew
o A qgrd W FAEEE g, oy
wd ¥ vgrE § q@ o AR w aw
wT AgL frered o s wAT Y
srd § 1 AT A WA WTAE 4§
fir oyt avéY o & oeft & I W
et & wa 9 fwar and av wdr w=:
gfg g2 gre J91 ¥ o famr g
a1 &t 7 €Y GiZ GiE ar a w7 faard
w1 Noew v @ | § Ty ¥
WTeT § | AT AT A€ CATH 7 gL ALY
qgTdt a7 gt W T oft s
foar o | G &Y agy fr dY e €
Igd qret A s wmar § WK @/
o Frew omar € $9 QAT qEdT
Tt & i ey A o1 & agy away
WX ST AT XN THTT Y JIFATH FATAT
Tt & @ v Y I 97 fawarw A
AT | AZT I AN AT YT F7 99,
qg &7 AT § | 7 oY wgar g e
woft ) qET W {7 w5 J1arE
qaqeg aY Wt g1 a7 feeg gard g
& i i A W e
& g i & 1 ¥ W & foered 7
T AW TEAN AT W WY A
< Wy A W Ay @ afe
it oF ghafrax age o o F 1 6
IR i o1 o wR g fda
fm f agy @Y aw & Y WY www
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€8 Twre W qfi aiw & frg Wit wR
ot 39 9C 9t wret wwAT @ ger Ay
wrd 74T | ot g & g St § i
e & e WTFoE & v T W
swT At ¢ s g fFresg e &
fi§ Tg % AW T v TN WK
@S aff ' fmir w3 aw | o
Y G8T A fear oy § W% fgc
wEg 27 € i Tgr My 7Y a7 T
€@ Tere I ¥ ®7 geegh giow § ar
aaT B 3 T € | 4§ g N
dan 7Y § 1 WY ERT T AT TR
¢ wit whrmfee g § wit v
BT § | §F THqF I A gRy
AT T § WK 9T oy 71 77 TR
o< & Ay § Wk w1 Wy A g
ot TET TAT 7 AT AT T €T AT |@T
wesd § 7w 39 7 gt et €
& a1 g9W & AT 5 T AT ATRAT
g o 57 a¥r a9 Qo ¥ a1q @
g TATH F AT ww afew
faa Wiy &M 9 g FT 397 @
I I 9TAT T 4% a7 TW AT Wfgq
7 Y & o P et vt

et ST ¥ T W F W AR
wfZRT & A TOAT 7| FHAT ¢
fagraY 1 §9H 9T W 97 A F
a1g ¥AW v wfeg a1 | e wg
wresd grar & e gae ¥ afa av gw &
o wfZET &1 A §39 & A% uve
qLATAI B ATE ORIV ahe
£\ TSI TG TG @G
at ag wifge o fe oo 9T At w
A T T & I RIS ¥ T
wC | W 3T A 4O I T g
G w99 & g F97 6 § 1 g
FAY ®Y wrawwar § | WK o 7w wr
o 8 39 Wy fag ANt e favarer
o1 47 | & 3 e O Oy R
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# o # forerd dor dar v &, wr
Q@ ¢ 1 2 & g W dor w7 W
Tg & 34T arr § fin A WY et B2
To &7 7t w71 ¥ o faT I 1w
*Y AW A1E ®id fr q@k forg @ oY
X | T T g W o ey F Py
¥ g1 ¢ fin T o ot g o o @
w7 ¥ gy e g€ § 1 o S
Y o QX fordra vt sirer 2 g
A TEe §4 freare § wwer # fr
YorT AT o7 <Y § 98 aH gAY )
Wy A N aRg AT AT | vl
AT Y At wweT T § W1 Er
arwd € fe-soww AT gE AW T &
wTw woar § Wi aF qF v @w gaT
s @ § | raeaw faw adf 7 €, wdd
& QR &, T & qr8 WO g S
wrdw 7 § | A7 A § e o e
W & O wrTr aw WT AT,
TE 9O & WM & fag dw ay
fire 1 e @7 wgw HFE 179
feafa 7z & fs o9 wrefial 7 a@R
w1 q9aT @l qE < fear € 1 gy W
o # fraror & Anr 97 g ¥
919 7 & | AL AWMT TH G/T I
£ & o= ¥z frarew wY Tar 5 fear
&/fea na g & fag  ferar mar wwi
XA FE AR TFArg Ay fow g %
e Y OF AT a7 |IE I AT AR Y
AT THT I Y avg 98 W E AT
BT IART IVGANT FMT AIfET qET A
&Y T & | §F W90 gAY aFY fraat
€1 1 ag feafa gmit agr w1 T @8

I AT T AE N & R x I
dmdIwm g § 17 W9 W Iy
dz1 7 w1 § W gEr ¥ ¥ Wi
o & | I ag wifest aaT oY
Rz R vz § s
St aTed, Fee g wow STy wEE A |

¥ ¥ Qw THT 6T afy a7 foray T
§ W ey g aw € 1 v A
2 fe xa¥ swer ST wIfRE | AT b
®Y 441 § o ¥ whwrarel aW o
#3 W FIT ¥ ¥ W YEY | W
ST ¥ & ¢y 7 F, oot F qme e
o T gaqEgw € W A
fafe g éfemase R ar A
W o qgF Ao 12 o 3 8
Tt ¥ ¥y vafa sra antaft &
FIT Y AT AT &) ITHT TOWT 7 4T
&1 & wgen ¢ fir WY 9% A W
qgT T1fge fie ~ waq wren-foic gi—
AN w71 17 § T WY FTFW o
AT | 9 Y g & e ag fawfaen
FT A% AT | F7g F a6 4G TO-
FuT ? o WAt & 9 2 & AU 59
TEY TYNT q« ¥% FE F AT FY Gav
g 7 g9< qdt wiv usy v g
o < &, IUT W A @ 9 o
@ & 9T s @ w7 g
w19 7 §a7 wft § 1 Fadalt gy w7 wongr
EAT ATHA W GO § | wANT AR
Fox & o Ty a1y A § | WA K
e /T TN AT G, AT HFA
+f 78 § fF <% e, oY, W W
qqdT TEATiE ATeT AT w7 fHAT TH
faaft =T Wrew #Y 9T @ 1 7 fo
g@ ®Y a1 § 6 oY 0 g St g,
HHET W7 WL & &, §9 Svar BT g
F § | T g @ AT wiewT &
TR AT TE ok § T AT ATg A g WY
g feamar ar ? aft Ty YW
Tg Fura ar fF W TS § 9o
T@TT &, @Y g9 W gwfa s fdwd-
FTO FT EON WX w@ WX wiEw
X WIA W19 BT ST AT R |
T g a9 a qearediE Ao
NI AF @ 7w § e o
Y g Y Far G Afew gaTr wwe
@ THrC § 7g W T WY @, T
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& ghaar ofowm 7 ¥ E, (e ga
ST AT ERIT | W W QO of)
feega g aff 1 wifge \ = &
| o g s v ¥ fag dare g
XY &F TAT & GY TG4 W WA
TR 9y A o g o a ad
Q1Y VAT Wi WY BT Frerre
¥ G SEAN—TF  geT—faeg
¥ wT fear e Afgg | & fawrk
fram & 247 wgeg ¥ W yrd=T T
f5 3 oft @ frew & 92 31 snfig
W TeE ¥ Y § 72 TrdaT wew fe
3rr §, o arferdt o g€ , Feelt e
§ g wart ar WY , afes 37 w1 fa
o @ wraw F 9 N Afge, w9
gt & o Wfegg | R ag 2@ w7
g gwi fr 5f & Sve o gu ¥
aife= TE 1 T F—H/T IT K
& amag W g—Fedr N WA
HEE 7 §@ 9T A A faur | q@
fi ez § f ag oy saewar §, gw
9T WK Y10 a1 Fah wnfgg

W & F d arw wgAr qwgen g,
JuFT g Il § § | arfee
® Ot 7 /9, wrw frarw ot Gar 7
X 7 1Y 947 T QT §, I9 F QoA
& faq goT 1 F7w ForAT Afgy
@ ITAR AT § ST gAw
dar ey AT A & W% g% 9T
gfvar § gt fears I e waan ¢,
WA 3T § 1 ¥ g o fvgw onh
aft @ e § 7 W ¥ ag 97 WA
Wi ? g w71 78 & FF TR
¥ §54 § A1 FT FL7 IS AR
uiz aifeera W wwr 9T Wifg G
Fuet ag Aifa wa 3 v qwar
WIS gATR T aifew wvaw 43 gu §
O AT ERIR 92 7 FgT 47 i gerems
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T I qAAT Y fiear o wg fe-
wm ) firar s § 1 mifeers wraar & fe
e wry fad wgr 1 4, 9 <
AU TR R R E R
ferq xw a1l & e g ST wAT v
wigq fs @ & iy &, g Tr A
Y IEwT 46T 7 J, qET Y)Y §Y awar
§ g q@ A & g Raready
w favw § af ageg 7 o W g,
IF I 9T _JAOYF ¥ QAT A
YT TfFeT #) ¥ XX ¥ QT W
FUTART HTH T w20 71 I Q97 T
¥ fog faarg oY suweqr sor e

s fom st 1 Foradt o1 9 e
ﬁr @ qEQqu"ﬂ m |

ara & A g o O § e 2w
# 1 gty fasre §, w7 99w e
# A AW, §T § GH A1 43 qE
TS WIT §, S F1 oY L7 A7 |,
g FgT @9 &1 9g AT adrer
§ T UF TA T fIn I §——wfu-
Wow, sfuéfer stz sremfem
o &N 3T A9, AT T ¥ @
& 12 O miwilfor Aw & 1 g afk
9 A AT FwIAT, AT IATE, AW Y
wm,ﬁﬁﬁq,ﬁgﬁqﬂﬁm
JEF T FA Y A7 v
AT & AT ¥, @ <y ghm ?

dfen ¥ srenfte (geatage)
w1 &7 dr=1 @ar § Wi 99 7 O
& WX ST ¥ oYen qwan §, aw S

TR A g §, ot B qar @
s adiy, fardy

e ww wroery ‘el . s
&a frer § o Qeft o o o ot §
&Y T, oW T 2 ¥ & i
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“OqWT TX R, TR Safa e
T ey oy, Yooy 3Forer Farcerery”

w o s fisfad WY
AFT ¥ fag g w & e AT
N WX IT FT TF €T I § 5 A
EATT WoqTo WX, BW W[ I BT ST
w1 8% & wa g g
T HET § | T T¥ W gW, W,
e, T AT ¢, wlAg g w1 AT S®
@ w9T Tw | ¥ fag dwe
TEAT AMEE | F7 T 9 IT & g7
ar ax & § A <fgy | wfeer
a Maw a% v fear §, @ 67 aror
FT FTHTT THT 74 A T AR E 7
TR FY A 97T & Ig F<W oW Mgy
o1 | sfwdifar s A g9 wUE @
& 1 ¥ g1 wnfudfas sorad s & o
&4t farafadt &1 Y & )

Shri Sanganna: I thank you for
gving me this opportumty to speak
at the fag end of the debate

The expenditure on 1rrigation and
power during the First Plan was
Rs 569 crores, that 1s 20 per cent of
the total expenditure under the First
Plan In the First Plan the major
projects hke Bhakra-Nangal, Hira-
kud and DVC were taken up, but no
attention was paid to the medium and
mmnor projects The area brought
under cultivation 1s 3 milhion acres as
agamnst an estimate of 8 5 milhion
acres, and the areas actually wrrigate-
ed was a little over 4 million acres of
land So, though an attempt was
made, much of the land has not been
brought under the plough Against
this background, the second Plan is
gomng to be implemented

Under the Second Plan a correct
estimate of the water resources has
not been made As a mater of fact,
most of the rivers in far-off places
like the tribal areas have not been
taken into consideration It may be
fact that these places are not acces-
fe in the ordinary way, but then

ab
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the plans that are bemg framed under
the Second Plan may not be exhaus-
tive because there 15 no comprehensive
data

Coming to the State of Orissa, there
are so many rivers which are not
utilised There are so many big
nivers and jungle streams which are
perennial in nature, but they are not
taken nto consideration for wurriga-
tion resources In this connection, I
might refer to the Distrnict of Koraput
which is predominantly populated by
the tribal peopie, where flows theriver
Indravati, a long and wide river which
traverses fertile and rich arable area,
but as there are no irrigation facilities
the water 1s gomg to waste into the
Bay of Bengal Had these wa
been utilised, most of the land cov
ed m this catchment area would have
been useful

The people inhabiting this area are
mostly hill tribes  Though these
people possess waste lands, they are
not able to improve their economic
condition by any means Though
the Government of India and the State
Government have been sanctioning
every year lakhs of rupees for the
improvement of these people, they
are not able to do so Under the
scheme for the assignment of waste
land, the Government of Orissa has
been allotting every year large lands,
but due to lack or irmgation facihties
they are not bemng utilised for the
proper purpose As a matter of fact,
these lands are potential enough to
produce food crops as well as money
crops Even under the present cir-
cumstances, the District of Koraput is
able to produce food crops to the’
extent 1t 1s able to contribute to the
surplus that 13 bemng exported to
other deficit areas m the country
As a matter of fact, even this year it
has been able to export some surplus
of food So, unless the potentialities
of this area are exploited, I think the
econormic condition of these people
who are most backward educationally
and economically cannot be brought to
the levels of the other States

Besides this river Indravatl, there
are other rivers like the Sileru and
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Saveri which are in the

project area 1f the Government of
India and the Orissa Government are
anxious to implement that project, I
think they will have to take mnto
consideration these two rivers Unless
these two rivers are utihised fully, I
am sure that project will not be suc-
cessful Most of the area covered
by these two rivers 1s fertile and if
these two rivers are properly utilised,
most of the land in this catchment
area can be brought under cultivation.

Moreover, the water that i3 being
released from Machkund project 1s
also joining these two rivers So,
it all these three rivers are utilised
Ay, most of the land that 15 now
fallow will be properly utilised for
greater production of foodstuffs mn
this area of the State

There 15 another river, the Jhanja-
bati, 1n the southern portion of Onssa
State This 1s a very useful river,
but the Government of Ornissa as well
as the other State connected with this
river are not able to utilise its waters
As a matter of fact, this matter has
been investigated, but the Govern-
ment of Onissa as well as Andhra
State are not m a position to bring 1t
under the irmgation system So,
unless the State Governments are
placed in a better position 1n the mat-
ter of finance, I am afraid, however
big the schemes may be that are
drawn up, the irrigation system m the
State will not improve As a matter
of fact, the existing irrgation facih-
ties 1n Onssa are a few and far
between So, if proper attention 1is
not given to munor and medium irn-
gation projects I think the water
that 1s now gomng to waste '50 the sea
will not be utilised for irrigation pur-
poses.

Comung to power, I may say there
are two multi-purpose projects, the
Machkund and the Hirakud projects,
for the exploitation of electrcity
Besides these, there 1s another small
waterfall on the river Bagra m the
district of Xoraput which can be
uhlised for generating electric power
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this been done, by this time some-
thing might have been done Under
the circumstances, a large amount of
money has to be placed at the ds-
posal of the State Government

The power at the disposal of the
State Government 1s not being utihs-
ed hecause they are not m a position
to find the load Unless some assist-
ance 15 given to the State Government
to set up industries, I think the power
at the disposal of the Government of
Orissa may not be utihsed

The Machkund project has been
commissioned since 1955, but the
State 1s not 1n a position to utilise is
entire guota on account of financial
stringency Had this been properly
utilised, I think the whole of Orssa,
particularly most of the backward
areas, might have been supplied with
electricity, and the economic situation
would have changed So, 1n order to
utilse the power that 1s at the dis-
posal of the State Government, pro-
per financial assistance may be given.

Under the Five Year Plan I think
there 15 no other scheme, except the
two I have mentioned, which has been
financed and assisted by the Govern-
ment of India Only these two
schemes have been implemented.
They are not sufficient for the pur-
pose, of power required by the State
So I think the Government of India
will come to the rescue of the Gov=-
ernment of Orissa to utihise other
potentialities available in the State of
Orissg

Coming to the problem of floods, I
would like to point out that in the
year 1955, Orissa was visited by the
most unprecedented and devastating
type of floods The damage caused to
life and property was so colossal that
even the Prime Mimster and the
Food and Agriculture Minister thought
it fit to wisit that aree The damage
wae 30 much that it can only be Ima~
gmned rather thah expressed.
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areas of Puri and Cuttack, The State
Government are struggling hard to
complete the scheme, because they do
not have the necessary financial re-

am afraid the delta irrigation system
which 1s worth Rs 15 crores may not
be completed within the stipulated
time,

Under these circumstances, I request
that for the improvement of the irri-
gation system and for the utilisation
of the potentialities of the State of
Orissa, the Government of India
should see that adequate flnances are
placed at the disposal of the Govem;
ment of Orissa.

With these worﬂ‘s, I support the
Demands.

st %o we ww (F97) - WA
feft silwe ergw aq aar 2wy &
aeAl &1 wifed fawer s fax
At yfaa x@ g, ag Al A
ficdY @ 3 & fod agy wEaE @@
t ) wefed W@ shnw ®) gnd O
durdfa fwarei F agy SO A
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et ey & 1 o ot WG W@
faforegy & syt wor ¥ forwre ot &
R e e s
Frfirdy o serdameat o oo, 7 TR
W Ay § ) s o v v v fewra
¥ & wiix firere 13 % ame S B
T & awiw gk & W Fox T A%
e gt § @ gra 7 e
ToTE ¥y qry &0

g aw AT W dv i @w
A ¥ avex & WAl & feddmie W
Ik & @ W ¥t A afre N
YR iy § fiw gy fufiredt & e
& firr § Wt 2w & qefas fgest
# of ot it Qo e W § W
¥9 % g o @ wE & W A g
B O @ § 157 g F W A @
A w1 sy fare fear war g,
W W o g & fore fosar o @)
@ § ot § FoT & I T R AT
W F O @ v g e & oo
W Wi & dfer 0

Vgl a% = A [ FewE B
FAY §1 areE § o fawfar
¥ 17 ag % § f g ag e fgd
& o & et oRivge
AT W § qr A, T I FRE| a
@ ¥, T ot el Y s g
/R, ag iaE v O qguE
ST @ g, It ot e g § |
¢ Tnfaw sa ae far s wr &
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Tt f o Sud aw ff e fafrex
-gTgw wY oy war€ v f o 7y e
§ e gy fiegw e ok g
IR fargw wor 1€ § 1 welt oW
oY § wor ot} WX ww o oiwew F
STHY GET W quriw §)

o S W, 0 fis o ey

¢ fr o zT dzgie et o i gt
¢, oz v W & ) & wow ane
ou faafes 7 gomr &1 fors s g
g, | T # wreEr &% A w7 @y,
qE TF APT WA W § Wi ag
st Sy warw feaqr arar 8, fs &
7 wow & efeme @ ol 1 dfes
wreer dw # agd ¥ Y o dow
grit, 3§ it & wifew qT @st
Ay el ¥ s o w@r ¥
oY & fow fiear o @ ag s wwaAm
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£ v T o € W o S fer
war § 1 Afew s gA @ el
¥ awiw &7 &7 g § 1 ww anw

feasres, afcar ¥ arees Teran
g gy & et e ol ¥ fd awed g
g s @ o OuEw, T,
ST, et G garet ¥ vy
o Y qrt & ford e § o
W acfaers 0wy ceve § e
TR & fiF fo~vo wrady Tfom #t
qrit frer o & | TR R §
qfers ¥ to—ty Tz wftr &
it frer & 1 we wwer ¥
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& § ¥fier fst T genie ¥ ol ey
T ¥ Wt to—ve qTH: W W
oo €t frr gy o1 WX 3@ T &
g ¥ fak wgew @ 1@ § forr W
a1 arft 7ff firer <gr a7 1 7 wE
®r X% §, oy % qum W §
AT Y ST gt § @Y gt ww
#, wawer g, 9% v § e aer &
iy F gt S e faeedy
wft cfr & a1 o Feerwed A WY
¢ fordt fin wowy & wifed 1 ey
a<® ¥ faorsft w1 qater § 1| OF AT
waer 7 wgr § fr fawlt F faorely o
T ot ¥ 1 ey ol ame € T faesht
 faoreft &7 wfr gy € § 1 Hrfoper T
ag Jz1 giar & fie ot faoeft W
qre ¥ &1 ) anft § I awl
7 & 1w et F faorelt & welt
g faeslt & foir faoreft w1 foamr
o 2 | §fer N faeell s
§ dar @t & WX forr 9t age v
€T qAT F I w7 §
Tt 7 fir wger ol faoreft gt &1 €
2, SR g &t aer wnfed | W
Re,000 firerae fasrefl fasst #1
BT ¥ Yo-%o gAX fHarae w1
fereft A Sramarar @ & o
ghoam & e, FATe, fgems, Tea
T e 1 qeeior & ford, Soqaet
¥ fad, gl ooy & foag faorsft
#t wraTwar § WK faoer § fad

AR AET W § | AR Y T ol
faoreft agt & o | & T TIRAT
§ fr X dw o< feaifew wr @
& feadm wx ® §, W oAwl awiy
Harfew &v & A W wgar, o o
% qT TR A LA | Ty W
fedeitz G it TowT wTe wTer R
aff W oaRr | & erd @ -
affy g wr ag On e g §
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wgh T AT Gl w1 fwrw WO
8. ogi o wo faeifew o fedey
wor &, Tgt o1 weAf o fedega
At Mafafes ¢t T vt ¢ oA
TETE dwad §, o qemh e fedd
€ I sATET WY WX gF W oW
Far wfgd i o gz § ¥ feddcw
& T8 W TF v v R
gur fr g R anfge st § e
Fzw falreett @@ oK s A vl
at foe ¥ fenfem mom ads ¥ feedt-
®e g WX resentment et I
da dfew sg T ft F wgr WK
w FrA wEer 7 W g fn 3w et
¥ oitfe gfawn & § anee w1dr @
o #Y foF wrergr 87 oY agdf ¥ oY
aff fawr <gT & 1 3T w7 W R
§, AW &) agHI §, WATH W KT
t Tite ¥ woTe &7 a |
& et oY W 2 et qiewe & R0
XY WY | T Fraa 7 g IE B
IFfE % aFd § fiF g7 gamet o gEr
15T ET T @ § T HT
§T SUT3A 93 T ¥ g | WAL EF
CATHI ®Y qT feam am @ F awwar
g f faar o7 awar g, A o 9%
aog g7 & % qorra 1 ug EETE ER
fegma MG aamod 1 4@
TR T Ay g I gfar & e
§ ¥ W @ gy ofaar & T
¥ | 9o ST TFE i B fEET
¥ WX § W T oH * g F T
& T T g AT dAq W | T
v gfamr & e & faw
G § gy 9 {6 qret & qga weft § R
Fa#Y gt fear s wfed

mfwﬁ&iﬁqm«&mm-ﬁw’
gAY oft %Y 20 g § | W F wAw
X HrergT 1 A A1 Al i I &
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# froragds wy wwr § fe gt
WO gETH ®Y g fear o g g
afm wre gt & qref) At faeam o T
a ot ¥ welr AT 9T wiw T
AT WHAT § | CHET BTAAT A o
fir 3t g2 AT e s § W o
feelt ot frgr o ot Tam
WY §, T FoTw, g, GATR
& fordy et & woorrer T §, IR
fromer fer o R art W of
‘gF a3 W0 =@ g feew
T WIQ LETHT §A9 W WK
T R & TR WY St HrraT AT
mw&ﬁmﬁéwaaﬁt
fada 9% affy g F o AW &
w1 1 Fovn Y 7 e @ o A g
1§ @ § AT W T 9% AR wR
Forar @ Y & s g e g o weelt
any gPit 1 ag av< € w1 fok v
¢ fs st ooy ady dwa § arfew
Lt &, wgr aw wigr @, Ty DR
T T v e e g

e weltet vy q< o o faforeedt
& & Y qerm g fagag g e
_n st fedtfere s fing g §, I
TR T 31 S ¥ 8 gy & ar
fodt e argw, ¥ feafowr & @
T AT & §.9 wgar qwar g fs
W feifas Sywew fieg T @ o &
T Yo sy w1 & RO gwT § )
TE AW WEIE K| AT Y 1T HH Y 00
g fo for & 9 gu ora it Tveey
® faar wr § A sewr ¥E 3o
sfrwe & @aw § war § Wk w0y
W g dY &1 § R @ A< T
&t fmd ot e Saew
gL IT A ¥ 3o QIHdr w7 AW ),
¥o T & AW § AT Yo
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PEd w1 W p D o oy Wt
R T tens-Re ¥ fod @
T oY v o fin eafos foodor &
Tawg &R & TR § A oy afemeat
wTE ITHT CAATY WA W any St
€ ¥ I fade  * Pz
#I Lo Y T e R,
W gEw ad fisar wrd

IR NP ¢ AT EE
T TR & &) T ¢, A SO Ay awy
CLic &

WY §o Wo W : IUTSHH WYY,
# 3, ¥ fae @wg o) 1 WK v
e { AT AT TR WTET |
¥ &S ¥ gy d Awm %% g o fie
fafre amgw * wiv e |

Farenw wivew ¥ oaR a@ AR
o WR AT g3 # qEmr
g

oft wo Wo W : W N g
wdt Faw Lo € fae gu d, 1-wy
QT & & drewr e frar ar

ITTAW WP : IFEY A wfed,
TR ~vY qC T afew 3-vy &
Terr = firar ar

ifﬁﬁoioiﬂ2ﬁ1%m
uETE g A ¥ wg @ oo
fatder w1 Rwiw Wik gieempeieT
Wi w7 §1 gy § o Jue Ty §
&1 far wwr guT O afew g T
wriy § qgemn oy fie few o€ ¥
wargfer Gitfrd Wl O e &
Ty ¥ gEl P wwee §
T O W A W R g
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§ fegwt channel # e s § o
o qud gl A woe ey
& e gt wr§ gk ot e Wi
* fir fufewr mtie & gt o fo
oW % FET & wewaw # fomw A 8
WR T 7+ a9 8% w067 TE v
a1, Tt A wrw @ /e § 6w
% fo darer feardste & aga & Wt
B Y A A T TA q® IR
™ af fer wmr

g T I ¢ 0w o S 5E
fiwar o wife gaTt 3 WY SR TR
F FEw ¢ 1 gl | ST T oMy
¢ foa & ag dwen fear omar § fe
FfEt wRwE w1 @ sm
“Grow More Food ¥ WIT ), A &
we T ag [Hiwa Qafe gnt dw w0
SR 4§ | F TR WY 78 JeraAt
[T e g fir ag ww e fass fatd
W FHdY aF § @ @ ot
WAL AL qeF & WA w7 w@dw;
T W IR Al sqinkfes
aar Ty war gar e fafew
TaAdT & §wT § gY6T 9T | W g7
WY § 1% gaT WA G ErET
I WA OF T F I AN § e
AT ®vE gard wf O o I
wrezRTw AF TEf fed Ay | § wgy
£ & wed Y wreedT wmr g aw
#reft Sfger ax & W g @ SN
<T § TT TEA A I T} qWiod
TIHY TET ¥ 2T X TGV HTg 9T FTAT
<t i geet $€ Tale Tt *r omdr
& 1§ g g v g o fedid 7 fors
wargr § e g wod weadl w3
fea & fod ag aw fear agi *r€
qHT W sraeqy ) (orad@ g7 aHI W
WA g i W SqORfew
axwd ot P ofr o | g T E

1 AUGUST 1067

Demands for Granis 6464

e & wowuw & fg Fopae oY
wifk g g oifie & S o AT
¥ i S greT oy oY omer WY
wieATE §Y W< gt & g ewre wTEd
&, ST 3T #T % o AT Y
I forwraal ®r o v R 1 F
wrgen g % Fider & fefgeqae Wt
FA® AT Fizerere w1 oo far
T | TH WX Central Ministry ¥
s agr e g

¥R ¥ I T T Fg sarar 7
%Y AEAT FWifE AT TTHw Hrovar )
AAENG ¥ 1T T qeqF g Qgew
AR FE §F AN TN Iw AT
WX 7 7 foee @9 & g7 feelt &
gt N A AT dr & § afew
3uR faee § w9 & w007 Qe WK
@ & foadi § awame & dow
que o7 orer § o wger § e
TEH AT ooy ¥ oex sy faar oy

ot qgw R« (wvar) : oremy
WEYET, §F IT WA ¥ QAT ¥ 0F
# WY ¥ & Ao F W A WA ¥
o= ® WY wuer fear a3 wOgAa €0
TR T HETF TG A wEY §G wOAAT
@& R E WAy wd § v s
T s {fmran AT anfeg $ ww
femrar omer & W T OF FT WA
TAEY W wrwfew W gy o § W
AT IA @AY Y T KA W
i o Y ol & wifE we gar
7 far war 9 37 o § oW W
farsraw g 7 # ok ot 3@ AT ¥ T
W AT W W T qOR A O
®T T EY e ¥ WX qgATET O a0
e ffah R wha g &
fag g5 7 §% g §f @ § WX
w17 £ +f < ¥ dfiwr ag T g g
¥ fag a€ v o wwdt 1 o AR
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Tea# g g, 3% figmwer sdw wr dhamedt
A g gE pw oy fis
et ¥ 3T, e ¥ g7 W I
fade & X &, =@ w wl @y
¥ FT BT § 1 F poer oy a9 g 7
g d i mad @
wr T ag wew wgm e v ST
oY weTT TG X AgA I O AT
AT W10 TR 9 A ifiy 7g & fin R
) W € & G 9T F oy § W
Ia& ag wwaT 91w fis o e § Wi
foraat & ot § QY W wuT ww ¥
W § QX N A WA TR
agft & 78 7t wr TN wfr o
@ q@ ¥ TO9Y aaaT A w1
fawre fear mar &y o fig § W
WX S T A Wy § F ) A
AT ATt & TTEAC T W oGS W
ITHT 9T 7 T R o woT @ A
S Tt 9= e W) arias fraaar
forady e awrm v A € T
oo agr € /%

# femrea w29 ¥ sr g o ow
T AT § | T THY I Y
fir figmra s 93T T WrTT TR @
farg® ovr a9t & Ay wgraar A8 faeht
e gaar 7 orex fadew w1 ST
far ag weate § | fewmae 2o el e
4@ 1997 qddfia e § a9 9T v
T ZASTT WATT 37 72T & | FET 9%
aft 7y afear §, afeqy ¥ 723 Fravelr
ot &Y § BTt am ¥ o A
fiwar o e e @mr & ova ol &
terg ot e & 1 atfiear wge A wh
7€ § 7T & TEe o et g€ W @
FACTG T § | WIQ SAT AEY T &t
feggar FNTagTmA QT Y, ¥
e s 1w a1 T e
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o e et v ¥ ford e o
& 0 fer W et W @ | T R
#@ T W fv Ty cAme § o
+ e & e q T F fr A Forerar, Wr
aare & et & sreay & oft qrft wwger
Y 9T &, TR e i s aqeit
TR A oy g
16 hrs,

# 7 XY wgd Fadew fear  afer
o T 9T § A T e o gemTer
o & AN & v F A g1 5g T
oTaR TuT §r«d gt 5 ag g aw Y
A8T wHAT B

Mr. Deputy-Speaker: I have to
bring 1t to the mnotice of the hon.
Members that there are so many
voices audible here to the Chawr I
1s Supposed that members imnside the
House are hstening to the hon Mem-
bér who 1s speaking At least 1t has

to be supposed like that, i1t may no
be the actual fact

Y o ¥ AT A F o
AL c R R R
& fra ag wror g Ty g oré | frwew
g5 7 A e v WY foeen g
7, § 97 2gT a7 A7, AT (7 g
TRF GA G\ 51 T TQTIT qT oY
aga vt § | v sqrt § 7@ W aAsd
Fgat # 7gr wur wwdy | Afwgr & ag
aifex A §ef | ®fEd ¥ aw aga
freft & | oY & @R & o
€T w0 Faard, ¥ ¥ vt o o
#; afz w4 gar TFT WrF fir gror
Y arzm, fren wR, wade W
ferr & w4 &Y aew @ @ w§ A=
AT ST Ao T (AT KT W §
ford wowt areg s & wnaT W ww
2 & g wm oh Toew
¥ s & wrawn § aft el wift
gt W & woft oo o Ty o aew

"
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w¥, wgt ¥ ot & grmy o W, 9@
o ¥ ¥ o fax wanne W e
wgt ¥ Wt w1 T A  aw? § )

fearae & 2 afem § o W
oF 9 At fag o1 ST 7T W
qraT @iz qATar v § | AW A Qq
afeqt ¥ gadr fawdr Iow el ©
fgararsr SRy ¥ wRT gX T 9T, W
& #rf 7 2E @D af 7D ¢
T A& & faoralt v € o aweft 1
WET 7T qF TF A § W ITH! qaw A
oz & WK 1@ wAs swT & faeroew
& | g Nt ol dar et & g A ®
wfcd ¥ ff qgard s & 1 afz @
aT fawaft w71 37w X F F IF W
wwre faeely W)X gER AR | w1 A%y
£ © o0 # q3w qrer a7 W |
¥ &7 § | AT FE ¥ 7 ¥ A
o1 qd oft g & Tt & Wi 2w wv
A A GIAT AH L7 § IAHT A
WTETAT ¥ aw &Y awd & )

@ i a7 wm doadf 9 &
¥Tr wEE T § Wi W9 wea
& fr g eqrAt 4 ¥ avg ¥ Frarowrad
wa T E | W agr ¥ S € g wy
T gYIT 7 WX O e & s
e A %7 ey & Forg getaer « forar ol
' Fw ¥ fog gawr vy wflordaradt
& wwar

TG T I qg §, WO W A
W a, 6w fawen | wAT W
A =G qAT 7 § A I A F qg
& 04 94T W€ wT &« grar § | Cwer
grar g fe agraT ]y 9a W
AT GERAT | T WY T AGY W7
srom € o foraar wgt & ot @
ferg s § v s dar wreTh

-
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¥ & Twar § 1 g o fgwraw & fag
v ¥ vt e gt & o ¥y
ek WY g qud fag we far
SrerT & | 2gT #T et Y TR wrewEr
e &Y Frie wvelt & 1 afy gy ac e
1 ¥ow frar omd Ot ww wTeT dRT
& T WX A AT T Y Gy
TqT ST K1 H3AE & forg & qwar
& g 7 AT q¥aT | TgT T T e
o # § W) Tg AW aw dav Wy fer
T FAT AT T® AT T qU T7 T
&Y 1 w1y st o @ e fgeem §
TY [ATH T § T I HAT W9 fag
o A2 P A W ERY | gEfag
gy § ¥g wod aEa=a? giq fowar
ar et qEE wIg g oTa § 1 g
AL w7 W QLT wwrar § W Faafr
TG T I ¥ ¥ IR A W
fag fi5T wod 70 & v 9 § e
‘S aeyafew TRl 7 TR 0
AT S T JTHTT I F A
WX T ¥ T O YR A aw
£ Wk b ax f5x v ¥ fad
R X I §E A § ol
W TR ¥ W@ § ST aar
@A § | XEAY § XH AT 99 &
o 7Y A ¥ 3y Trdan wen fw ow
WIT Ht T ST 2 ) 7y 7 XAT
EreY ¥ T%T gur wex ¢, dfew W
w1 ofrarsw wr § 1 SRl o v
wm fear w7 )

the House for their very keen interest
that they have demonstrated n this
particular subject As many as
seventy cut motions have been moved
and 28 speakers have spoken. If there
was time, ] am sure another twenty
would have taken part. That
goes to show what keen interest
hon Members comung from

Ea—ﬁ
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parts of India take in this important
1s the very basis of our nation-build-

ing

Before I come to the details which
every hon Member belonging to parti-
cular locality or State has unfolded,
1 do not want to be lost and bogged
down 1n these details because thereby
I may not give you a correct picture
of the proposition, which, with your
permussion, I want to give to  this
House

The hon Members will realise that
this 13 an expermment that we have
been trymng—I am taliking centrally—
in the last ten years and it 15 too
early a time for a correct and com-
plete assessment as to the success or
otherwise of that experiment There-
fore, before I come to those detauls, I
would give you a bird's eye view 1n
the form of an overall picture, as it
appears to me, of the great effort
that the country has been making
during the last ten years and parti-
cularly durmg the six years and a
quarter of the Plan period—five years
of the First Plan and & year and a few
months of the Second Plan This 1s
particularly necessary for the proper
assessment, as I said, if not apprecia-
tion of the great effort Let us, there-
fore, not make the mustake of nmussing
the wood 1n the trees

When I come to the picture, I would
draw the attention of the House to
what I have styled as the river
wealth of this country We have
been talking of many wealths—min-
eral wealths, gold wealth, silver
wealth Our river wealth 15 some-
thing of which as a nation we can be
proud We have so many rivers and
at places where we need them Sir
Jagdish Chandra Bose established the
theory that plants have life ‘That
apart, I do not know whether the
nivers have got their hives or not
But, sometimes, I am inclined to think
that they have both a life and a soul
They are much too alive, they are
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not ke other inanimate objects and
therefore, they have a terrible im-
pact 1n making the human hves as
they are

We are so lucky that we have so
many big and small nvers and when
they move, sometimes they crawl,
sometimes they meander and some-
times they jump into the gorges; all
that happens, not because they like
to do so or they are fickle-minded;
they do 1t for the good of the commu-
nity, for the good of humamity Had
they not been so and had they not
been meandering and moving and
jumpmg 1mto the gorges, you could
not have got all the benefits that you
derive from these rivers Sometimes
they are a little angry when they are
in floods and sometimes they show
thewr teeth and you become frighten-
ed although 1t 1s for a short duration

Even floods are necessary some-
times Had there been no floods, the
natural fertilisation would have been
impossible Although flopds are ex-
cessive and they cause damages—I
know that and our annual damage
from the floods 1s somewhere m the
neighbourhood of Rs 45 crores, but
even then—when you think of dam-
age, you do not think of the good that
they do, of the 1immense good that
these rivers do

From ancient times, you will see
that all our civilisations—not only 1n
India but everywhere in the world—
centred round the rivers Where
would be the Middle-East and all
these countries 1f Father Nile was not
there? Where would our eivihisation
be 1f the Ganges, the Indus, the Bra-
hmaputra and other rivers were not
there” Therefore, we must be very
grateful to providence that we are
Possesssors of these great rivers, of
this great river wealth which we are
now exploiting to the good of the
mllions of our countrymen

When I give you this bird's eye-
view—as I call it—I would tell you
what all the things that we have done
dunng the last five or mx years and
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what we intend to do during the
Second Plan. There may perhaps be
some repetition. Sometimes people
quote figures and they are sometimes
wrong figures. Not that I am quot-
ing right figures but these are figures
based on official estimates which
after great pains we have collected
together. They indicate whaf India
will be at the end of ten years—that
is, at the end of the Second Plan
period.

This country was ahead of any
other country in the world in the
matter of irngation. The hon. Mem-
‘bers must realise that irrigation is
not a new subject to India. If there
was any country that was irrigated
to the last point, India was. India
was irrigated; even before our First
Plan, you will find by comparison
that we had the largest irrigation in
the world. That wrrigation that we
‘had in India for the most part went
over to our neighbour country; it was
mostly in the North West and Punjab
and seven-eights of Punjab irrigation
system went over to Pakistan, But,
that is a different matter. Even with
‘what is left, in the South and in other
parts of India, we were leading in the
matter of irrigation even before the
First Plan began, we had 51'5 million
@acres of land under irrigation in
various parts of the country, parti-
«<ularly in the North and the South.

At the close of the First Plan, the
irrigated area was about 65-5 million
acres. It rose by fourteen million
acres by the major, minor and medium

%that is not under the charge of this
Ministry but that is under the Minis-
4ry of Food and Agriculture. In my
wiew, it is a very significant rise. It
ds a little less than thirty per cent

]
R
g
§
3
;
g
2

1 AUGUBT 1957

Demands for Grunts 6472

more than at the end of the First
Plan.

This will be the most impressive
performance, provided we are able to
fulfil the targets that we have placed
before us and there is no earthly rea-
son why we should not fulfil those
targets provided there is co-operation
between the Centre and the States
and provided you create sufficient
enthusiasm and inspiration among
people. I am sure that it will be
and at the end of it we shall
86-5 million acres brought
irrigation which will completely
out the food deficit. My defini
food sufficiency is this. Because in
particular year, we have got
food, it is not food sufficiency.
1053, we had almost a wide-IRIL
cause the season was good we
enough of food. But that is
enough. I should take the leanest
yvear and if in that year we do not
require any imports, I would call it
food sufficiency. I would say that =at
least food worth about a hundred
crores more than the actual needs of
the country should be there in the
leanest year. If that is to be achiev-
ed, I think 88'5 million acres will
be a good target to aim at during the
Second Plan period.

Now, Sir, We come to the problem
of power. In power I could not say
that we are a leading country; our
country is in fact down below in the
gradation. But in that also the per-
formance is very impressive. In the
ten years covering both the Plans, we
shall be spending an amount of the
order of Rs. 687 crores of which 280
crores were spent in the First Plan
and Rs. 427 crores are provided for
in the Second Plan. At the com-
mencement of the First Plan, we had
2'3 million kws of electricity and
during the course of the First Plan,
we have added 1'0] million kws to
bring the total to 3-31 kws at the
beginning of the Second Plan. We
have targeted to provide 3'5 million
in the Second Fiie Year Plan, bring-
ing the total quantum of electrical
energy in this country to 881 million
kwts. For a country struggling for

Hir
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finance, and with the difficulties that
we have got, who dare say that this
iz not an impressive record? I con-
gratulate all those who have been
pesponsible and will be responsible
for this. I have not the smallest
doubt in my mind that we shall fulfil
our target by the time the Second
Five Year Plan is over.

The third thing that this Ministry
looks after is the flood control. Floods
are good sometimes and sometimes
they have got to be controlled. We
are very proud in this country that we
have got the Himalayas, the tallest
mountain with Mount Everest. Every-
where in the world they say that if
there is anything that they want to
see it is the Himalayas because it is
the tallest mountain.

Shri Khushwaqt Ral (Kheri): Sir, I
rise on a point of order. The hon.
Minister should address the Chair
and not his colleagues sitting beside
him.

Shri 8. K. Patil: I think, Mr. De-
puty-Speake:z, you know it better than
being pointed out by a Member of
this Houase.

Mr. Deputy-Speaker: When I am
deprived of this privilege I will point
it out.

Shri 8. K. Pafil: 1 was talking of
Himalayas, before my hon. friend
thought of interrupting me. Although
it is wvery tall and is the tallest
mountain in the world, the geologists
say that it is an infant, and because
it has got certain tricks of that in-
fancy from which we suffer, one such
thing is that all the rivers that flow
from Himalayas carry with them silt
and that silt has become a problem
so far as irrigation is concerned.

It is not m thing that is new to this
country. The silt problem and ero-
slon problem to which references
have been made by Members are
problems of world importance; they
are world problems, international
problems and researches are being
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made even in-countrles like America
and China where similar problems
exist, to find out how to reduce or
minimise this silt problem. There-
fore, we have got this difficulty. We
want to overcome it. Because there
is the silt problem or the erosion pro-
blem our proposals or projects would
not stop.

With regard to this flood control for
which we made provision particularly
from 1854 on a rather big scale, we
have taken over control of turbulent
rivers under the National Plan, and
up to 1854 funds provided in the First
Five Year Plan were of the order of
Rs. 17 crores. We could not spend
that money. We spent Rs. 10 crores,
because plans were not ready with the
States as the money is spent by the
States and projects are theirs
although grants are allocated by the
Centre. In the Second Five Year
Plan we have allotted Rs. 60 crores
for this purpose. The original pro-
gramme was for Rs. 117 crores, but
this had to be pruned and adjusted to
Rs. 60 crores, because of the tempo-
rary financial difficulties through
which we are passing.

Therefore, you see, Sir, that even
in the matter of floods the Govern-
ment is doing its best to see that all
this loss of Rs. 45 crores annually
should be minimised if not complete-
ly prevented. The results are coming,
as I shall point out to you as to how
because of the efforts that the Gov-
ernment have been making through
these projects a certain percentage of
flood danger has gone.

Now I come to the question of dis-
tribution of irrigation projects. Peo-
ple sometimes talk of big projects, be-
cause they are s0 very spectacular—
the Bhakra, the Hirakud, the Damodar
Valley and others. But there are
hundreds of projects of irrigation and
power spread all over the country.
The big projects are véry big; they
are marvels of engineering. Bhakrsa,
whenever I think of it, I feel we can
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not merely enjoymng in the compet:~
tion that we have passed the Boulder
Dam It so happens that we are even
taller than the Boulder Dam and the
Grand Coulee Dam which 13 only 500
feet There 13 a Dam now coming 1n
Switzerland, who want to beat us,
called the Grand Dixance Dam That
Dam 1s not yet completed, but when
completed 1t will be 940 feet That,
perhaps, 13 due to the fact that they
have got the advantage of Alps, very
very tall mountains where that kind
of height 1s possible

What I am teling you 1s, there
have been muracles happening before
our very eyes Bhakra, as I said, 18
according to the new scentific and
techmeal methods ‘When we
look at 1t we must be proud
of ourselves that we have been able
to tackle a problem of this dimen-
sion as the Bhakra Dam gives us

Where 1s the Dam hike Hirakud?
Go anywhere m the world and you
will find that such an expansive
scheme, where from one end to the
other it 18 16 miles—3 miles is the
actual dam and about 13 miles of
gaps we have fllled mn order to im-
pound water—which you can drive in
a car, and with impounding water of
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irmgation, for navigation, for fisheri-
es or for any other purpose does not
exist anywhere else We are also
nroducing power at Hirakud and
some more power will be produced
about 15 miles down the Dam.

Nagar Junasagar will be another
very very fine Dam in which you can
see the work that our engineers are
carrying on, and possibly in a meost
economic manner They are doing it
at Krishna Barrage to which a refer-
ence has been made by my hon.
friend there I am not an engineer
myself, but I have got a robust com-
mon sense to understand one thing
from the other Krishna Barrage has
been constructed at the cheapest and
most economically possible basis.
When 1t 1s completed you will find
that 1t will give us more per rupee
than any other dam that will come
up m the country

The ments of these things are
known to everybody, but there are
other projects about which mention
has been made by hon members be-
longing to that particular territory as
to what 15 to be done about them
The number of new urigation pro-
jects during the Second Five Year
Plan—I am not talking of Bhakra and
other projects—is about 200 for irri-
gation and 182 for power bringing the
total to 882 spread over all parts of
the country Of these, projects costing

Now, this 18 a gigantic scheme, when
you look at it, for a country like this,
and if there are some mistakes here
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ed, we are asked why the project is
started and immediately taken
hand. If the project has been
and some mistakes are
we are asked why
es have occurred. Hon.
ill realise that we are not
Judges who will only
civil side of things. We
see the other side. Where
due, the pat must be given.
referred to rural electrifica-
. I agree that there must be rural
electrification, and pretty fast too. In

sLEEEpp
='%§§§’§§§
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see that it is not a business of the
Central (Fovernment; it is the business
of the State Governments. We only
give the money. Therefore, the initi-
ative must come from the State Go-

rural electrification, not merely for
the showy side of it but also for the
side of utility, is taken in hand and
done as quickly as possible. The total
number of towns and villages electri=
fied during the First Five Year Plan
was 2508. This works out at 76 per
cent increase in the electrification of
towns and villages. Transmission
lines laid during the first Five Year
Plan period were 19,000 and we pro-
pose to have 35,000 miles of trans-
mission lines in the second Five Year
Plan, bringing to a grand total of
54,000 miles of transmission lines
during the Plan period. Continuous
investigations, survey, research, pub-
lic co-operation, have been seriously
engaging the atiention of the Govern-
ment. The funds provided for these
schemes during the second Five Year
Plan period amount to nearly Rs, 10
crores, and they are merely for re-
search and for things that are neces-
sary and which are very basic indeed.
So, the implementation of the Plan
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should become very necessary, easy
and successful.

Detailed hydrological investigations
have started for all important rivers
and they will be continued during
the second Five Year Plan period. As
I have already explained, the variety
of rivers is tremendous. We do not
know how the rivers fiow. Therefore,
continuous research has got to be
made, and such a research is being
conducted. Then a systematic power
load survey on a national basis is
being made. The establishment of &
power engineering research institute
is also under contemplation.

That brings me to what we have
done for flood control particularly
how much benefit these schemes
have given us. That benefit, accord-
ing to the statistics available to me
gince 1054, is as follows: 5,000 sq.
miles in area were protected from
inundation and 20 major towns and
about 3,200 villages were protected.
Embankments constructed since 1954
total 1,600 miles. The percentage re-
duction in flood risk, because of the
major projects already constructed
was as follows: DVC—61 per cent; we
have reduced the flood risk to almost
nothing. The remaining 39 per cent is
not much of a risk. In the Gandhi
Sagar Dam across the Chambal, it is
87 per cent. At Bhakra, it is 28 per
cent. At Hirakud, it is 20 per cent, In
Bihar there is the Kosi. That is =
classical example of floods caused by
silting. Though the embankments
have afforded protection to a certain
point, the ravage caused by the re-
cent floods has been substantial. The
reason for this iz that the embank-
ments are not complete. Some gaps
have yet to be filled in. The villagers,
it is said, feel that unless they get
full compensation, they will not per-
mit the embankments to be construct-
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ers are a little suffering today, they
have to—perhaps it will be a bad ex~-
pression—thank themselves. I am
very sorry to say that they have not
done at least a part of their work;
whatever may be the compensation
will be decided upon and we shall
give them. But the stand taken by
certain villagers that unless the
quantum of that compensation is
known, they are not going to proceed
or allow us to proceed with the work
igs a position which is very untenable
today. Therefore, 1 would ask—I
would beg of the Members—who
come from Bihar to realise the situa-
tion and see that they allow us to
proceed. Ultimately, it is good to
think of India as a whole. The 15
miles of embankment that remains to
be completed should be finished and
immediately we should’ concentrate
on the barrage itself so that the
river can be tamed just now.

I have never seen a river like that
which takes liberty with everything
that comes along and in any manner
that it likes. Whatever it is, it is a
very useful river. We can impound
its waters and use it for power and
irrigation. All that has got to be done.
As I said, for all these projects, we
intend spending about Rs. 1529
crores. This is only on the major pro-
jects which this Ministry deals with.
Along with this sum of Rs. 1,520
crores in the two Plans, the States
also are spending substantial amounts
for minor irrigation works. There-
fore, the total outlay on all these
things during the ten years of the
Plan period is something of the
order of Rs. 2,000 crores. I have
said that 70 per cent increase is ex-
pected to be achieved in irrigation at
the end of the Second Plan period
and there will be an increase which
is almost treble, in the power poten-
tial of the country. I regard that as
an increase of which any nation could

be proud.

I can quite understand the hon.
Members who were critical. But 1
would tell them that they do mot
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take the whole picture in view. When
you look at the mosaic, you must
look at the whole mosaic. Then you
can understand the art and the
brilliance of it. But if you analyse
the mosaic thread by thread, you will
find how ugly and imperfect it is.
That is not the way how the mosaic
has to be judged. All the efforts that
the Government have been making
are of the type of a mosaic which
must be looked at as a whole. I am
not merely romantically bringing the
picture before your eyes. But it is a
picture of which we should all be
proud. Therefore, when you look at
that, I can say that it is something
of which everybody should be proud.

May I say without resorting to any
exaggeration, one thing? Find out a
single country anywhere—compari-
sons are invidious sometimes, but I
do say this—where such progress has
been attained in such a short time, I
do say with honest pride which every
Member of this House also possesses
that during the last five or six years,
or, until the end of the Plan period,
the quantum of nation building
activity of this country or this Gov-
ernment has been good, and at the
end of the two Plan periods, what
this Government would have achieved
will be almost unparalleled in the
world. No single country during a
comparable period of time has done
such good to millions of its country-
men as we have been able to do.

I do not wish to take the plaudit

in our
ur power politics sometimes, we
th
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irrigation and the electrical energy
that we have produced. When these
big problems were thought of, we
thought how we could start them.
“We have no money, no engineers;
how are we to do it?” We were afraid
whether we had sufficient engineer-
ing talents for the big plants like the
Bhakra or the Hirakud. We then
found that we had sufficient talents,
and therefore, we proceeded and we
got some engineers from outside,
During the past six and a quarter
years—] do not say it for the sake of
saying and I do not indulge in idle
praise—] have seen that the handling
of this work has been fine, I am
gratified, after personal experience
and from what I have been seeing,
at the jobs being done by our en-
gineers, and I say that our country
must be proud of these boys who
have done this work. They have per-
formed a miracle which you never
expected of them. They have given
their vitality, their enthusiasm and
their devotion to the work and, abave
all, the self-confidence that has been
created in them augurs well for the
future. In any big jobs that we may
undertake, no matter what its dimen-
sion, you need not take engineers
from outside, You have engineers in
your own land. Sometimes, people
ask, “why do you bring engineers
from outside?” I cannot understand
this. I tell you, if we merely bring
them because we have no engineers,
it is wrong. But knowledge, whether
it is technical knowledge, sclentific
knowledge, is universal Knowledge
has no stamp so that you can say
that it has a particular border or be-

1
am looking for a gold letter day or
a red-letter day whgn the Indian

we are right in a thing, our assurance
can be doubly assured by bringing
some others who can give us thelr
opinion. Some asked, “Why is there
the French engineer in Chambal?”
and so on and so forth. When the
French engineer came and said, “¥You
are right”, how much enthusiasm we
get and how much self-confidence we
get? Therefore, I say that although
the engineers sometimes come from
other countries, their number would
be very small. Except for Bhakra and
DVC, we have no foreign engineers
anywhere. But whenever we want
them, we take their opinion and in
most cases, 1n nine out of ten cases,
they have endorsed the opinion that
our engineers have given. Whenever
I go to see these projects and look
into the lustrous eyes and faces of
these engineers, the boys coming and
talking to me, “We have done this; we
propose to do that; we propose to
generate electricity”, when I  hear
that glorified “we” that stands for the
nation, that stands for the self-confi-
dence, for the determination and vita-
lity which they possess, when I hear
these words, how very happy I be-
come! I get all the vitamins of life
...... (Interruptions). Therefore, on
my own behalf, on year behalf, on
behalf of our countrymen, I convey
our congratulations to this band of
engineers, young and old, who have
stood by, the country and done such
miraculous work for the last 6%
years. I want more and more of
tham, for we are having more schemes
to which 1 shall presently refer.
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That brings me to some of the most
important problems that the House
has rased, otherwise also they are
important Furst of all, I take the
canal waters dispute Every Member
of this House 1s naturally anmous
that we want all this water, 10 mulhion
acre-feet, which we have been giving
to Pakistan We want this water very
badly I do not want to go into the
whole story, but I shall say some-
thing about which much has not been
said Personally I belhieve, and perhaps
the Government of India also believe,
that so far as this canal water dispute
18 concerned, so far as the allocation
of water between the two countries
is concerned, either by any law,
equity or by any standard, India 1s

not bound to pay any single rupee to
Pakistan

Some Hon. Members: Hear, hear

Shri 8 K. Patil: Now you cheer me
You thuink I am m a belbcose mood
and I should be encouraged It 1s not
that When these canals were bult
in umted Punjab—not even united
Punjab, 1t was umted India—what
was the 1dea® Punjab was the pioneer
m urigation and canals The canals
were bwlt first in  West Punjab,
because the rivers were most power-
tul there, they have got 80 per cent
of the waters—Indus, Jhelum and
Chenab, as against the 20 per cent of
the waters 1n Ravi, Beas and Sutle)
That 15 one thing Bemdes, the umted
Punjab Government owned more
lands in the western region and they
thought they could realise crores of
rupees by way of betterment levy.
That was why on the western sude,
the canals were bwlt first Now, I
would ask this question Supposing
there was no partition and Punjab
was united, was 1t not the duty of
the umited Punjab to see that the
eastern canals were also built?
Because they got the canals first, they
should have spent the money they
got out of those canals in order to
build canals in the east

Pandit Thakur Das Bhargava
(Hissar): In western Punjab, they
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have not got betterment fee  The
canals were built with Government
money and no money has been charg-
ed from the cultivators Here we are
charging that fee

Shri 8. K. Patil: What they get or
what they do not get 18 a different
matter I am merely giving the rea=
sons Surely we were under no obli-
gation whatsoever to pay anything in
order to help Pakistan to build thoss
link canals, etc, 1in order to
get these withdrawals from the
western system of rivers
We were not bound to pay anything
Then, you may ask, “Why did you
pay then?" We paid because we are
a nation who believe in international
goodwill When this matter became
an mternational matter, when the
World Bank also gave its good offices
and said, “Let us take this matter out
of the vortex of poltics, let us con-
sider it on the technical and econo-
mic basis and if it becomes neces-
sary, you will have to pay something
for those link canals”, we readily ac-
cepted it You may ask, “why did you
agree?” If we did not agree, possibly
this matter would have gone on drag-
ging for years and years Therefore,
we thought that we should buy the
goodwill of those people

Shri Harish Chandra Mathur: Have
you got goodwill from Pakistan or are
you extravagant®
Shri 8. K Patil. We in India be-
lieve in unilateral good My hon.
friends should understand that whe-
ther the other man reacts or not,
you should be good, you should not
be bad even for a change, because the
other man wants to be bad There-
fore, we took that decision This is an
old decision, I have not taken that
decision It was taken years
back We took the decision that so far
as the historic -wnthdrawals which
Pakistan was getting from the three
eastern rivers were concerned, they
should be gradually replaced by the
withdrawals fram the western rivers,
and that cannot be done
cally, unless lnk canals were
and if 1t was necessary, even a
reservarr could be bullt. When

|

gbE



6485  Demands for Grants

[Shri & K. Patil]

1854 proposal of the World Bank was
made, we readily accepted it, because
we thought that if the World Bank,
without any interest in politics, was
doing something good, we should ac-
cept it.

More than that, there is another
reason. It is not merely & question
between Pakistan and India, but our
people are suffering. They want
water and therefore, if this thing is
to go on and on for another ten or
twenty years, our people would
guffer. I may tell my friend, Shri
Mathur, that this water is going to
benefit particularly Rajasthan, the
Btate from which he comes. I am
most anxious to see that not oaly
within my life-time, but within the
short time of the second Five Year
Plan, the Rajasthan canal becomes
an accomplished fact and the Rajas-
thani people enjoy the benefits of irri-
gation and power. Therefore, both
these things—Sirhind feeder and the
Rajasthan canal—are in the immedi-
ate programme.

We have told Pakistan, we have told
the World Bank, “We have waited
long. You wanted us to wait for &
years from 1954. Those five years will
be completed in 1959. But nothing has
been done during the last three years.
But we have extended that period and
given a final date. From now on we
ghall not wait for more than five

1 AUGUST 1957
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some ideas into my head, although it
will cost more. Even as it is, it wild
cost Rs. 60 crores and if it is to be
used for navigation, it may cost more.
We do not want Rajasthan to be a
desert any more. If this canal is built,
perhaps a million acres will be irri-
gated. I do not know the exact acre-
age, but perhaps even 200,000 or
300,000 tons of foodgraine will be pro-
duced, which will not only lock after
Rajasthan, but other parts of India
also, That is exactly the position in
which the canal water dispute stands.
The World Bank representatives
came to India now, and I have made
reports to this House from time to
time. They have made certain pro-
posals and these proposals are not
very much different from the 1854
proposals. If I may say so, they are
a little more accurate and precise in
the manner of their implementation.
The main principle is accep name-
ly, that the water in the three wes-
tern rivers is for complete exploita-
tion by Pakistan, except for the small
historic withdrawals and mnor future
uses that we have got in Jammu and
other places. They are negligibly
small and Pakistan is not opposed to
it. The three eastern rivers, Ravl,
Sutlej and Beas, would be for India.

If that principle is accepted, then
we go on to the second phase. Engi-
neers sit together and find out as to
how the replacement in the canals
should be done. During the last few
years, Pakistan, have built canals and
spent Rs. 25 crores, although they have
not taken much water for them. They
are aware, perhaps, that India is as
good or as bad as they are. There-
fore, they are afraid that any moment
India mught stop withdrawals and
they would be in difficulty. Therefore,
they have done that, although they do
not admit it and they have not come
with a bill that so much has been
spent. The canals that are built are
capable of drawing § million acre-
feet, half the quantum that they take
from the eastern rivers, The problem
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months or the period when the water
flow 18 not very strong and that raises
the question of reservoir, etc

Some Members have said, yoy are
soft-hearted and so on Many epithets
have been used. Is it wrong to be
soft-hearted? Is 1t wrong to be soft-
hearted even to your enemy? If one
loses temper, 18 it necessary that we
should also lose temper? A man who
loses his temper, never gets his objec-
tive India does not want to lose
1ts object and so won't lose its temper
in this matter, I can assure the House
that things are now being precipitated.
During the last three months, we have
considerably progressed God willing,
we shall be able to solve this matter
amicably, not from a political angle,
but as I said on the economic and
technical basis as the World Bank
wants 1t to be done

An Hon. Member: What about
Ganga Barrage?

Shri 8. K. Patil: I shall come one
by one to Ganga Barrage.

The House must realise one thing.
Whenever they talk of the responsi-
bility of the Government of India,
they little realise that Irrgation 1s
not a subject under the control of the
Central Government Everybody
comes and tells us, not only these big
projects, but even smell bunds should
be taken up In this Irrigation and
Power Ministry, we do not touch any-
thing which is less than Rs 10 lakhs.
We are a great capitalist Ministry in
the language of the other mde All
our projects cost more than Rs 10
lakhs up to Rs 175 crores as in
Bhakra These are the projects that
we look into How do we come m?
Ordmnanly, do you mean to say that
the States would have tolerated even
for a mmnute the interference of the
Government of India® They have got
absolute rights because this is a State
subject, not even a concurrent sub-
ject. Power is a concurrent subject,
not Irrigation We came in with our
good offices like the World Bank We
say, look here, these are big projects
of Ra. 178 crores and Rs. 100 crores;
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you cannot do it, they are mter-state
pronmmdtheyhavemwbem-
ed after by samebody bigger than the
States 'That i1s why the Government
of India came m We are using our
good offices, giving them loans,
guaranteeing thewr loans If you tell
me that if the Chuef Mimster of &
particular place does not act m a cor-
rect manner, I must have a whip hand.
and do something about 1it, that 18 1m-~
possible Even in law, it 18 impossi-
ble They won't tolerate it for a day.

Many things have been said, why
don't you do this or that It 1s not mn
our power to do so How we can do
i1s, use our good offices, extend our
good offices, smile a httle more when
they come and meet us and so on.
That 18 all We can't go more than
that, or better than that You will
see there are these difficulties In
some cases, by some provisions of an
Act, we can Lmt that power, provid-
ed the States agree, to a certamn
extent as we have done Beyond’
that, we cannot go, we have no power,
Even i regard to concurrent subjects,
you cannot do anything without first
taking the States into confidence ¥Your
find very often there are difficulties
Sometimes it 15 said, why a particular
Chief Engmeer or Superintending
Engineer was not appomnted for a
year, why not do 1t here and now If
such a power existed, we will do it m
& munute That 13 not so When a
Chief Mimnister has got to be appoint-
ed, I have to see whach.

An Hon, Member: Chief Engineer.

Shri 8. K. Patil: I merely did not
say Chief Engineer so that the ana-
logy may not be complete I have
got to see which State 1s interested
and what 18 the view of that State and
whether they are gomg to quarrel I
write to one State, no reply I write
to another State, no reply Then I
write to both the States, no reply.
Therefore, 1t is not really proper for
me—] am not speskmng for myself
alone; my predecessors have  been
there—to come overnight and =y,
this Chief Mmister has not replied.
As it has very often happened, I car
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assure you, wherever there is delay,
sometimes unpardaonable, I admit, the
delay is not due to any slackness on
the part of the Central Government,
“The delay is due to the fact that bet-
ween two States, the differences could

not be compromised

I am telling you the facts There-
fore, you need not expect me to do
some miracle The muracles are
there these dams and other things
that we are making But, the miracle
of having the States to do as we want
13 a more difficult miracle than even
the construction of Bhakra On ac-
count of these difficulties, i1t is not
always possible for us to go mn the
manner that hon Members have sug-
gested

They ask, what about shortfalls in
utilisation. I can understand the
gravamen of that charge, very rightly
made I am with you that really it 1s
a matter of shame Somebody in
power, m authority, who knows said
that we had a potential of 63 milhon
acres and out of that only 4 milhon
were used and nearly one-third was
not used. It is a matter of shame
Because, we have been told and we
have been believing that as soon as
these urrigation facilities are available,
they will be used, foodgrains will be
grown, the deficit will go and the
country will be flowing with milk
and honey and all that kind of thing
1 can understand that This is a thing
for which the Government alone are
not responsible My hon friends are
also equally responsible for that
‘When I say, responsibility, I say so
because I have got an appeal to make
Remember, all these projects, when
they are physically completed, the
work is not complete, we are gomg to
buld a new soclety, a new India The
habits of the people are different
They are conservative They have
other orthodox manners We have to
take them out from their orthodoxy
and get them to do sometlung that we
want in the larger interests of the
country This problem is as ggantic
as the bulding of the Bhakra dam
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Therefore, what tould have been done,
what could be done even now is this,
At the same moment when we turn
the first sod of earth in any parti-
cular project, at that moment, your
social services in that area must start
This 15 the work of the political or-
ganisations, every orgamsation It is
the work of everyone mterested
in soclalservice to tramm the people
and tell them, here, this project is
coming, your land will be arrigated,
you must be prepared for it Proper
traiming has got to be given to the
farmers who are going to be the bene-
ficlaries of these Irrigation projects
right from the beginming as to how
they have to behave Their co-opera-
tion hag got to be sought even in com-
pleting the projects They must be
taken in hundreds and thousands to
the site and shown the benefits that
are going to accrue to them

There are farmers in the Punjab
who know irmgation There are no
difficulties There are some farmers
in the south also But, in the Tunga-
bhadra project, they have not be-
haved in a correct manner There are
ierigation facilities there for more
than half a century But, you cannot
expect farmers everywhere with a
sumlar mentahty that they will take
advantage of these faciities right
from the time they are made avail-
able That does not happen We did
not do it in the Tungabhadra project
We have to remember that these
canals naturally will go through arid
deserts or waste lands The whole
1dea of having a canal or water is to
make the land that i1s not culturable
into culturable land Naturally, these
canals go through areas where there
are no human habitations In India,
as everywhere else, you will find
human habitations always cluster
round water, round rivers Wherever
there 18 a river or water, they Ilive
The people have got to be taken to
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not be done through the instrument-
ality of the Government alone. The
work has got to be done through
many, many agencies indeed, and that
is exactly what is needed. Therefore
I would tell you that although the
shortfall is there, and we are sorry
for it, it is not a question that one
party can say agminst the other party:
“Who is responsible for that?”, And
they want an answer that the Minister
is responsible or the Government is
responsible for that. Not that I do
not want the farmers to take advan-
tage of the culturable land or the
water, that was available, but because
these factors have existed, and they
have got to be resolved.

17 hrs,

That brings me to the question of
the betterment levy as well as the
water charges, What is this really,
the betterment levy as you call it?
My hon. friend Pandit Thakur Das
Bhargava said that in Hissar District
the levy is so big that the ryots
cannot pay it. I can understand it.
I take his word for it. If you want
any co-ordinated betterment levy that
could be followed everywhere, some
kind of uniform system, I am prepar-
ed to examine that case and do
accordingly, but the very principle of
levy is this, that when you better the
land, when you fertilise the land and
when the price of the land—I am
taking rough figures—goes from Rs.
100 to Rs. 500 per acre, you have got
that unearned income for which you
have not worked of Rs. 400. Has not
the State a right to have a part of
that income? Therefore, out of the
Rs. 400 we intercept and mop up a
part. It is open to you to say that half
of it should be mopped up or one-
third or two-thirds. I can understand
that. That would be a constructive
suggestion. We shall examine this
point that in the imposition of this
levy, there shall be some kind of a

from Rs. 5,000 to Rs. 10,000. Of course

many years have gone by and I do not.
say we should levy for that, but do
you remember that for a full period
of 15 to 20 years they did not pay
anything? Now, of course, they get

the rich fruits of it. The difference
is very great in that case, perhaps.
it has gone up from Rs. 100 to Rs.

10,000 but where you go from Rs. 100~
to Rs. 500 or Rs. 800 or Rs. 1,000

there should be same machinery to-,
find out what is the betterment that

has been effected in actual practice,

and a part of it has got to be mopped

up in the interests of the State and

the stability of the national economy,

and also to pay up the debts that we-
have incurred. If that is the proposi-

tion, 1 agree with my hon. friend that

that question should be considered,

but if he says that the farmers in

Hissar District are not going to pay

anything—I am sure he will not say

that—then surely it becomes an im-

possible proposition.

-

Pandit Thakur Das Bhargava: We:
perfectly agree and we want to pay.

Shri 8. K. Patil: That brings me to
the Damodar Valley. There you find:
last year we created irrigation facili-
ties for 100,000 acres. Only 11,000
were used, not because it was the
fault of the Government, ours or even
the State Government, but because
the people were not trained into it. If
there is a good rain, why should
people buy your water, and there-
fore they think they can do without
it. All that training has got to be-
given because perennial cultivation
must be done, because in the larger
interests of the country we should not
depend upon any other country for
our food and other requirements. That
can only be done, as I said, by very
efficient social services rendered from
the very beginning.

This year we have got facility for
200,000 acres, and the Chief Minister
thought that possibly nobody would
take it. Therefore for this year he
has made it free in order that the
people should get accustomed to the
use of water, and when they are used
to that....
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Dr. Ram Subhag Siasgh (Sasaram):
“The people are accustomed, but the
.charges are high, so they refuse to
take that water.

Shri 8. K. Patil: I can assure the
hon. Member that we are considering
that aspect of it also, so that we shall
‘have some graded charge. d.o not
mind even if it is free for one year
or two years, but have a graded char-
££e 80 that at the end of five years or

you do not get the money, is the
«country going to starve because the
farmers do not pay the charges? To
them I say this; this country does
not believe in some other methods by
which it can be done. But the fact
that we must produce more food, and
for that reason more land should be
brought under cultivation remains a
fact from which we cannot run away.
‘Therefore, this has got to be done.
We are examining the proposition in
a manner that some kind of unified,
scientific and co-ordinated method
«could be evolved out of it.

Shrl A. C. Guha (Barasat): This
<could have been and should have
been done two years ago when the
water was available.

Shrl 8. K. Patil: We would have
sbeen much wiser men if we had not
«committed the mistakes that we com-
:mitted in our childhood, but when we
iearn that mistakes are there, there
is enough time to improve upon it and
«do something.

Shri A. C. Guha: I hope the Gov-
vernment is not a child.

Shri 8. K. Patil: Government 1iv
also a child only ten years old. I can
understand the anxiety of hon. Mem-
bers. Everybody's anxiety is: get
things done as quickly as possible, but
commit no mistake whatsoever. You

1 AUGUST 1057

Demands for Grants 6494

must be something half and half,. We
must be prepared to take some risk
and go into the water and puddle
about until we become perfect
swimmers like the Bengalis and cross

the Channel or something like that.
This way we have got to proceed

canals and the distribution did not
synchronise. Sometimes the canal
water is there, but the canal is not
there; sometimes the canal is there,
but the water is not there. That mis-
take was committed. There was also
the inertia on the part of the farmers
in adapting themselves to the new
scientific methods.

Dr. Ram Subhag Singh: It is a
wrong charge on the farmer,

Shri 8. K. Patil: I do not call it
inertia—do-nothingness or something
else. I am not making a charge.

Shri Sinhasan Singh (Gorakhpur):
They want the water, but the charges
are too high.

Shri 8. K. Patil: If it is merely
high charges, we shall see what hap-
pens as soon as we have some kind
of a unified process. If it is a wrong
charge, I shall be sorry and I shall
apologise to them. After all, the far-
mers are the wealth of this country.
Nobody would like to disrespect
them. It is not their mistake. You
have seen in the case of fertilisers
also. Although it is good, the people
have to be taught how to use them,
when to use them.

That brings me to another proposi-
tion, which is entirely new. I have
not yet consulted my Ministry or the
Government about it. How does a



other things.
scientific methods require training.

So far as farming and agriculture
is concerned, in the USA and possibly
in other countries too, there is a sys-
tem that for every group of villages
‘with a certain population, there is an
agricultural adviser appointed by the
‘Government. He is a kind of ency-
clopaedia to the people there. He is
-0 good and popular, that whenever
in difficulty the farmer comes to him
and asks when to do and how to do a
thing, how to remove a pest if there
is one, what fertiliser is to be used,
and gets the benefit of research if
there is anything wrong with the soil.
‘We have research stations, but how
many farmers know that they have to
‘walk to the research station in order
to find out what is wrong with the
soil. I cannot blame them. I can
blame myself that we have not creat-
ed facilities. These essential and pri-
mary, elementary 1 would say, faci-
lities should be made available to
every farmer at his doorstep. Some
such system has got to be devised by
which along with the new facilities
that we are offering to the peasant,
we also offer them the requisite train-
ing and education, both going side by
side. This is a proposition which is
worth considering indeed.

This brings me to a few other
things. It was asked: what about
economy and efficiency measures. I
will not go very extensively into that
but we are doing our best. We have
now realised that the efficiency quoti-
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ent is a bit small, it must go up, and
many things have got to be done, but
remember, friends, to us also it |is
a new experience, Five years, six
years is not a great experience in
agriculture, Whenever we mnotice
trends or habits, we try to attack
them in our own manner. That is
being done. I will merely enumerate
some things that we have been doing
just now in order that efficiency and
economy measures may be strength-
ened,

Take, for instance, the question of
cost control. We have a special unit
for this purpose. The cost in every
unit is found out, so that we can
compare and contrast and see what
is going wrong. Then, there is a
separate cost accounting unit. There
are seminars for engineers also. Our
engineers go to the foreign countries,
and foreign engineers come here. And
seminars are being held where every
type of problem is discussed. Next,
there is the question of the optimum
utilisation of machinery. Yesterday,
my hon. colleague told you how we
are doing it by transferring machinery
from one project to another and so
on. But there also, we are facing
troubles and difficulties. And here, I
want your co-operation. Even when
the machinery is to be ftr
the State Government sit tight over it,
and they do not allow the transfer.’
They have sometimes to be cajoled;
we have no power to compel them.
We can only effect the transfer with
the permission of the State Govern-
ment, and with the concurrence of
the State Government. I am merely
saying this, because you are all power-
ful people here with undoubted
influence over your State Govern=
ments; why should you not utilise
that influence for the national good,
so that the development of our
machinery should be a successful pro.
position.

As for standardisation of machinery,
technical scrutiny of projects ete,
there is the advisory committee of the
Planning Commission and so on.
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Then, there was the question of
water rates and the betterment
charges. I have already replied to
that point. Now, I come to the electric
grid. People said here, ‘Why not
create water zones?. Before I come
to the water zones, let me deal with
the electric zones first. Hon., Mem-
bers suggested “Why not have a zone
in the south, a zone in the north and
s0 on?' I can assure this House that
we want not only the zonal idea to be
there, but we want an electric grid
for the whole country, and to that
end we are working.

So far as Mysore is concerned, it is
rich in electricity, Madras is also
coming up in this regard, but it is
not so in the case of Andhra Pradesh,
because only the other day, the Chief
Minister of ‘Andhra Pradesh com-
plained that they had only 10 k.w.
per capita consumption, while Madras
had got 30 k.w. and Mysore 50 kw.
Surely, 50 kw. and 30 k.w. and 10
k.w. added together will make 80 k.w.
For these three States put together,
the per capita consumption will be
the mean of these figures and that will
be what obtains in Madras. I am not
saying that we should merely distri-
bute what we have got in these
States, but I am saying that the elec-
tric power potential has got to be
strengthened. When this is done in
the south, when this is done in the
north, and so on and so forth, as we
are doing everywhere, in the Rihand
Dam, in the Bhakra-Dam and so on,
why should we not have these things
connected in a common grid, so that
the entire country could be linked
together in an all-India or national
grid.

So far as the water zone is concern-
ed, it need not give any trouble; it
does not require a zone for the pur~
pose in view, 1 was rather surprised
that people should come and say
that some other State does not give
them water, although that water
would otherwise go waste, Yester-
day one hon. Member said that
the waters of some of the
rivers in Kerala were really going
to waste. Surely, we shall look into
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this matter; we are prepared to
examine’ that problem. If out of the
Kerala State, the waters that go to
waste could somehow or other be
utilised for the purposes of the Mad-
ras State, we shall be only too pleased
to do so, and to use our good offices,
because I may tell you, in law, we
have nothing but good offices. We
shall use them both with the Kerala
and the Madras Governments
am sure the good Government of
Kerala will listen to me when such
xmtructive approach is made to
em.,

I now come to the tariff in regard
to electricity. People say that tariff
is sometimes very heavy. You know
that we are governed by the Electri-
city Act. The Electricity Act does
not allow us to go beyond six per
cent, and as we have seen, that is
about two per cent. above the bank
rate, Otherwise, it would have been
54 per cent. Therefore, we could not
g0 beyond that. If there are private
companies where no facilities exist,
where thermal electricity has got to
be produced, and if the rate is a little
higher, we cannot tell them to bring
it down to 5} per cent, because they
will place their books before us and
convince us that it is not possible.
But when the grid system comes into
existence, all these things will dis-
appear.

My hon. friend Shrimati Renu
Chakravartty made a particular refer-
ence to the electricity that has been
taken from the D.V.C. by the Calcutta
Electric Supply Corporation. She
said that this was a wealthy com-
pany, and she asked why the power
had been given to that company. I
can tell you that because it iz an old
company, perhaps it has been given
the power; however, that is a matter
for the State Government: the Gov-
ernment of India have not interfered
in the matter.

So far as the electricity charges are
concerned, I can assure the House
that the Calcutta Electric Bupply
Corporation gets, out of the electricity
supplied from the D.V.C,, only about

:
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10 per cent. of the total quantum of
what they have; as 00 per cent. of

their electricity, they get it from
elsewhere.

If you compare the prices, you will
find that while we sell Damodar
electricity at the rate of .45 anna per
unit, the electricity which they get
otherwise is at the rate of .35 anna
per unit. That means that we sell
them even at a higher cost than what
they have to pay for electricity from
elsewhere. Therefore, the charge that
we are selling them cheaper is not
really sustainable. Indeed, in these
matters, if there are any difficuties,
difficulties that are due to the fact
that it is at a far-flung place that the
electricity has been produced and
therefore, the charges are a little
higher, the moment that is brought to
our notice, we shall try to see that
they are in conformity with the mini-
mum of profit that could be allowed
under the Act.

As regards soil conservation, a
matter which was touched by one or
two Members, I could tell them that
it is really our biggest headache. All
these projects of ours after 20, 30 or
40 years will be simply out of use if
we do not do soil conservation and
soil consolidation in as scientific and
precise a manner as we can. This is
not a problem of India alone. This is
a problem present everywhere in the
world. Even in the United States,
even in China, this problem exists in
a very acute form. How are we going
to solve it? In Hazaribagh, there is
a station where soil conservation ex-
periments are being carried on. I was
so gratified to see what they were
doing. How are they doing it? They

ment farm; even private farms can
profit by what is being done so that
soil is conserved and consolidated.

. All the knowledge about contour
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is discussed in seminars, big interna~
tional conferences and so on so that
the best methods that are available
for the consolidation and conservation
of soil should be available to us. In
this connection, I made a mention of
the Hazaribagh station where we are
conducting experiments.

A reference was made to Sunder-
bans. I take it out from the speech
of the hon. Member for the simple
reason that I share her anxieties 100
per cent in respect of the protection
of the Sunderbans area. It is a beau-
tiful rice bowl of not only Bengal
but of India. I would beg of my
Bengali friend¢ to eat a little less
rice so that more rice may be avail-
able to others. We shall also do
something for Sunderbans. Those
zamindars who owned those lands
were spending a colossal sum—crores
of rupees—for embankments etc, We
have now taken away those zamindaris
and we have become zamindars our-
selves—the Government of India.
But we are not doing that work which
they were doing. Therefore, we have
got to have a scheme, and that is
engaging our attention, so that such a
beautiful place, the Sunderbans, the
rice bowl, is protected. We shall pro-
tect it in every manner possible.
Therefore, as I said, it is actively
engaging our attention.

This brings me to one more impor-
tant question, that is the Gandak
river and the Xosi river. I parti-
cularly mention it because it has been
referred to by some hon. Members,
particulary by hon. friend,
D. N. Tiwary. He pointed out that
the Gandak is a very nice river. I
do not want this testimony.l can
assure the House that there is uni-
versal testimony that so far as th
Gandak project is concerned, it is the
best project in India. It will be the
most economical project. Gandak is
a very very nice river. Indeed, she
is a sort of a docile milch cow giving
all the milk to anybody and kicking

0]



sacred,
very cautious about catching it and
doing all that damage by inter-
cepting it.

But I can tell him one thing. The

of law, our law or any law whatever.

Therefore, it is a twin problem. We
have got to tackle it as a twin pro-
blem. We should stop the destruction
caused by Kosi North Bihar and use
Gandak for doing the construction of
two or more million acres of irrigated
land. That is the problem. It is not
that it is very difficult, but there are
some difficulties. I may take my hon.
friend into confidence and tell him
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bear that in mind and do something
about it.

I have not touched some of the
points that hon. Members have raised.
I have noted down all those points
but it is physically impossible for me
to refer to everything that they have
said. I have got my eye on the watch.

This brings me to a very serious
thing which Shrimati Renu Chakra-
vartty said, about the D. V. C. and
other points. I may tell the hon.
Member that apart from anything
that she says, I am contemplating in
the nearest future, perhaps in a
month or two or the latest within
three months, to change the whole
set-up, a change not because there



that corruption must be rooted out.
Corruption is not in one department;

find corruption. I am not happy
about it. I am not merely saying it.
I hold no brief for any corrupt man.
What I am saying is, if the national
character becomes rotten, there shall
be corruption My duty
and your duty is not to enthuse when
there are some examples of corrup.
tion but do our best to see that the
national character improves and there
is lesser and lesser corruption.
Everything should be done to root
out corruption.

‘With all that, there is a responsi-
bility that I have got as the head of
the administration in the Irrigation
and: Power Department. Are the
officers working under us not entitled
to protection of their honesty and in-
tegrity? Can any organisation in this
world go even for a day if every
time any little thing occurs I dismiss
or suspend that officer because in some
newspaper somewhere a charge s
made?.

Shri 8. K. Patil: My hon.
knows that I read the report of the
Public Accounts Committee. What she
says is wrong or her information is
wrong. These charges have not been
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made. If they were made, surely they
form an accusation of the first magni-
tude and they would be gone into. I
can very well illustrate one or two
points.

One of these charges is that a T.A.
Bill of Rs. 63-4-0 has been made by
an officer. These officers and even
Ministers do not make their own T.A.
bills. It is being done by their P.As,
Sometimes mistakes are made. An
officer made that mistake, Again and
again this is brought up even after
this explanation is given. So, I must
hang that officer.

Reference was made to 27 boats and
eight engines which were bought for
Rs. 70,000 without the permission of
the financial adviser. My hon. friend,
Shrimati Renu Chakravartty will be
glad to know that I have gone tho-
roughly into that case. I say that if
I were in the position of that officer,
I would have bought them. It is a
good deal that he has done. And
what did the financial adviser say?
He did not say that the price was big.
Why did you buy it all together?
That is what he asked. You can buy
a few and as soon as the other parts
are ready then you can purchase the
rest. That is what he said. It is for
them and it was left to the Board to
do whatever they like.

My information iz this. Somebody
wanted to sell He is not a retail
vendor who is selling bits. He has
got an established company and he
says: here is this thing; you accept
them if you want. It is a deal that
you have got to accept or reject them
altogether. He bought those 35 uni
at a cost-"of Rs. 70.000. It means
Rs. 2000 a piece. You cannot even
buy an ordinary barge, much less an
electric launch, for Rs. 2,000, It is no!
as if there is some great thing some-
thing very wrong that has happened.:

Then, an officer went to Srinagar
and spent Rs. 1,000. That was
charge. Well. He is invited

g
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If there 18 even a prima facie case for
examination, then there 18 something
There 15 none and there 18 very lttle
evidence Then why challenge the
integrity and honesty of my officer
If on such grounds they are to be
challenged, the admunistration wnll
become impossible 1if I become so
reckless (Interruptions)

Shrimati Renu Chakravartty: Have
you called for the evidence?

Shri 8. K, Patil: Where am I to
call” When I go to any place, every-
body knows that I am there Many
people came and saw me and they
asked me Have you vead all that”
1 have got great respect for that paper
and 1t has been doing patriotic service
and I am not aganst 1t but the
optnion may be sometimes wrong, it
may be tendentious and there may be
other factoi1s which are responsible
for that kind of a thing

When we are changing the entire
stage, not for this reason but for other
reasons, we should not waste our
time 1n an enquiry of this deseription

Shn Kashiwal referred to Chambal
and Kotah Barrage I have rephed
why second opinion was taken

There 1s one pomt Pandit Thakur
Das Bhargava may be interested imn
that He referred to the non.avail-
ability of electricity and he wanted
electricity 1n a particular place 1
have got that matter in hand It 15
not our mistake It 1s the old PEPSU
Government that allocated all the
electricity that was avallable and
some trouble has come But, even
then he need not be very restive We
are domg our best to see that this 1s
done

Pandit Thakur Das Bhargava: 1
want water for that area

Shri 8. K. Patll. We shall try to
give both water and electricity He
wants one thing and I give double

That brings me to the terntory
most discussed—Delhu Some people
say why there is not more power and
so on Mention was made about the
power set apart—about 110 thousand
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kWs. We want to hrmng in 80,000
kKWs in all from Bhakra Nangal and
30,000 kWs a steam plant to be
obtained under TCM aid 1 am very
grateful to the TCM for ihis

1s distmbuted It 18 not like irriga-
tion Immediately the money also
comes Therefore, we must seriously
thmk as to what 1s to be done about
Delh: so that the people of the capital
—sometimes they are very garrulous
and they have got the help of the
newspapers and I must guard my
Government against that—may get it
1 am doing my best so that adequate
quantity of power could be made
available to Delh: as early as possible

Somebody said, why not have irri-
gation and other things I want to
tell you that I cannot take this narrow
view that because we are in charge
of 1rrgation we have nothing to do
with water supply and so on Nor-
mally 1t 18 so Technically it is so
India 1s one and indivisible Nation-
hood 1s one If the capital suffers for
want of water and other things,
surely 1t 1s our duty to do something
I do not know how exactly I will act,
but our Ministry 1s very very serious-
ly considering whether some water
may not be available even to the city
of Delli so that Delhi’s water supply
would be adequate, and many diffi-
culties which the people of Delhi
suffer for paucity of water will not
be there They will not have to
suffer all these thmgs All these
things are being looked into and as
early as possible we shall do it, al-
though I have no ready-made plan
Just now

That, Sir, almost brings me to an
end There may be many other
questions

Shri A. C. Guha: Ganga Barrage
still remains
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Shri 8. K. Patil: I will dispose of
Ganga Barrage in one minute, because
Ganga Barrage problem is not a very
big problem. It is under the active
consideration. If I do not go on
trumpeting it from the house-tops, 1
have always said so in my reply to
questions. It is not merely for the
pleasure of assuring you that I will
do something. That Barrage is under
active consideration. Investigations
are going on. We know there are
difficulties but we will try to over-
come them. Hon. Members should
not be impatient. In D.V.C. we are
giving you the best project. That
would be to the benefit of Bengal.
The other day I went to Taki and
Basirhat because my hon. friend call-
ed me. We are not only considering,
we shall positively do something.
Their little town, Farakka, to which
he referred as the citadel of civilisa-
tion, will be protected. That requires
a little time. I am quite sure my hon.
friend may not draw me into a full
discussion as to what we are going
to do about Ganga Barrage. I can
assure my friend that it will be
actively looked into.

May I just end by saying that our
problems are many and if you want
to tackle in a single generation all
those problems even Rs. 10,000 crores
would not do. For most of the kind
expressions, from the same men here
and there we have heard some ridi-
cule and criticism. The debate was
very level headed and of a high
standard. I am happy about that, not
that we have done a very great per-
formance, but we have done our duty.
I will end in the words of the ex-
Prime Minister, Mr. Churchil. When
he was asked to reply to an honour
that was done to him in France he
ended his reply by saying:

“The greatest happiness in life
is the consciousness of a duty
well done.”

Mr. Deputy-Speaker: I will now
dispose of the cut motions,

Shri Harish Chandra Mathur: Dur-
ing the earlier part of his speech the
hon. Minister said that he will tell us
something about rural electrification.
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Mr. Deputy-Speaker: I suppose we
will have another opportunity of
listening to the hon. Minister.

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The gquestion
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3l1st
day of March, 1958, in respect of
the following heads of demands
entered in the second column
thereof: —

Demands Nos. 67, 68, 69, 122 and 123
The motion was adopted.

[The motions for Demands -for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed]

DeMAND No. 67—MINISTRY OF IRRIGA=
TION & POWER

“That a sum not exceeding Rs.
10,13,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1958, in respect of
‘Ministry of Irrigation & Power'”.

DeEMAND No. 68—MurTi-PURPOSE R_nrm
SCHEMES :

“That a sum not exceeding Rs.
93,53,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1958, in respect of
‘Multi-purpose River Schemes’”.

Demanp No. 69—MiscELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF IRRIGATION
AND POWER.

“That a sum not exceeding Rs.
57,21,000 be granted to the Presi=
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[Mr. Deputy-Speaker] .
dent to complete the sum neces- Demanp No. 123—Orumr Cayrrarn Ovr.
sary to defray the charges which LAY OF THE MINISTRY OF IRRIGATTON
will come 1n course of payment & Powrn

durmg the year ending the 31st

day of March, 1958, in respect of
Miscellaneous Departments and
Other Expenditure under the ‘Min-
istry of Irngation and Power’ ”,

DzMaxp No. 122—CAPITAL OUTLAY ON
ScreMzs

Muur-rurrose Rivez

“That a sumn not exceeding Rs.
2.17,63,000 be granted to the Presi-
dent to complete the sum neces-

“That a sum not exceeding Rs.
55,84,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1958, in respect of
‘Other Capital Outlay of the Min-
istry of Irrigation & Power'".

vary to defray the charges which 1785 hrs.

will come in course of payment

during the year ending the 31st The Lok Sabha then adjourned ill
day of March, 1088, 1n respect of Eleven of the Clock on Fnuday, the
‘Capital Outlay on Multipurpose 2nd August, 1957

River Schemes'”.
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MEMBERS SWORN . 6307 QUESTIONS—(contq).
ORAL AN3WERS TO QUESTIONS— 50. Subgect CorLumns
6307T—42 No.
&39 . 555 Machkund Soil Erosion
. ) Scheme 6346
s30 Landless worke 556 Hadalga Dam . 6346-47
Punjab noo" 6307—10 557 Silting of Ganges Bed 6347
532 Gmevances of Rul- 558. Smugghng of Foodgramns.  6347-48
waymen : 6310 559 Muh:purpoe Schemes 6348
$67 National Federation of 560 Develop-
Indian Railwaymen 6310~13 ment mllzuunh 6348-49
533 FPorugn assistance for : 6
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534 Fushung grounds 631517 349-50
$63 Sod Brosionn Bihar . 6350
535 Dredgerns 6317-18
536 Forest Res Inst. 564 Tounsm . . 6350-51
tute, Dehra Dun 6319-20 565 Andaman Timber 6351
5§37 Astronomical Obsérvato 568 Anaemua 6351-52
ries 632c—22 €69 Shortage of tickets 6352-53
538 Ship Building 6322=—24 H S
539 Central Tourst Adviso o
Commuttee o 6324— 27 417 Production of Tobacco 6353
540 Ralway paicels 6327—29 418 Economy on Raulways 6353
s41 Use of explomves 1n 419 Public Call Offices 6354
sia Ex::rthlgs 6 629 420 PFisheriesin Andhra 6354-55
ugar 32031 21  Community Development
543 DVC 6331 ¢ -nleE’S. Blocks in
545 Hydel Power plant at Rajesthan 6355-56
Konar (DVC) 6332 422 Surveyof Rulway Ime-
547 Damodar Valley Corpo- 1n Rajasthan 6356-57
ration Act 6332—36 423 Kotah-Bina '.Rnnw:y
s44 Grow More Food Section 6357-58
Campaigns 6336—38 424 Deli-Debra Dnn Bx-
s4s Bonnon Sealdash  Ral- press 6358
way Sectiod 6338—40 425 Construction of Rcadsm
548 GPO Patma 6340—42 Punjb 6358-59
436 Imports and Exports
WRITTEN ANSWERS TO tm;h Madras and
QUESTIONS— 634269 Bombay Ports 6359-60
Revimion of scales
Sj? o of'Mochnm Brakes-
o men 6360
549 Sanots Cruz Air Port . 6342 428 Prntogram Service Sta-
sso Infantule Mortality 1n tions 636
India 6342-43 429 Burma Ruiway Official
$s1 Bharat Tramway Com- on Tramung 6361
pany 6343-44 430 Arti-Leprosy work 6361-62
ss2 Cil Aviation Em- 431 Flood control schemes in
ployees 634445 Kerala 636263
553 Breaches on Jamuna 432 NES Blocksin Manipur 6364
Bund 16345-4¢ 433 Raulway Catering Staff 6364-65
554 Agc-barred  Rulway 43¢ Trun Serivce Between

Eognes 6345-4 Katn; and Bina .« 6365-65
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WRITTEN ANSWERS TO ADIRM MOTIONS % CAL
QUESTIONS—(eoneé) ¥ URGENT PUBLIC IMPORTANCE |
USQ Subjact Coromws  emed.)
CoULMNS
Kamble, Manay, Vajpayee
435 Tﬁ&m at 6ats and Pendit Bri) Neraysn
436 Rallway accident ) 6366-67 Belfost™,
7 n'f:’h ent of fisheries ngnfr:’f’m“?"%ﬁ
. : - 6367 u‘l,n'roﬂlnee ven by the
438 Nipani-Raigarh Rail link 6367 f iven by the
439 De-luxetrain to Madras . 6368 m’f. Jll":eeld % mbitel;:ct
H“o h‘}:gi ﬂgl.:tfmm': on T 3rd August, 1957,
441 Old coaches on Wutq-n éste Pr. Ram Sybhl‘ Sing: Shri
w e oe RS
URNMENT MOTI
ADA{?D CALLING hm%su DEMANDS FOR. GRANTS 6193-6510
TO MATTER OF URGENT
PUBLIC IMPORTANCE . 6370—93 Purther discussion on Demands

The Spuker postponed till the

iﬂ August, 1957. his
sion on admis-

sibility of the aijunmmcnt
motions given notice of by
:erdin follown;s members re-
strike ‘in Delhi and the
police firing on the 318t
July, 1957.

Sarvashri Sadhan Gupta,
Surendranath  Dwivedi,
N’at&hl Pa, NaGuommhu-
ty non ray,
dish Awasthi, Achaw S{n]l!.
Supakar, Hem Barua,

fgr g{n?u “::f rgapcct e:'
t nistry
and condiaded

Power
The Demands were voted
in full.

AGENDA FOR FRIDAY, 2w
AUGUST 1957—

Discussion on Demands _ for
Grants in respect of the
Ministry of Law.



